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LOK SABHA

Thursday, February 17, 1966/Maghe
28, 1887 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[Mr. Srmaxmn in the Chair]

OBITUARY REFERENCE

Mr. SBpeaker: [ have to inform the
House of the sad demise of Bhri
Raghubar Dayal Misra who passed
away at village Amargarh in Buland-
shahar district of Uttar Pradesh on
the l4th December, 1965 at the age
of 67. He was a Member of the Pro-
viglonal Parlisment during the year
1952, and alsac a Member of the First
and Second Lok Sabha during. the
years 1052 to 1082, He was & Mem-
ber of the Joint Committee on Sala-
ries and Allowances of Members of
Parliament, Public Accounts Com-
mittee and a number of SelectiJoint
Committees on Bills. He took active
part in the proceedings of the House.

We deeply mourn the loss of this
friend.
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Mr, Bpeaker: | am sure the House
will join me in conveying our con-
dolence to the tereaved family.

The House may stand in silence for
a short while t0 express ita sorrow.

The Members them stood in  rilence
fort a short while.



Y
ORAL ANSWERS TO QUESTIONS
Forelgn Banks

+
=gl.. Shrl K. N. Tiwary:
Shri P. R. Chakravertl:
8 rimati V= o prev,:
Bhri D, N. Tlwary:

Will the Minister of Finance be
pleased to state;

(a) wh-thar the Foreign Banks
have decided t2 reduc> the volume of
iheir busines; in India as a result of
1he Reserve Bank's Exchange Control
Regulations;

{b) whether these Banks have
14 ratened retrenchment of their
staff, besides amalgamating their
business; :

(¢) whather  Government have

reviewed the wark of the country's
financial operations in the lighl of the
Fereign Banks' critical attitude; and

(d) how far the Rese-ve Bank’s
regulatisns have helped in controlling
the inflow nf reni‘al f-om abroad and
ensuring effective credit control?

The Minister of Sta‘e in the Minls-
try of Finan:e (Shri B. R. Bhagat (23)
Mo. Ip view, however, of the fact that
funis brouht i India Ly the ex-
ehaate ban%s can be remitled back
onlv aft.r g ving prior notice tn. and
with the anoroval of, the Reserve
Pank of India, and only if the ex-
chante ban'ts are nol indebted to the
Retsrve Ban't or to any other hank
when the remittanc:s a-e to be made,
there mav be somn reduction in the
inflow of funds from abroad for teing
utilised in Inlia

(by No sn~h threat Is known to
have been made.

(e) Yes,

(d) 1t {« anticipwted that bank'ng
capital from ahrosd will he bronght
in'o India for r.lativelv longer perinds
and that it will not be necevwaty to
remit the amounts in question during
the slac't ssasons, when there may be
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a s2asonal decling in our fore!gn ex-
change res.rves. The banks concern-
ed are also expeclted to ensure that
credit will be available only for es-
sential purposes,

Shrl K. N, Tiwary: What is the acti-
vity mainly in which foreign banks
operale at pr.sent?

Shri B, R. Bhagat: They operate as
any other banis—providing credit 1o
industry, commerce and various other
matlers.

Sh7l K. N. Tiwary: May I know
whether scope hag been left open for
foreign banks 1o work in comp.ti‘ion
with the indizenous banks and if so,
how far it has retarded the progress
ol the lattery

Sh:i B, R. Bhagat: Once they are
allowed to operate, they operate on
par with any other Indian Bank.

Snri S8ham Lal Saraf: H:> asked
whether their tunctioning retards the
progress of indigenous banks in any
way,

Shri B. R. Bhagat: The facts do not
confirm that, Actually the Indian

banks are Joing well and their de-
posits are increasing.

Shri D. N. Tiwary: May I know
whether the governm.nt have any

statistizs to show the volume of busi-
ness they were doing in the country
till 1965 and what is the probab'e re-
duction in their business afterwards?

Shri B, R, Bhagat: The res:rves
which they brinz from abroad, in the
busy semson when it is usually high,
is coming down. As for their total
denositi and volume of work 1 want
notice,

8hrl R. Rimanithan Chettlar: What
Is the actual capital that they have

brouzht from abroiad? What is the
figure ag on 31st March, 19€5?
Shri B. R, Bhagat: T hiwve the

fiture f-om April to S_ptember, 1085,
The banking capital that they brought
was Rs. § crores,
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Shri D, C. Sharma: Mav I know
how far these banks have helped our
public uniertakings and what is the
quantum of the help given by these
banis to thise undertakings?

Shri B. R, Bhagat: I want notice;
but usually our public unli.rtakings
are helpei by the State Bank of
India.

Sh 'l Nath Pai: Is it & fact that these
banks or at any rate some of them
have convayed to the Government
that the present .xchange value af
the rupee to hard currency i unrea-
listic and they have su7gested d=-
valuation; if so, what is the Govern-
ment's reaction to that,

Shri B. R. Bhaga': If the hon. Mem-
b.r is askin? about exchange banks,
1 am not aware of any specific sug-
pest.on as  mentioned by the hon.
Member,

Shri Nath Pal: Sir, there seems to

be some misunderstanding, 1 want
to know whether it hay been con-
veyed bv  these binks or at least

some of them that the present ox-
<hinge ratio of rupee is an unrealis-
tic ope.

Shri B. R. Bhagat; 1 am not aware
of Lthat suggestion.

Shri Sham Lal Sa=af: May 1 know
whather this advancing of loans is
making finances available to the needy
in India. and whether it i3 on a selec-
tive basig tha: foreirn banks are per-
mitled {o invest their money or It !2
left onen to them as any other bank
in India?

Shri B. R. Bhagat: As T sald. onze
th2y are a'lowrd to operate they con-
form to the same p-iorities and restric-
tiony as other banks under the direc.
‘tions of the Reserve Bank.

=" qTYY W QT W 4% W
art § fx et 5 rfaog fmaan o
'y ¥ & frofr 6 o wIITC WY
eiTE T ®T0 gy § o N IE @
s &1 ¥ wiwd § I oAy
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s wgh § 7 ot g, o wrE-
I R AR wft e & oo
ST €1 CLFT 7 A T divaw
§r wiwfal & vz ft 3 ey g ?

ot To To WA : @ T fruAY
it AT § 1
Shrimati Renm Chakravartty: In
view of the fact that the foregn
banks have decided to reduce the
volume of their business in India,
what is the harm if we nationalise
them?

Mr. Speaker: A suggestion,
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ot o e WA ; wgr AW
MRV, 99 WS I R
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SBhri 8. M. Banerjee: Before [ ask
any question I would like to know
whether the answer of the Minister is
about electronic computer or electrie
computer.

Mr. Speaker: The question refers
to electronic computer.

Bhri 8, M. Banerjee: The heading
is “electric computers”.

Coming to the gquestion, I would
like to know whether the hon. Minis-
ter is aware of the fact that the LIC
Employees' Association has decided to
launch an all-India struggle against
the introduction of electronic compu-
ters which would virtually mean eli-
mination of human labour to the
extent of 14,000 employees per com=
puter. If so, I would like to know
whether Government will take them
into confidence before Introducing any
electronic computers.

Shri B, R. Bhagat: This matier has
been discussed between the represen-—
tatives of the LIC Employees and
LIC. We have assured them that wo
will not retrench any staff.

Shri * Ranga: First of all, let us be
clear about the correctnesg of this
statement.

Mr. Speaker: Will one electronic
somputer displace 14,000 workers?

Shri B. R. Bhagat; I am not aware
of it. But I said that not a single
person will ba retrenched,
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. Bpeaker: There are two ques-
um Dpe is whether retrenchment
will be made or not. Another query
is whether really one computer will
displace 14,000 employees.

Shri B. R, Bhagat: That 1 will have
to check up.

Shri Kapur Singh: The hon. Min-
1ster 18 in a permanent stale of un-
awareness,

Bhri 5.'M Banerjee: The hon. Min--
ister gays tha: he docs not know the
position. For the last six or seven
months brochures have been submit-
ted to Government and we have uot-
ed flgures from America, given by a
teamn which had gone there. That team
has said that one computer will dis-
place 14.000 workers. Now another
computer iz being introduced in
Calcut’a which will mean the dis-
placem mt of another 14,000 wurkers.

Mr. Speaker: For that he has al-
ready given the guarantee that no-
body will bs retrenched.

Shri %, M. Banerjee: May 1
mit. ...

sub-

Mr. Fpeaker: Now he will kindly
resume his seat.

Shri 8. M. Banerjee: You should
ask the Minister to place all * the
facts on the Table

8hri Kapur Singh: The hon. Minis-
ter is in & state of unawareness, Dur-
ing this morning, within the last few
minutes, the hon. Minister has twice
urged that he is unaware of this fact
or that fact. [ would suggest that a
Minister who is aware of all the farls
which might arise in relation to the
supplementaries to be put should be
placed in charge of answering ques-
tions,

Mr. Speaker: That is not my job.
o go 1o frav : wfw 2w &
TANTT FY §AT § W AT GrAA qTAn

A Fem ag wfrw &, vafaw wm
FOOTT 4 g9 awrd wrAt et &
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Stri H. N. Mukerjee: The Minister
has given an asgurance, for whatever
it is worth, that there will not be any
retrenchment as far as the present
personnel is concerned. But there is
the question of potential unemploy-
ment which surely—the Minister of
Planning has to take that into.
account—has to be taken into con-
sideration by the Government. They
are introducing these gadgets—that
might be necessary; I do not know—
but they must give an assurance Lo

she country that potentially, not
only for the present, the employ-
ment position in our king of

country would not be jeopardised by
these sort of Innovations. 1 want a
definite answer to that. The Minister
of Pianning is also here

Shri B. R. Bhagai: This is not for
the first time that a compuler has
been introduced, When the business
or a concern reaches such a scale of
operation, it is necessary in its work
itself that a computer should be intro-
duced. It has been done earlier in
various other public and private sec-
tor organisations. (Interruption).

Bhri 8. M. Banerjoe: No, no. It has
not been done in other public sector
projects. It has: been done only ir
oil companies,

Shrimati Reno Chdkravartty: Only
British and American oil companies
have introduced it.
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Bhri B. R. Bhagat: S0 far as the
present employment is concerned, it is
our duty to s2e that no retrenchment
takes place and we have given a
definite assurance to that effect. But
so far as the potential employment is
concerned, because more people
shou'd be employed in future there-
{ore there should not be any mecha-
nisation, we cannot accept that policy.

The Minister of Planning (Shri
Asoka Mehta): There are twp aspecls
ol th» problem that are to be kept
before ui3, One iz that a computer
is needed to make a wvariety of cal-
culations which just cannot be made
by a sot of human be'ngs. Secondly,
as far as the Life Insurance Co-pora-
tion i3 concerned, while it has the
responsibility to the employees as
well ns to the future employment
potantial, its primary responsibility
is to thase who have tiken out their
po'icies and we have to see that their
nexds and requ.rements are effectively
catered to.

My colleague has already pointed
out that there is no question of any-
one being retrenched. But we have
1o see that the efficient functioning
of th» Curporation is there and that
warious calculations that have to he
‘made, which cannot just be made by
a sct of human beings but which a
computer is able to make are done
and full advantage is taken of.

Shri 8. M. Banerjes: In America,
they ate retracing the step and they
have appointed a committee. ... (Inter-
Tuption)

Mr. Speaker: The Member should

not conuinue speaking like that.
Order, order.
Shrl Tridib Kuomar Chaudhurl:

May I know how all the while the
wo-k that Mr. Asoks Mahta just said
cannot be done by human beings was
bring done by human beings? Thess
electric computers are giant gadgets
which cost a lat of forelgn exchange.
1 would like to know the cost of the
elrctric computers that have been
.ardered by the LIC. in terms of
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foreign exchange. There is only one
American Company which supplies
these computers and dollar exchange
is required for that.

Shri B. R. Bhagat: We have not!
purchased them: we have hired them.
We are paying for the sorvices....

Bhrl Sh'mkre: Thev do not sell
them; they only give on hire.

Sh'i B. R. Bhagat: The paymoants
arz made in rupees which will not
be repatr ated for 10 vears. So. at
least for 10 years, there is no ques-
tion of foreign exchange.

gRtaf fIwd mrEwt
T 59 ara o fr=rT (@ @ % gA o
T E AT AMEA T EH A ww
fienm snlt, wo w7 ¥ o, Gy
TG & g H A A WA TG ?
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a1 $1 T § aga @ O A5 & o
9 TGRY EH E A RAA | F 1T TR
H g awy § .7 vAR wafaat agh g4
utr gafay Tyadt a8 AT | g\
CE i AR (IR 3

sit (w v wew : & syAAT Wvean
g fir ot wofa pgw o of § ag fazd
LEc(RrEACTE RN ]

sl i o Wo WA : Th# (w4 4.le@
wifgdr

Shrimatl Renu Chakravartty: When
we were discussing lhe Scrond and
Th:r] F.ve Year Pians, Government
had accepted thz policy of labour-
intens.ve schem_s in order L3 creaie
new employmeat., In view of this,
except in the case of competition far
exno-ts, what is the reason thot we
should now Aisp’are future Ilahowr
potential by introducing these machi=
nes? Hive we given up the
ea-lier palicy of trving tr» in‘roduce
only latour-intensive schuemes?

Shri B. R, Bhaml: We hove accent-
ed and are continuing the policy of
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introducing labour-imtensive schemes,
We have introduced a large number,
but that can only be done in centres
which are suitable. It does not mean
that in an organisation like the I. I
C., which has expanded its activity
ten-fold in the racent vearg and which
calls for utilisation of mechanisation
for servicing of policies for which
there is demand that it should be etfi-
scient and faultless, machineg will
mot be introduced. These two stand
-op 'different footings.

Shri Kapur Singh: Do Govornment
propose obtaining expert determina-
tion. of principles that shouli, govern
the regulation of works between man
and machine in our socialistic pattern
of society and if not, why?

Shri B. R, Bhagat: It is beyend.-my
<comprehension.

Mr, Speaker: Mr, Bade.

Shri Hem Barua: , I rise or: a point
of order.

“Mr, Speaker: Under what rule?

Shri Hem Barma: I have been try-
ing to -cateh ‘your eyes anj none of
my partymen has been allowcd to
;put a question whereas you have al-
lowed 'two questions to a certain hon.

member of a single party. - How is
this?

Mr, Speaker: I have not allowed
two questions to anybody., You mon-
tion it and I will. answer,

Shri Hem Barua: You allowed Mr,
Kapur Singh,

Mr. Speaker: This was the only
supplementary .he has put. Unneoes-
sary reflection shouli not .be - made.
“Where hav; I allowed: him-iwo ques-
tions? It was an intervention whn
he- was Jjust -referring to-the earlicr
question,
one question and I am beinz charged,
I hav« not -finished. Why should he

lain that his party -has not been
J)gad? It is not necessarv that on
question everv party chould e
enresanted, His complaiug 8 not

Justified.
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‘Shri Hem Bama: He put two sup-
plementary questions. (Intermpti%:)

Shri Kap_q,r. Singh: I demar.l a with-
drawal—a' Jefinite and unzonditional
withdrawal—of the wrong and n-
sinuatory statement he has macde
against me,

Mz, Speaker: That is no insinuation
against a member. If it I it is
against me; it is noet against Mr.
Kapur Singh; it .is.againgt. me.

Shri-Rathnth Sineh: T# it iz
against you, it is against the House,
He should withdraw it.

Bhri Surendranath -Dwivedy: T do
not think that this matter should b2
carried on further, It was his under-
standing that you had allowed him

/ﬁw questions. and you have clarified
J/l;sb it was only one and the other
w

as an intervention. He has accepted
it. + What is the use of carrying it
further?

<+ Mr. Speaker: I want to make one
The -parties should not

tion.

This should remain on record: for

_~posterity to see how Shri Hem Barua

thought. about the Speaker.

Shri Ranga: He need not have
mentioned Sardar Kapur Singh in
that manner,

sft &% 1 &\ W W St

Fari fF 52T & o oS g e
wrat gom g % g@ wiig A ase ¥
FrargaarT- G AT SEN
Ft gz ar 7 geit TfeT o sHad
wawr BE S S FAAG, §1 qar
g, oy e - e faar ad @,
Y e $ET ¥ NI waR Oy wrar §
-7 !

e *&‘t’ﬁiﬂﬁﬂ’!mﬂiﬁgl
% g f war & 7an ?
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ot @y ;W wEATeE,  SgETeTT

T NENAT ;G GTET AT A
ST T

st we Te Waw : VHFEIETR
w1 gaTe §EW 6 & 7 ag Ot e |
g ?

Shri Priya Gupta: After the clari-
fication by the Planning Minister and
the Minister of State in the Ministry
of Finance, may [ know what Gov-
ernment mean by saying that there
would be no retrenchment? The staff
working in the LIC, in the railways
in Indore and other public utility
services are not being confirmed
sgainst the existing permanent vacan-
cles, due to the implementation of
dlesellzation, electrification, mechani-
sation, automation and Centralised
Traffic Control and simplification of
accounts etc, and their chances of
promiotion have been reduced and
they are  stagnating in the
existing cadres, against the assurance
in regard to the protection of thedr
terms and conditions of service.
May I know what reply Govern-
ment have to thig question?t

Mir. Speaker: That does not
out of the main question.

Review by International Mounetary
Fuand

arise

+

*$3. Shri Rameshwar Tantia:
Shri Himatsingka:
Bhrl Onkar Lal Berwa:
8hrd Narayan Reddy:
Shri Lahtan Chsadhry:
Shri Vishram Prasad:
Shri Bagri:
Dr. Rayqn Manohar Lobda:
Shri Yashpal Singh:
Shri Bhanu Prakash Singh:
Shrl Vishwa Nath Pandey:

Will th~ Minister of Finance be
pleased to state:,

{a) whether It is a fact that the
International Monetary Fund  haes
completed a domprehensive review of
Indis’s balance of payments position
and economic situation;
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(b) if so, their main findings; and

(c) bow far their report has been
helptul to India?

The Minister of State In the Minls-
try ol Finance (Shri B. R. Rhagat):
(a) to (c). Article XIV of the LM.F.
Articles of Agreement enjuins annusl
consultationg between the 1. M, F, and
memb.r-countries that maintain ex-
change restrictions; accordingly, e
Fund team held consultations wit's the
Government of India in November
1965. The team's report to the I, M.
F. on the consultations is 2 conflden-
tial document of the . M. F. anc as
wsuch It would be inappropriate to ex-
tract from or comment on, itz cun-
tents,

Shri Rameshwar Tantia: May 1
know whether during the discussion
it was stated that India's foreign
balance was adverse and a guggestion
was made also to devalue the Indian
rupee, and if so, what the Gowvern-
ment of India's attitude on that
matter is?

Bhri B. B. Bhagat: That is a diffe-
rent question altogether.

Mr. Speaker; The first part of the
question is all right

Shri B, R. Bhagat: As regards the
adverse foreign balance, the positicn
is well known, and it is true that
there 1is pressure on the forelgn
balances.

Shri Rameshwar Tantia: May I
know whether a World Bank Team
under the chairmanship of Mr. Bell
visited this country during July, 1965,
and if so. what their recommenda-
tions and findings were?

Shri B. R. Bhagat: That was a diffe-
rent team altogether.

‘Mr. Speaker: That team has not
been referred to in the main question
here.

Shri Rameshwar Tantia: In rerard
to that question, the hon. Minister
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gsaid that it was’ confidential. - This
question comes in the same way and

it relates to the monetary situation

in the country,

Mr. Speaker: That comes in a diffe-
rent way, not in. the same way.

=t gteTe A a7 @ =, § g
ST wEm 5 ool gEew
& e § gg o @ g fF o Gar
fearma &, Sy qen € € @ vuw) frar
& FH ﬁm:@mm%w
sl ad frarg?

st o o WA : wF 9 e
& aT H et # oy 315 g T e

=t HIFT AT TET ; WA WE 12T,
Y FT 7 gATH BIEY FAT<H Agt e &7

Shrimati Renu Chakravartty: It is
very difficult for us to understand
why he is refusing to give us even
the general outlines of the findings.
Why should “he ‘consider them to be
%0 secret?

Mr, Speaker: Has the report beer
received by Government?

Shri B. R. Bhagat: The report is
submitted to the Fund; we get a copy
of it because we have an executive
director on the Fund. The practice
and the convention is that the Fund
and the Bank take exception to this
report being discussed by the mem-
“ber-countries.

Shri Alvares: Some time towards
the end of last year, the IMF had me!
in Tokyo to decide the question »t
International liquidity. May I know
from Government whether in the ro-
view presented by the IMF, as far as
India is concerned, any provision has
been made for liquidity, in order ‘o
meet the balance of payments pro-
blem of this country?

Shri B. R. Bhagat: After the dis-
cussion in Tokyo last year, that ques-~
tion was again discussed-in Washing-

ton; it had been referred earlier to i
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co:mnittee, and. that.- commitlee is

again looking into this, and has not
come to any definite conclusions.

* 2o TR WA WEST ¢ ARG
R FT S HT WAAG Al § T
Farar § afiw o6 garor gfaer &
A 9X & goar wigar § 5 we
T T aTEAfaT qed HAE I ATt
¥ =9 §2 g1 1 &l a8 FAT 96
20 §e & T Ia% arg ary fredr wda
wT # & grew waet fardt § 14 @2
10§ fremrd ?
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Shri D. C. Sharma: The IMF has
been thinking of extending the reginn
of liguidity and also :u terms of
having &n internationa' currency.
May I know il th» Government of
India or the Minister of Finance, old
or new, was consulted on ths pro-
blemy of having an internationa: cur-
rency to replace «the steriing, dollar
and gold liquidity?

Sh-l B. R. Bhagat: Not in the last
from he mentionzd, but as 1 said, in
tha last meeting of the IMF, thu
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matter was discussed. The question
of general liquidity has been refer-
red to a commttee; it has not vet
come to any definite con:!usions about
it

ft #o o wEEWT
v dqgmiafrogwe ot
W Il AN FRW ¥T OET
WA 4w w0 @I §eq & wred
fogy 97 agw w0y, 97 fa=re fwxr
am faa! &g ¥ @7 U v
ym g ena g mfragm g ?

Mt 70 To W ¥ ¥ qG 9T
S ¥ A @A A€ wE s iy
ar =z & gwi & wifew: fealis & T &
U FY AT WA L,

M koo mEET TAXA AN
Ll TR AR IR SLES T e
*7 xg vt « frc T & ar ag aa
fra g 7

qite ~owm:agA FA MY
wt o fw sdw s wfma g

st o "o WrEAW : IF WT &
T F &1 &1 g Wil W §9 ¥}
CAuii

Shri Nath Pal: In view of the
Minister's blunt and ratier surpriz=
ingly unembarrassad admissior. that
the real value of the rupee in the
international matket is not on a puv
with the offi-ial value of the rupce,
may we know what stap: Government
pre taking to stab lise the rupee and
prevent a further fall m its value’
Or are Goverament coatemp’ating
accepting  the  inevitable, namely,
devaluation of the rupee?

Bhri B. R. Bhagat: A numhe- *
measures to stahilise in» economy
which reflests ths fsreign exshanee
situation and the= strengsth cof the
economy are taken. From time ‘>
time, a number of measures have been
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faken in the past. In his budget
speech, the F.onance Minister wiil deal
wilh this question along with others,

Bhri Nath Pal: What about devalua-
tion of the rupee? Why is he hesi-
tating to answer my question which
has been agitating the public mind
and is coming up again and agan?
What is Government's attitude towards
devaluation? Is it in the offing? 1
it also coming with the budge'?

Shri B. R. Bharat: In a n atter like
this, Governmeni do not come for-
ward with any opinion. We cannot
say anything earlier than when act oa
is actually taken. These are not
announced beforehand.

Shrimati Savitri Nigam: While re-
plying to a supplementary, the hon.
Minister has accepted th': fact that
there is a considerable difference bet-
w._en the official and the ncn o%luiat
valus of the rupee. [ would like 10
know what impact it hasy made on
our exno~t earnings and oa our nor-
ma] channels of trade.

Shrl B. R. Bhazat: No impact be-
~ruse they are all governazd by the
official exchang: rate,

Shrl Shinkre: In the ron'est cf this
reply of the Minister of State, I want
to know from him whethe- he g p.1
awirs that.  on ascount of thir evie
sistent adamancy on the part of Gov-
ernment to stick to an. unrcalistic
valu~ of our rupee, a'l our exports
are letching less munev thain  what
thev shou'd have actunly hrovent,
ani if s3> what stens 4s they r~ome
template t7 tike so that the export
earninas at least siould be on a par
with the actual wvalu.?

Bhri B. R. Bhagat: T do n3l  th'nk
the Governmeat's view is un=-cu'istic
betauce 99'9 per rent of tha lrang-e-
tions it ar the official e¥rhinge rate
and 0'1 per ceat of the traaenctions,
which ig ill:gal, mav be n unaitim-
rised exchan=e. If that i1 sup=need
to be revlistic. T am afraid I eonsi-
der that unrealistic.
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Shri Daji;: My nuestion arises be-
cause in reply t> Bhri Nadi Pai's
question, the relevant point was not
replied to by the Minister, and this
wul leave a very bad 1aute of the
country. Ig the Minliter nware that
in thg Lonljon economic papers, jer-
sistently and even ycsterday, g r.port
has been broadcast very liudly that
the Indiap rupee ig aboutr 1o Fe ne.
valued, and will the M:inister be able
to inform the House wh-ther there is
a4v such szheme afout or pt? Otier-
wise, if you do not contradict this,
it will create a gremg moneiary crins
In the country. We cannat wait till
the Budret, we want to know it

Shri B. R, Bharat: | gn 1lad that
the London newsnaper has assume !
respectfully in the hon. M mber's
thinking. Government vann «, be nsk-
ed to confirm or deny il. The Gov-
ernment, [T it hag 10 do anvthinz on
a ma‘ter lis this, wll come forward
with an announ-ement. Before that
we cannot say anything,

Shrl Nath Pal: That means ny is
confi-ming the fears.

Mr. Spraaker: The hoy,  Minisier
must realise that if this suspense s
created, it would dy haem to the
country. Whatlever comes in the
Bud1.t remaini to be sern, but the
Go eram=nt at least can sav that  at
present they have no suca idea,

‘Th= Minlster of  Pl*aniny (Nhrl
A% ka Mehta): The-¢ ¢ no question,
88 far a1 the Givnrament 1t roncern-
cd, of coasidering the questiun  of
devaluatian,

Sarl Daji: T waat to nant aut to
yo1 that when an if™etinl subieet
like this comes un, tae Fironep Moo
ister is not pres=it in thy House, T o
Finance Minis‘er nav Le o new man,
b1t he muet a'sy 1w s roanect.
When important auestinns cume un,
the Minister is not preseal in  the
House,

Sh Har] Vishag Kamath: .s he too
mervous to be in the 'louze?
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Bhri Asoka Mehta: The Finance
Minister anj I were bath involved in
an important meeting. 1 have come
here and requested him to remain
there. If there i= any important
matter, I am willing to discuss it.

Wl g¥T A5T G T HEG T EH
a1 I g w@fqy AR agt
oYz Tgar arfew o

R niTT  weel AT g |

Shri Hem Barua: May I know if it
is a fact that the World Bark has
recommended devaluation of tha
rupee to meet our present economic
difficulties by increasing exports that
a section of our economic planners
and a section in the Reuserve Bank
have also recommended 1t or are of
the same opinion as reported in the
London papers; if so, will the Gow-
ernment clarify this position?

Shri B, R. Bhagat: Wha!t am I to
answer in this?

Mr. Speaker: I have foliowed his
question, but after what we have dis-
cussed a minute ago, i3 it desirab'r
that this question should be pressed
now?

Shri Hem Barua: May [ submit that
it is desirable because the London
papers are carry.ng all sorts of news,
and they have gone to the extent of
saying that the World Bank has
recornmended the devaluation cof the
rupee to the Governmen* Jf Indin, and
also that some o' our economic plane
ners and soeme in the M2seive Bank
alsn thirk in the same way They sa~
that devaluation Is necessary, that if
it does not come today, i is un=void-
able, it will have to come 1 the end
‘These are the words.

Mr. Speaker; That might be their
opinion, Shri Ascka Mehta haa
answered that.

= ~s To RN - weTw AP,
& qg Ma7ox woar WA § fw serai o
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Capital Market

4-
*64. Shri P, C, Borooah:
Dr. L. M. Singhvi:

Will the Minister of Findnce be
pleased to state:
(a) whether Government are

cognisant of the flagging state of the
capital market;

(b) whether any remedial measures
to revive the same are being contem~
plated by Government; and

(c) if not, the reasons therefor?

The Minister of State In the Minis-
try of Fimance (Shri'B B. Bhagat):
(a) to (c). Government is aware
that th:re has been some sagging in
the capital market during 1965. Gov-
ernment is, however, keeping & con-
tinual watch on the conditions in the
capital market and it has been taking
steps to  improve the investment
climate,

Shri P. C. Borooah: Is it a fact that
two-fifths of th: newly subscribed
joint stock capital in India had been
wiped off duriny the last three years
on account of the eroston in the value
of the capital market and if so, what
is the e:timate of the los%es and what
steps hav: the government taken to
revital se the capital market and
keep the country’s industrial progress
on the track?

Shri B. B, Bhagat: There has been
an erosion of the equily values wihie-
th_r of the new or old shares. 1 want
ndtice to give the extent of that.ero-
sion.



761

Bhri P. C. Borooah: Has the atten-
tion of the government been drawn
to the statement of the president of
the stock exchanges in India to the
effect that seventy per cent of the
corporate tax is far too high compar-
ed to the rates prevailing in  Scan-
dinavia, Britain and other countries
where the percentage is round about
55 per cent. May I know whether the
government is considering to reduce
the ceiling?

Shri B, R. Bhagat: 1 cannot discuss
the taxation measures which the
Finance Minister may be thinking, In
the last budgel a number of conces-
gions for invesiments, particularly in
priority industries angj exports and
others were given by way of fiscal
and other incentives. It has to  be
balanced with that.

Shri Shivajl Rac 8. Deshmukh:
What is the government's estimate of
the extent of India's capital market
as controlled by capitalists? Is it a
fact that big money is interested in
pumping capital underground rather
than the capital market?

Bhri B. R, Bhagat: It is a very gene-
ral question. It is true that big
money is operating but it is also true
that medium and small moncys are
operating in the capital market,

Shri Indrajit Gupla: In view of
the fact that the profit index of in-
dustries shows no sign of declining
anda on the contrary is rising, and in
view of the statement made recently
by Sir Thomas Kipping while touring
this country to the effect that the
investmont climate in India 15 very
good, does the Minister think that
there is real and genuine sagging in
the capita; market or it is highly ex-
mggerated by big business in order to
extract concessions from the govern-
ment?

Shri B. R, Bhagat: When I sald
that it was sagging, I took into
account the facts as to how far the
new issucs were subscribei and the
walue index of the capital market; I
stated facts, not an opinion

2435 (Ai) LS—2
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Shri Harl Vishna Kamath: Are
there any valid grounds for the ap-
prehensions  voiced in & section of
the press to the effect that the speech
made by the Minister of Planning at
a certain university congregation re-
contly has affected or is likely to
affect adversely the capital market
and, if go, did the proposals made by
him, or the speech made by him,
reflect the policy of the government
as a whole?

The Minister of Planning (Shrl
Asoka Mchta): As for the first part,
it is for my colleague to answer., As
for the seconi part, I do not kmow
if the hon. Member has had an oppor-
tunity, or cared to have an oppor=
tunity to look at the address which
I delivered; it is a printed address.
If he will look at that address, he
will find that it was a kind of aidress,
which 1 always deliver before uni-
versity students, which deals not with
policies but with the kind of prob-
lems that I want the younger genera-
tion to come to grips with,

Shri Harl Vishno Eamath: My
question was different. You have
followed the gquestion, Sir, and so
please put that question to him, Is
that the policy of Government?

8hrj Tyagl: He may be the younger
generation! (Interruption)

Shri Harl Vishnu Kamath: Let Shri
Tyagi become a Minister again, Let
him go back to the treasury Benches.

Shrl Surendranath Dwivedy: That
part of the question has not been ans-
wered.

Shri Hari Vishnu Kamath: Whether
it ig the policy of the Government.

Shrl B, B. Bhagat: Temporarily,
for a doy, it has hai an impact, by
the fact that the market went down,
but after that, the market recovered

(Interruption).

Shri Harl Vishau Kamath: The
second part has not becn answered:
whether it reflected the Government's
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policy as a whole; he does not ans-
wer it.  (Interruption)

Mr, Speaker: In this manner we
cannot get along. When 1 said the
other day that there ought Lo be some
orderly conduct in the House, I was
also criticised at that time by some
hon. Mcmbers that there was a feel-
ing in the House and the Members
felt compellel. What I am requesting
is, when a aucstion has been put, that
should be completely answered. (In-
terruption),  Order, order. When a
question has been put, the whole ans-
wer should ¢eome in one form, Other-
wis:, I am being put to trouble, and
1 cannot proceed.

Shrl Asoka Mehta: I can only
answer that part which refers to me,

Mr. Speaker: That part has been
answercd, The second one also has
to be answered. The Minister con-
cerned should answer it. The answer
must come; whoever answers that, 1
am not concerned with. The ques-
tion put was, “was that the Govern-
ment policy or was that an individual
opinion expressed”.  (Interruption).

Shri A. P. Sharma: I suggest that
it is better that one and the same
Minister answers such questions.
Answers to part one of the question
by one Minister and answer to part
two of the question by another Minis-
ter arc bound to create confusion.
So, 1 suggest that it would be better
it one and the same Minister answers
such questions.

Shri Tyagl: A convention may be
established whereby the Finance
Minister is made to be present during
the Question Hour; particularly the
Finance Minister, despite the fact that
he has to attend an important meet-
ing.

Shri Harl Vishnu Kamath: The
answer has not been given, Sir. You
had asked him to answer that part
of my question.

FEBRUARY 17, 1966
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8hri Daji: Whether the Minister's
gpeech reflected the Government's
policy or not, he should tell us. (Inter-
ruption),

Mr. Speaker: Order, order. Every-
one should not stand up and put
questions in this way.

Shri B, R. Bhagat: The particular
speech referred to reflected the views
of the speaker. (Interruption).

Shri Harl Vishnu Kamath: We can-
not hear. What is the answer?

Mr. Speaker: He said it was the
individual opinion of the speaker
concerned.

Shri Bhagwat Jha Azad: Has the
Government enquired into the matter
that a handful of big monied men
who contrel the press in this country
have tried to give a twist to this
poliey and if people at large in this
country welcome the decision that
there should be greater control in this
country by some people? Have Gov-
ernment enquired into this? (Inter-
ruption).

Shri K. D. Malaviya: Except a few
Members of Parliament!

Shrl B. R. Bhagat: What Is the
question, Sir? Whether a fow big
press have given a twist or not?

Mr. Speaker: Whether a few
capitalists or a few big monied people
who have control over the press have
given a twist to this policy.

Shrl B. R, Bhagat: That is a matter
of opinion. I do not know what I
am to answer. (Interruption)

Shri Bhagwat Jha Azad: What is
the answer of the Government? When
bhe says that the market has depres-
sed, he gave one opinion. Have they
enquired into what the public and
the people 3ay? (Interruption)
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Power Bhortage in Siates

+
*g5. Shri Indrajit Gupta;
Shri Linga Reddy:
Dr. L. M. Singhvi:
Shri Warlor;
Shri Prabhat Kar:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the problem of Power
shortage has been solved in the States
where there was power shortage on
account of the failure of recent rains;

{b) if so, to what extent; and

(¢) if not, how the Government
propose lo solve the problem in the
South and Norith Indian regions?

The Minister of State in the Minls-
try of Irrigation and Power (Dr. K. L.
Rao): (a) to (c). The hon. Minister
will lay a statement on the Table of
the Lok Sabha on the 24th February,
19668, which would inter-alia cover
the information asked for in this
question.

Shri S, M. Banerjee: Sir, I rize to
a point of order. (Interrupiion).

Shri M. L. Dwivedi: This was given
a month before, and he says that a
statement will be laid on the Table.
The reply shouid come now.

Shri 8. M. Banerjee: This question
was given notice of in the month of
January, and now we find on the 1Tth
February, when a month has elapsed,
that the answer will be given at some
future date. that the hon. Minister of
Irrigation and Power will make a
statement on the 24th February. This
ls most unfortunate. I do not know
why they are treating these things
in this way. You have admitted the
question, and it should be answered
in time, They can say that they are
collecting the data or the information
Is not uvailable. Can they say that
this will be answered on the 2ith
February? 1 do not know why we
have been treated with such con-
tempt.
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Mr. Speaker: I see at least some
substance in this. If a question is put
to a Minister and if the answer is not
ready with him, he should inform my
office at least that we should strike
it off or postpone it to some other day.
[f the data is not available or has not
yet been collected, the Minister should
say. “We are making efforts. It has
not yet been collected. It would take
some time and we will answer after
that". Some definite information must
be given, so that the question that
has been put on the list is answered.

Oral Answers

Dr. K. L. Rao: We accept what you
have directed, The point is, we have
got some information, but it is not
complete. There are seven Stales
where there is shortage of power.
We have requested the seven Statea
to send the information. Some of
them have not sent. We are awalt-
ing the information. If any Interim
information is reguired, we will give
that

Shri 8. M. Bancrjee: Kindly give
that.

Mr. Speaker: 1 w:ll put this ques-
tion on some other day so that It
might be answered.

Worlg Population Problem

+

*86. Shri Rameshwar Tantia:
Shri Narayan Reddy:
Shrl Himat-ingka:
Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:
Shri Bhagwat Jha Asad:
Shri M. L, Dwivedi:
Shri 8. €. Bamanta:
Shri Subodh ansda:
Shrimati Savitri Nlgam:
Shri P, C. Borooah:

Will the Minister of Health and
Famlily Planning be pleazed to state:

(a) whether it is a fact that India
has proposed to thz U. N. to take new
measures lo tackle the world populs-
tion problem;

(b) if 50, whether any resolution fn
this regard has been put forward by
India in the UN.; and
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-'(e) whether any decision has been
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taken in this regard in the UN.?

The Minister of Health and Famlly
Planning (Dr. Soshila Nayar): (a)
to (c). Yes, Sir, The Indian delegate
at the UN. on behalf of the Co-
sponsers, introduced in the General
Assembly, a resolution on the new
measures to be taken to tackle the
world population problem; but the
consideration of this item was post-
poned to the twenty-first session of
the Assembly.
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Bhri 8. C. Samanta: The hon, Minia-
ter sald that India with some other
countries brought a resolution, May
I know whether this populalion pro
blem is the same in all the countrie-
which have joined us?

Dr. Soshila Nayar: No. Sir: the
population problem 12 not the same
tn all the countries. May 1 say that
the countries that brought this resolu-
tion were Denmark, Ghana, India, Iraq,
Guinea, Libya, Nepal, Norway,
Nigeria, Pakistan, Sweden, Syria,
UAR and Yugoslavia. Snme of these
countries like Sweden, Norway etc.
have & very low birth rate as com-
pared to some of the others.

Shri Subodh Hansda: Sir. various
methods have been tried in our coun-
try. May I know whetlher the Gov-
ernment have any idea as to which ot
the methods have been successful ana
whether in that resolution any con-
crete suggestion has been given as to
which method should be ndupted tor
population control?

An hon. Member: Do not marry.

Dr, Sushila Nayar: Sir, I could not
clearly follow the questicn.

Mr. Speaker: Nor could I. Wiu o

he repeat it?
Some hon, Members rose—
Mr. Speaker: Shrimati

Nigam—probably he i+ not
himself.

Savitri
seTiotis

Shrimatli Savitri Nigam: In view
of the fact that rpm:h pioneering
work has been done by India in this
field, which are the countries wnich
have sent their workers to India
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for training and how far have we
been able to satisty them?

Dr, Saoshila Nayar: We have been
traiming workers from 10 to 15
countries every year. .I am afraid, I
do not have the list of those countries
with me just at present. But I will
menlion a few. Some of them are
our neighbouring countries like
Nepal, Afghanistan and Pakistan.
May 1 say that some techmical assis-
tance in family planning has been
asked from us even by highly deve-
loped countries such as the United
States?

Mr. Speaker: The

is over.

Question Hour

Bhri Shivajl Rao 8, Deshmukh: May
I suggest that Question No. 78, which
is a very important question, may be
taken up now before you take wup
any other item? It relates to
Krishna-Godavarl waters dispute,

Mr. Speaker: I cannot take it up
now. The Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS
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Alg from abroag during Third Plan

*¢8. Shri Bhagwat Jha Axad:
8hri M. L. Dwivedi:
Shri B, C. Bamanta:
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Shri Hukam Chand
Kachhavaiya:
Shri Tridib Kamar Chaudhuri;

Will the Minister of Finance be
pleasey to siate:

(a) whether the aid promised during
the Third Plan by the different coun-
tries has been received in full;

(b) if not, the reasons therefor; and

(c) whether the aid received so far
has been fully utilised?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) to (c),
The total amount of aid pledged for
the Third Plan by various countries
and international institutions amounts
to Rs. 3095.53 crores (apart from food
aid), of which agreements have been
signed for Rs. 2670.48 crores; orders
placed amount to Rs. 199287 crores
and the amount actually drawn to
Rs. 1481.08 crores.

The reasons for the difference
between the aid promised, aid receiv-
ed and the aid actually drawn are as
follows:

(i) It takes sometime to present
detailed project data and
applications to lending agen-
cies and to translate the
pledges into the loan agree-
ments as referred to in
Chapter III of the Report of
the Committee on the Utili-
sation of External assistance
(laid on the Table of the
House on 16th April, 1964).

(ii) Some lenders have statutory
requirements about certify-
ing or satisfying themselves
on the economic and techni-
cal viability of the projects
and this calls for detailed
appraisal which s time
consuming.

Cill) In certain cases, essentially
of suppliers’ credits, negotia-
tions between potential
importers and potential sup-
pliers have to be substan-
tially advanced before utili-

sation of credit can take
place,
ttv) In the case of loans that

have already been negotiated,
ordering especially for the
public sector involves tender-
ing procedures which, in the
case of projects, involve
detailed work on specifica-
tions and on examination of
such bids as are reccived.

In the case of loans for pro-
jects, actual drawal of credit
is dependent upon both the
fabrication of equipment
abroad which often takes
some years and on the physi-
cal implementation of the
project in India; thus project
credits quite often get dis-
bursed over a period of four
or five years.

w

—

(vl) Credits that are applicable
to the purchase of miscella-
neous  capital equipment,
components and raw mate-
rials are quicker to disburse
than capital projects but
even so involve time for
negotiation and placing of
orders and fo shipment.

Overdrawal by States

*g0. Bhrl Maheswar Nalk:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:
8hri Hem Raj:

Bhrl Daljit SBingh:
8hri Bhagwat Jha Asad:
Shri M, L. Dwlivedl:
Shri 8. C. Samanta:
Bhri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Boroeah:
Dr. L. M. Binghvi:
Bhri Bibhuth Mishra:
'Bhri Shree Narayan Das:
Shri Hakam Chand
Kachhavalya:,
Shel Jashwant Mehta:
Bhri A. N. Vidyalankar:
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Shri R, 8. Pandey:
Shri R, Barua:

Will the Minister of Finance be
pleased to state:

(a) whether it ig a fact that some
of the States have heavily overdrawn
on the Reserve Bank amounting to
over Rs. 200 crores;

(k) if so, whether Government have
now directed the States to raise the
moneys thus falling short by taxation
from their resources; and

(e) the other remedial or preven-
tive measures taken in this regard?

The Minister of Filnanee (Shn
Sachindra Chaudhurl); {(a) In terms
of the agreements with the State
Governments the Reserve Bank of
India act as their bankers and detalls
of transactions between them cannot
be made public.

(b) and (c). States have been
advised to regulate their expend!-
ture within the resources available to
them and not to look to the Reserve
Bank as a source for financing thelr
budgetary deficits.

Size of 1966-67 Plan

*70. Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohla:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shrl Bhanu Prakash Singh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P, C. Borooah:
Shri Shiv Charan Gupta:
Shrl J. B. 5. Bist:
Shri Dharmalingam:

Will the Minister of
be pleased to state:

Planning

(a) whether it is a fact that the
size of the Plan,for the first year of
the Fourth Five Year Plan ie, 1966-
67 has been considerably reduced;

(b) if %o, t;w reasons therefor; and

(¢) whether it will not affect the
food production programme?

FEBRUARY 17, 1966
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The Minister of Planning (Shri
Asoka Mehta): (a) to (c). A paper
on the Annual Plan for 1986-67 1s
under formulation and will be lala
on the Table of the House sometime
i March, 1966. While the overall
size of the Plan may be lower, as
compared to previous year, outlays
for agricultural programmes are
being substantially stepped up.

Arrears of Taxes

*72. Shri Hem Raj:
Shri Warlor:
Shri Indrajit Gupta:
Bhri Vasudevan Nair:
Shri Prabhat Ear:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:

Shri Jagdev Singh Siddhanti:
Shri D. N. Tiwary:
Shri Bade:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L, Dwived}:
Shri P. C. Borooah:
Shri Ribhati Mishra:
Shri K. N. Tiwary:
Shri Yashpal Singh:
Shri Karni Singhfi:
Dr. P. Srinivasan:
Shri Paramasivan:

Will the Minister of Finanee be
pleased to state:
(a) the arrears of Wealth Tax,

Income Tax, Expenditure Tax, Gift
Tax and Customs Duty that have
accumulated for the years from 1962
to 1965. State-wise; and

(b) the special measures employed
to recover them?

The Minister of State in the Minls-
try of Finance (Shri B. B. Bhagat):
(a) and (b). The information is being
collected and it will be laid on the
Table of the House ag early as
possible,
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TU. K. Loan

*73. Shri Madhu Limaye: Will the
Minister of Finance be pleased to
state:

(a) whether the U. K. Government
have fulfilled its pledge about ex-
tending credits to India during the
current year;

(b) how much of the loans are com-
mitted to specific imports; and

(c) how much of it could be uti-
lized for general purposes?

The Minister of Finance (Shn
Sachindra Chaudhurl): (a) UK. has
already signed agreements for all the
assistance it has offered to India in
the current year except for £5 mil=
lion for which agreements are likely
to be signed shortly.

(b) angd (c). A sum of £15 million
is set apart, in separate agreements,
for general purposes of the economy;
the balance (£16.5 million) is avail-
able for specific purposes (inclusive
of imports).

Unacronnied Money

*74. Shri S. M. Banerjce:
Shrl Onkar Lal Berwa:
Shri Hukam Chand

Kachhavaiya:

Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri Sobodh Hansda:
Shri §. C. Samanta:
Shri Bagri:
Dr. Ram Manchar Lohla:
8hri Yashpa] Siogh:
Shri Hem Raj:
Shri Bade:
Shri Prakash Vir Shasiri:
Shri Jagdev Singp Siddhanti:
Shri Shree Narayan Das:
Shri Madhu Limaye:
Shri K. N, Tiwary:
Shri P. R. Chakravertl:
Shri Vishwa Nath Pandey:
Shri C. K, Bhattacharyya:
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Bhri Maheswar Nalk:
Shri Eindar Lal:

Shri P. L. Barupal:
Shri R, 5. Pandey:

Shri Bishwanath Roy:
Shri Shiv Charan Gupta:

Will the Minister of
pleased to state:

Finance be

(a) the total amount of unaccounted
money unearthed in terms of cash
und gold so far by way of seizures
by the Customs and the Income-tax
authorities;

(b) the action taken against the
persons involved in the searches; and

fe) the further steps taken or pro-
posed to be taken by Government to
accelerate the progress (o uncarth the
unaccounted money?

The Minister of State In the Minks
try of Finance (Shri B. R. Bhagat):
(a) (i) Rs. 178 lakhs by Income-tax
Department during the year 1965,
This amount represents cash and
value of gold bullion ornaments and
jewellery valued at market rate.

(ii) 3,185 Kgs. of gold wvalued at
the international rate at Rs, 171
lakhs approximately by Customs and
Central Excise Authorities. under the
Customs and Gold Control Laws,
during the year 1065

(b) Action to assess the unaccount=
ed money in the hands of the persons
concerned is taken by the Income-
tax Department and action to adjudge
confiscation of the pold and penalties
on persons conrerned under the Cus-
toms and Gold Control Laws 1s
taken by the Customs and Central
Excise Authorities. In additlon pro-
secution under the relevant Customs
and Gold Control Laws is also
Jaunched in appropriate cases.

(e) The problem of unearthing un-
accounted money is constantly under
review and all possible steps amw
being taken in the matter,
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Birg & Co.

*75. Shri Indrajit Gupta:
Bhri 5. M. Banerjee:
Shri Madhu Limaye:
Shrl Kishen Pattnayak:
Shrl Karni Singhjl:
Shri Hem Barua:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question Nos. 603 and 754 on
the 2nd and 9th December, 1085 res-
pectively and state:

(a) whether the shares held In
Messrs. Bird & Co. and Messrs. F. W,
Heilgers & Co. by the former British
Directors have also been transferred
to the Indian executives of the two
concerns;

(b) if not, whether Government
propose to acquire such shares in lieu

I.
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of the amounts outstanding by way of
fines imposed by the Customs Autho-
rities; and

(c) the further progress made with
regard to the recovery of sums due
from the comcerns and individuals by
way of penalties?

The Minister of State in the Minis-
try of Flnance (Shrl B. R. Bhagat):
{a) The only transfer of shares from
a former British Director of Messrs.
Bird & Co. and Messrs. F. W. Heilgers
was from the estate of Sir E. C. Ben-
thal who was the Chairman of these
two companies till 5th March, 1861,
The shares so transferred and the
parties to whom they were transfer-
red are mentioned below:

Shares of M[s. Bird and Co.

1893

Name of transferor Numl;relr MName of transferee
0l
shares
Estate of Sir E. C. Benthal . 7884 F. W, Heilgers & Co (P) Ltd.
Do. 3396 M]Js. P. C. Ganguly
N. B. Ghosh
P. Wynd.
Do. 1000 Shri Pran Prasad
Do. 3000 M/s. D. A. Workman
R. P. Benthal
N. 8. Gilani
5. Ghosh
K.L.Dus
S. K. Ghosh
2. Sharesof M[s. Heilgers & Co.
-_-Nlm of tnmftmr. Num];er Name of tranaferee
ol
. shares
Batate of Sir. E. C. Benthal 3ate M. Tovestment and PFinance Co Lta.

Shri Pran Prasad.
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{b) and (c). Penalties totalling
Rs. 1,55,00,00 were imposed on Messrs.
Bird & Co., Messrs. Orissa Minerals
Development Co. Ltd. and Messrs,
Becker Grey & Co. (1930) Ltd. In
addition, personal penalties on the
total amount of Rs. 1035000 were
imposed on four individuals.

Apgainst the aforesaid penalties,
appeals have been filed by the parties
concerned to the Central Board of
Excise & Customs. Pending conside«
ration of the appeals, an amount of
Rs. 47,50,000 has been deposited and
for the balance of the penalties
imposed on the companies, acceptable
bonds have been or are being execut-
ed. Against the personal penalties, a
sum of Rs. 15,000 has been deposited.
Steps to recover the balance are
being pursued by the Customs autho-
rities.

In the circumstances, the gquestion
of Government acquiring shares in
Messrs. Bird & Co, or Messrs. F. W.
Heilgers & Co. do not arise.

Transport Requiremenis of Metro-
politan Citles

*18. Shrl 8. C. Samanta:
8hri Subodh Hansda:
Shri P. C. Borooah:
Bhri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Bhrl Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohla:
Bhri Bhann Prakash Singh:

Will the Minister of Planning be
pleased to state:

(a) the further progress made by
the Exppst Htpdy Team on teensport
mm;llrﬂgmmh of Metropolitan  cities

ndia;

(b) whether the scope and extent of
work of the Team has been assessed;
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(e) if so, when it is likely to sub-
mit its report;

(d) whether foreign experts are
going to be associated with the Team;
and

(e) whether for the Study of prob-
lems of metropolitan transport 1a
Caleutta, high level experts of West

Bengal Government have already
been invited?
The Minister of Planning (Shri

Asoka Mehta): (a) to (e). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-5470/68].

Removal of Control on Commodities

*71. Shri 8. N. Chaturvedi:
Shrimatl Ramdularl Sinha:

Will the Minister of Finance be
plensed to state the effects on prices
and production of the commodities
from which control was removed dur-

ing the current or the preceding
year?
The Minister of Finance (Shrl

Sachindra Chaudhuri): Production of
most of the commodities from which
control was removed has gone up;
prices of these commodities have also
risen along with the general rise in
prices. It is not possible to say to
what extent the rise in prices or pro-
duction is attributable to decontrol.

Krishna-Godavari Waters Disputy

*18. Bhrl Yashpal Bingh:
Shri Balmiki:
Bhri Bagri:
Dr. Ram Manohar Laohia:
8hri Bilvamurthi Swamy:

Will the Minister of Irrigation and
Power be pleased to state:

(2) whether the dispute about the
Krishna-Godavarl, Waters has since
been settled between ' the Govern-
ments of Andhra Pradesh, Mysore
and Maharashtra;



783 - Written Answers

(b) if not, when it is likely to be
finally settled; and

(c) the steps taken for the expedi-
tlous settlement of the dispute?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No, Sir.

(b) and (c). All efforts are being
made for an early settlement of the
dispute. Two discussions have been
held with the Chief Ministers of
Andhra Pradesh, Mysore and Maha-
rashtra and these discussions are
expected to be continued to arrive at
a satisfactory settlement.
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Aid from Crechoslovakia

*g9., Shri Shree Namayan Das:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedl:
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Shrl Bhagwat Jha Axad:
Bhrimati Ramdulari Sinha:

Will the Minister of Finance be
pleased to state:

(a) whether any Committee for
Economic Cooperation between India
and Czechoslovakia for exploring the
possibilitieg of further Czech-collabo-
ration has been formed;

(b) if so, the
Committee; and

composition of the

{e) the precise nature of work to
be done by the Committee?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Such a Committee has not yet
been formed.

(b) and (c). These are still being
discussed between the Governments
of Czechoslovakia and India.

Jawahar Sagar Dam

*82. Shri Sobodh Hansda:
Shri 5, €. Samanta:
Shri Bhagwat Jha Asxad:
Shri M. L. Dwivedl:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether i1 15 a fact that the
building of Jawahar Sagar Dam
(Kotah Dam) is being declayed for
want of foreign exchange:

(b) .the total foreign exchange
required for the dam and by how
much it will fall short of its require-
ment; and

(c) the stepg being taken to ex-
pedite the construction of the dam?

The Minlster of Irrigatiors and
Power (Shri Fakbruddin Ahmed): (a)
Yes, Sir.

(b) The total foreign exchange
requirement for the construction
equipment for the dam is Ra. 20 lakhs.
Against this however, only Rs. 1,23,074
could be released so far
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(¢) The contractors have after per-
suations made arrangements for the
equipment for which they asked for
a foreign exchange of Rs. 15 lakhs
through their sister concerns and their
own credit arrangements.

Accumulation of Wealth by the late
Dr. T. Saifuddin

*84. Bhrl Vishwa Nath Pandey:
Shri Bagri:
Dr. Ram Manchar Lohla:
8Shri Yashpal Singh:
Shri Hem Ra):
Bhri Madha Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 744 on the 9th
December, 1965 regarding the accu-
mulation of werith by the late Dr.
T. Saifuddin and state:

(a) whether the investigations have
since been completed;
(b) if so, the details thereof; and

(c) the action taken in the matter?

The Minister of State in the Minls-
try of Finance (Shri B. R. Bhagat):
(a) Investigations under Income-tax
Act have not yet been completed,

(b) end (c). Do not arise.

Ruby General Insurance Company,
Delhi

*85. Shri Bagri:
Shrl Kishen Pattnayak:
Dr. Ram Manohar Lohla:
Shrl Ram Sewak Yadav:

Will the Minister of Flnance be
pleased to state:

(a) whether it is a fact that several
dummy agencies are being run by
the Ruby General Insurance Com-
pany, Delhi and crores of rupecs are
taken by the Company's officials as

commission  &against these dummy
agencies, and
(b) if so, whether Government

propose to hold any inquiry into the
matter?

The Minister of State In the Minis-
try of Finance (Shri B. R. Bhagat):

(a) No specific cases of dummy agen=
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cies have come to the notice of the
Government.

(b) Does not arise.

fzeet ® [mu guw fas ¢ @@ A
o T w477 wfgm :
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ERE IR i E
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famnT §; o
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fow wwrew § T W (Y
Wo Wo WWA) : (F) AT, F

(=) @ faw (fafr w2) wfg-
fram, 1941, % Aar fw foeeft & &9
fem mn, ;gifae v # g0 Tafas
wfenzar WIT g% wfwar ¥ of 7 |
a= wlufraw § aga & guoT 50 &
TAY TAF A T AT FLA TAqTN
Sfe gawT mn | gaE fag oF fadaw
Wie Y #2 ¥ W fur andem
Gold Control Order
Dr. P, Srinlvasan;
Shri Paramasivan:
Shri Hukam Chand

Kachhavaiya:
Shri Bade:

Will the Minister of
pleased to state:

(a) whether it is a fact that the
Gold Control Order was promulgated
as an anti-smupgling measure;

(b) whether an assessment has
been made qf its success in achieving
thix aim; and

(c) if mo, the result of this assess-
maent?

*36.

Finance be
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The Minlster of State in the Minls-
try of Flnance (Shrl B, R. Bhagat): {a)
Although one of the objectives of
Gold Control was that the measure
should act as a deterrent to smuggl-
ing, this was not the only object.

(b) Yes, Sir,

(c) It appears that some obstacle
has been put on the disposal of
smuggled gold by the Control and so
smuggling has become comparatively
difficult.

Loss Suffered by India in Indo-
Pak. Conflict

*#8. Shri Buta Singh:
Shri Guishan:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state the total financial
loss suffered by India in the Indo-
Pak. conflict in August-September,
19637

The Minister of Finance (Shri
Sachindra Chaudhurl): It is difficuls
to compute the financial loss suffered
by India in the Indo-Pak conflict
Even if it were possible to do so, it
would not be in public interest to
divulge it.

Accumaulation of Wealth by the late
Dr. T. Salfuddin

*89. Shri Harl Vishnu Kamath: Will
the Minister of Finance be pleased
to refer to the reply given to Starred
Question No. 744 on the 9th Decem-
ber, 1965 and state:

(a) whether it is & fact that the
Enforcement Directorate on receipt
of information and after due enquiry
asked for permission to raid the pre-
mises of the late Dr. T. Saifuddin:

(b) if so, whether the raid was
conducted;

(c)® the result thereof: and

(d) if permission was not given,
the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. B. Bhagat):
Enforcement Directorate
furnished certain materials about the
case for consideration of Government
and asked for instructions.
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(b) No.
(c) Does not arise.

(d) The matter was carefully con-
sidered by Government and raid was
not recommended. Since then, Dr.
Saifuddin has died.

Third Plan Production Targets

*90. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state;

{a) whether the possibility of ful-
filment of the Third Plun production
targets in regard to the wvarious agri-
cultural and industrial commodities
has been lately assessed in the light
of the actual production up till the
end of December, 1965; *

(b) if so, how far Government's
estimates agree with those of the
World Bank Team  which recently
visited India;

(e) the targets in respect of which
goo:'s are not likely to be achieved
by the end of the plan period; and

(d) the estimated shortfall and the
reasons therefor?

The Minister of Planning (Shri
Asoka Mehta): (a), (c) and (d).
Bused on the latest information avail-
able & statement indicating the like-
ly production in the last year of the
Third Plan and reasons of major
shortfalls in respect of agricultural
and industrial commodities is laid on
the Table of the House. [Placed in
Library. See No, LT-5480/66].

(b} The World Bank Team has not
8o far submitted a formal report to
the Government of India. It is, there-
fore, not possible to draw any com-
parisons.

Eviction of Peasants from Project
Areas

285. Shri A. K, Gopalan; Will the

Minister of Irrigation and Power be
pleased to state:

. (a) whether the Government are
aware that arrangements have been
completed for the eviction of peasants
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from Vimalagiri, Chattikuzhi—Uppu-
thodu-Pathinaram-Kandum Kama-
kshi--Narakakkanan—Nayarapara and
Pandipara—Project arens in Kottayam
District, Kerala; '

(b) whether Government have re-
ecived any represcntation against the
proposed eviction; and

fc) if so, their reaction thereto?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) State Government have reported
that enumeration work is in progress.

(b) Yes,

(c) The matter is under considera-
tion.

Thermal Plant for Kerala

266. Shri A. K. Gopalan: Will the
Minister of Irrigatlon and Power be
pleased to state:

(a) whether it is a fact that the
German Demaocratic Republic  have
offered to help in the establishment of
a Thermal Plant in Kerala a few
months ago; and

(b) if so,
thereto?

The Minister of [Irrigation and
Power (Shrl Fakhruddin Ahmed):

{a) No.
(b) Does not arise.

Governments reaction

Power Supply in Kerala

267. Shri A, K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how mu:h reduction was im-
posed on the consumers in  power
supply during December, 1985 In
Kerala;

(b) the number of industries which
were affected by thls cut;

(c) the number of workers whe
were rendered jobless; and

(d) whother there is any scheme
to stop Its recurrence in the coming

year?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) A cut of 50 per cent on supply of
power to industrial consumers and
commercial establishments and 25 per
cent on domestic coisumers was im-
posed from 11th Decembre, 1985, No
power cut has been imposed on agri-
culturists, and certain other essential
Industries and undertakings have also
been exempted from this power cut

(b) All industries, except Defence
service establishments, printing
presses engaged in printing daily
newpsapers, petro] pumps and petrol
storage installations and ice and cold
storage plants are affected by this
cut.

(c) The power cut s likely to have
resulted in some unemployment; the
details are not readily available.

(d) The first unit (18 MW) of the
Sholayar Projeet and two units (50
MW ecach) at the Sabarigiri Station
are expected to be commissioned by

March, 1968. This will case the
power shortage o a large extent
Besides, with a wiew to provide

thermal backing to the hydro-electric
capacity of the State, a scheme for
establishing & thermal plant at Cochin
is also under consideration.

Sea Eroslon on West Coast

268 Shrl Karni Singhjl: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Ameri-
can experts have given suggestions to
defend against the evils of sea ero-
sion which is threatening the west
coast of India;

(b) i so, the details thereof; and

(e} the extent to which the recom-
mendations will be implemented im-
me:liately?

The Minister of Irrigation and
Power (Shrl Fakhroddin Ahmed):
(a) The two American experts whose
services were obtained by the Gov-
ernment of India, have studied the
problem of sra croslon in Kerala and
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at Versova Beach in Maharashtra and
have offered certain suggestions to
tackle it

(b) The important recommendations
made by the experts are given in
the statement laid on the Table of

the House. [Placed in Library.
See No. LT-5481/63],
(¢) The Government of Kerala

have initiated action for collection of
necessary data as recommended by
the Experts and for procurement of
necessary equipment etc. Construe-
tion of groynes has becn discontinued
till complete stodies of their effects
on the dowwn-drift sites are made. An
experiment on beach nourishment has
also been carried out.

The recommendations meade by the
American expert regarding Versova
Beach erosion are being considered
by the Government of Maharashtra

Energisation of Quilandy-Korapuzha
Line

269. Shri A, V. Raghavan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the energisation of the
Quilandy-Korapuzha line in the Call-
cut district of Kerala has been de-
layed for want of approval from the
Power and Telecommunication co-
ordinating Committee at Jabbalpore;

(b) if so, the steps taken to expe-
dite the sanction; and

(e) how long the matter has been
pending with the committee?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) to (c). In July, 1963, the Kerala
State Electricity Board approached
the Power Telecommunications Co-
ordinating Committee for the appro-
val of the proposed QUILANDY-
KORAPUZHA 11 kV line. Pending
the approval of the Power Telecom-
munications Co-ordinating Commit-
tee, the Krrala State Electricity
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Board took up its construction and
completed the work. After obtlaining
further technical information, the
Power Telecommunications Co-
ordinating Committee accorded its
provisional approval for the cnergisa-
tion of the linc. The final approval of
the Committee will be issued on re-
cepit o' some further technical data
from the Kerala State Electricity
Board.

Expenditure on Indo-Pakistan War

270. SBhrl Badshah Gupta: Will the
Minister of Finanee he pleased to
state the {otal expenditure incurred

by Government in the last Indo-
Pakistan conflict?
The Minister ‘- of Finance (Shri

Bachindra Chaudhuri): Tt is difficult
to compute the tota) expenditure in-
curred hv  the Government in the
last Indo-Pak conflict. Even if it were
possible to do, it would not be in
public interest to divulge it.

Hounsing Loans given by L.IC.

271. Shri V. V. Thevar: Will the
Minister of Finance be pleased to
state;

(a) whether the Life Insurance Cor-
poration ~f India gives loans to the
policy ho'ders and State Housing
Boards;

(b) whether there Is any difference
in the rate of interest;

(e) it so, the difference with the
reasons therefor; and

(d) whether there is any proposal
%0 equalise the rate of interest to
policy-holders to that given to the
State Housing Boards?

The Minister of Finance (Shrl
Bachindra Chaudhuri); (a) The Life
Insurance Corporation of India gives
loans under the ‘Own Your Home'
Bcheme to policy holders for con-
struction or extension of houses and
purchase of rccently constructed
bouses. No loany are being given
fo State Housing Boards by the Cor-
poration.

M33 (A1) L83
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(b) to (d). Do not arise,
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Night Shelters in Delh}

278. Shri R. G. Dubey;
Shri Kolla Venkaish:
Shri M. N. swamy:
Shri Laxmil Dasa:
Shrimati Vimla Devi:
Shri Vasaievan Nair:
Shri Maheswar Nalk:
Ehri Ya<hmal S:ineh:
Shri 8. M. Banerjee:
Shri D, N. Tiwwary:
Shri S. C. Samanta:
Shri Sobodh Harsxda:
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Shri M. L, Dwivedl:

Shri Bhagwat Jha Axad:

Shri P. C. Borooah:

Shrl Hokam Chand
Eachhavalya:

Shri Bade:

Shrimati Ramdularl Sinha:

Will the Minister of Works, Hous-
g and Urban Development be
pleased to state:

(a) whether the mught ghelters
provided for the pavement dwellers
are adequate to meet the needs of
the situation in Delhi;

(b) whether it i3 a fact that the
watchmen and chowlidars appointed
In ths night shelters behave rudely
towards the dwellers; and

(c) whether it i also a fact that
sometimes there are pursons who
ars gamblers and opium addicts In
e night shelters?

The Minister of Works, Honsing and
Urban Development (Shri Mehr
Chand Khanna): (a) Yes.

(b) Not to our knowledge but if a
specific case is broupght to our notice
the matter will be looked into.

(¢} There may be some gamblers
and opium addicts among the persons
who come to the night shelters but
it Is difficult tq detect them when
thev come there for sleeping at night.
However, gambling or drugging is not
allowed inside the shelters.

Mudaliar Committee on Health
Sarvey and Planning

277. Shri Ram Harkh Yadav: Will
the Minister of Health and Family
Planning be pleased to state;

{a) the total number of nuries im
the country at present;

(b) the progress so far made In
the implementation of the recom-
mendations of the Mudaliar Commit-
::edon Health Survey and Planning;
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{c) the difficulties in the prompt

implementation thereof?

The Minister of Health and Family

(Dr.  Sushila Nayar):

(a) The total number of nurses in

the country at present is about 45,000

There are also 35000 Midwives and

Auxillary Nurse-Midwives and 3,300
Health Visitors.

(b) and (c). Most of the important
recommendations of the Mudaliar
Committee such as qualifications for
admission to the basic course in
nursing, medium of instruction, intro=
duction of training in District Head-
quarters Hospitals, minimum number
of annual admissions, free concessions
to nurses, continuance of the training
of Dais, promotion of rraduate nurses
to higher grades after experience
training of men nurses for certain
types of work have been or are being
implemented by most of the States
and Union Territories.

The Central Government are giving
grants-in-aid to Stote  Government
institutions and private institutions in
the States for training of MNurses and
Auxiliary Nurse Midwives. Tt ls ex-
pected that the ratio of Auxiliary
Nurse Midwives to population will
be about 1:6,000 by 1971,

categories are
they

Nurses of different
elirihle for hipher training if

possess the requisite educational
qualification andfor experience In
nursing.

Refresher coursrs are bring arrang-
ed bv the Central Government to ac-
quaint nurses of differcnt catéories
with the latest developments in thelr
respective firlds of nursing.

Limited financlal resourres and
Inadequate pvailahility of trained staf?
are the major difficulties in the way
of speedy and full implementation.

Converwion of Provident Fund imte
Penslon

278. Shri D. C. Bharma:
Shrimatl Savitrl Nigam:
Bhri M. L. Dwivedl:
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Bhri Hukam Chand
Kachhavaiya:
Bhri A, N. Vidyalankar:

Will the Minister ol Finance be
pleased to state:

(a) whether a propocal for the
eonversion of Provident Fund tnte a
pension scheme for the Uentral Gow-
ernment employees is under conal-
deration; and

(b) if so, the decision taken in the
matter?

The Minister of
Bachindra Chaudhuri): (a) and (b).
No, Sir. However Governmeni have
under consideration a proposal to set
up a Fomily Pension Fund for
workers who are members of the Em-
ployers’ Provident Fund and Coal
Mineg Provident Fund .

Finance (Shrl
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Deaths dus te Cold

353, Shri P. R. Chakravertl:
Shri K. N. Tiwary:
Dr. L. M. Singhvi:
Shrl Onkar Lal Berwa:
Bhrl Hokam Chand

Kechhavatya:

Bhri D. N. Tiwary:
Saci Lameshwar Tantia:
Shri Himatsingka:
Shri B. M. Banerjes:
Bhri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Paramastvan:
Dr. P. Srinivasan:
Shri Bagri:
Shrl Bade;
Shrl ¥ashpal Singh:
8hri Basamatari:
Shry Shiv Charan Gupta:
Shri R. G. Nuhey:
Shrimati Vimla Devi:
Ehrl Vasndavan Nate:
Shrl Maheswar Nalk:
Bhri 8, C. Samanta;
¥hri Subodh Fonsda:
Shei M. 1. Dvivedl:
Shrl Bharwat Jha Amad:
Ehoef P . Maravih-

Bhrl Jerd~vy Singh Siddhanti:

Fhri Peaknch Vie Shastrl:
8hrl Ram Harkh Yadav:

Written Answers Boa
Shri P, H. Bheel:

Bhri P, K. Deo:

Shkrl Visuwa Nath Pandey:

Will the Minister of Works, Hens-
mg and Urban Development be
pleascd to state:

(a) the number of deaths from the
rigours ol winter among the shel-
terless poople, making the use of
pavements in Delhi in December,
1965 and January, 1966;

(b) the steps taken to solve 1t'u
problem of shelterless people i1t
to dovise measures to persuade ther
to slcep in might shelters;

(c) the order, if any, issued by the
Delhi Administration making ths
use of pavements. at night during
winter, an offence, on the lines indi-
cated by th: Union Home Minister;
and

(d) the response to the drive laum-
ched jointly by the police and the
civic authorities to persuade the
pavement dwellers not to sleep in
the open in winter?

The Minister of Works, Housing

and Urbano Development (Shri Mehr
Chand Khanna); (a) 17.

(b) 22 night shelters, having cape-
city for 5265 persons are being main=
tained in Delhi. Parties of the Muni-
cipal staff and Police also went round
the city during the cold nights to
persuade the pavement dwellers to
move to the night shelters.

(¢) No order has been {ssued as
this is not free from legal difficulti <.

(d) Avcrage attendance in the
night shelters rose from 1000 in
Novemhor 1975 tg 2238 in December
1965 and 3,030 in January, 1968.

Power Supply te Delhi from Bhakra

283. Shel P R. Chakraverti
Fhri K. N T warv:
Shrl Yashra! Singh:
Shr Bagri:
Shri K!shen Pattnmavak;
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Shri Vishram Prasad:
Dr. Bam Manohar Lohia;
Shri Ram Sewak Yadav:
Shri Utiya:

Shri D. N. Tiwary:

Shri Bhagwat Jha Asad:
Shri S. C. Samanta:

Shri Subodh Hansda:
Shri Basumatari:

Shri J. B. S. Bist:

Shri Dharmalingam:

8hri Shiv Charan Gupta:

Will the Minister of Irrigatiom
and Power be pleased to state:

{a) whether the Punjab State Elec-
tricity Bourd has infurmed the Delhi
Electric Supply Undertaking ia
December, 1965 that Punjab power
supply might be cut by 5000 kw. a
day because of the power crisis at
Bhakra;

(b) whether the DESU has sought
the intervention of the Union Minis-
try in the matter on the ground that
it would not be possible to manage
with the restricted power supply, if
su, with whal resait;

(c) its impact on the industries in
Delhi; and

(d) how far the DESU has takem
steps to enfuorce austerity in the street
lighting and illumination at weddings?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes, Sir,

(b) Yes, Sir. The matter was dis-
cussed with all the concerned parties
and a cul to the c¢xtent of 3000 kw
wag accepted. However a further cut
of 12000 kws. has been suggested by
the Punjab Gover :mient; and  the
matter is under the consideration of
the Governmoat of India.

(¢) There has been no cut in power
supply so far as industries are con-
cerned.

(d) Temporary conncclions for
marriages have heen  restricted to
2 KW only ang the sanctlon of new
connections has been greatly curtail-
ed. Strect lights have bren main-
tained =n far as usual,

Written Answers FEBRUARY 17, 1966

Written Answers 8oy
Dearness Allowamce to Central
Goverament Employees

Shri P. R. Chakravertl;

Shri K. N. Tiwary:

Shri 5. M. Banerjce:

Dr. Ram Manohar Lohia;

Shri Bagri:

8Shri P. C. Borooah:

Shrj Suobodh Hansda:

Shri 5. C. Samanta:

Shri Bhagwat Jha Axad:

Bhri M. L. Dwivedi:

Shri Yashpal Singh:

8hri Madhu Limaye:

Shri Hukam Chand
Kachhavaiya:

Shri Shinkre:

Shri Buta Singh:

Shri Gulshan:

Shri R. 5. Pandey:

Shri Lahian Chaudhry:

Dr. Ranen Sen:

Shri Dinen Dhattacharya:

Shri Basappa:

Shri Sezhiyan:

Dr. L. N, Sinvhvl:

Shri Dharmalingam:

Ehri Prakash Vir Shastri:

Shrj Ram Harkh Yadav:

284

Will the Minister of Fimance be
pleusei Lo state:

(a) whether Government have re.
eently revised the Duoirusss  Allow-
ances of the Central Government
employees in view of the rise of the
cost of living index beyond 163
mark;

(b) whether it is a fact that some
Btate Chief Ministers have repre-
scnted to the Central Government in
this respect and have sought assis-
tance from the Centrc for giving ad-
ditiona]l Dearness Allowance to em-
plovees in their States; and

fe) if s0, Government's reaction

thereto?
The Minister of Fiance (Shrl
Sachindra Chaudhurl): (a) Yes, Sir.

(b) Yes, =nme State Chicf Ministers
have had discussions with the Central



tos

Government in this respect and sug-
gested that assistance from the Cen-
tral Government may be requesied
if additional dearness allowance has
to be given to cmployees in  their
Btates.

(c) The State Governments would
sontinue to follow, as in the past, their
own independent procedure
examining the rates of dearness
allowance for their employees, having
regard to increases made in scales of
pay in the last two op three years,
their overall resources position and
the Plan requirements. Central Gov-
ernment cannot assure any assistance
in this regard.

Recevery of Central Loans from
Mysore State

Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Dr. L. M. Singhvi:

Bhrl Linga Reddy:
Shrl A. E. Gopalan:

Will the Minister of Fnance be
pleased to state:

(a) whether it ig a fact that the
Accountant-General, Mysore hiad re-
covered Rs. 52 rrores as against Rts. 25
crores a3 repayment of the Central
loang and interest, throwing the
State’s finances out of gear;

(b) whether it is also a fact that the
Central Government and the Planning
Commission were responsible for the
excesg recovery;

(¢) whether the Central Government
have advised the Mysore Government
to liguidate its overdraft of Rs. 30
crores with the Reserve Bank; and

(d) whether the State Government
has sought an ad hoc loan of Rs. 30
crores from the Centre repayable im
ten annual instalments?

The Minister of Finance (Shri
Sachindra Chaudbori): (#) There
has been no over-recovery from the
Govt, of Mvsore, The amount due
from the Mysore Govt, to the Central
Gowt, as repavment  of loans was
ahout Rs. 51 ~rores during the period
1961-R2 to 1085-4% and it iz onlv this
amount which has bheen recovered.

1Y
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(b} Does not arise.

(c) The State Government hawe
bean advised on the need for certalm
economies in expenditlure in order
reduce the overdraft

(d) Yes, Sir.

Grievances of C.H.S. Doctors

t86. Shri Warlor:

Shri K. N. Tiwary:

Shri P. R. Chakraveril:

Shri Narayan Reddy:

Shrimati Vimla Levi:

Dr. Ranen Sen:

Shri Vasudevan Nalr:

Shri Tlem Raj:

Shri Prabhat Kar:

Shri Indrajit Gupta:

Shri D. N. Tiwary:

Shri P. C. Borooah:

Shrl D, C. Sharma:

Bhri Kolla Venkaiah:

Shri M. N. Swamy:

Shri Laxmi Dass:

Shri Vishram Prasad:

Shri Bhagwat Jha Azad

Shrl M, L, Dwlivedi:

Bhri S, C. Samanta:

Shri Subodh Hansda:

Shrimati Savit:l Nigamt

Shrl Himatlsingka:

Shri Rameshwar Tantlag

Shri 5. M, Banerjer:

Shri Linga Reddy:

Shri Prakash Vir Shastrk

8hri Hukam Chand
Kachhavaiya:

Shri Jagdev Singh Siddhanfik

Shrl Yashpal Siagh:

Shri Bagrl:

Dr. Ram Manohar Lohist

Bhri Utiya:

Bhri Kishen Pattnayak:

Shri Rade:

Bhrl Vishwa Nath Pandey:

Shrl Madhu Limaye:

Shri DNaljit Singh:

Shri Ribhuil Mishra:

Shri C. K. Bhaftarharyym

Shri On'%ar Lal Rermwa:

Shri A. K. Gopalaw:

Shrl P. TI. Bheel:

Bhri P. K. Deo:
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Shni D, D, Puri;
Shri Basumatari:

. Will the Minister of Health and
Mamily Planning be pleased to state:

of the Doctors belonging to the

ntral Health Services in Delhi, de-
aded to suspeny the strike till the
Indian Medical Association had the
-apportunity to discuss the issues in-
wolved;

é(s) whether the Joint Action Coun- -

{b) whether the Cabinet Secretary
agreed to consider the issues raised by
the Doctors;

{c) whether the Chief Commissioner
Delhi, issued an order declaring em-
ployment in hospitals, nursing homes
#nd dispensaries in the Union Terti-
€ary of Delhi as an essential sevice;
and

(d) the latest development in the
dispute and measures taken to settle
iy

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Government have seen the resolution
passed by the so-called Central Health
Service Officers’ Joint Action Council
an the 23rd December, 1965, in which
ghey decided to defer action about
going on indefinite strike.

{b) Some of the members of the
Central Health Service saw the Cabi-
met Secretary who told them that Gov-
ernment would look into their alleged
grievances and finalise the amendment
of the CH.8. Rules as soon as possible,

(e) In 1964, the Chief Commissioner,
Delhi had issued a notification declar-
g employment in  hospitals and
mursing homes in the Union Territory
of Delhi as essential service. On the
¥nd Deecember, 1965, he issued another
nootification 80 as te include employ-
ment in dispensaries also as essential
service as this had been omitted from
¢he first notification.

(d) The representations made have
- been duly congidered and Government

FEBRUARY 17, 1986 . Written Answers
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propose to further liberalise the terms
granted to members of the Service.

Rural Manpower
Shrimati Saviiri Nigam:
Shri M. L. Dwivedi:

Shri Hukam Chand

Kachhavaiya:

Shri Vishwa Nath Pandey:

Will the Minister of - Planning be
pleased to refer to reply given to
Unstarred Question No. 402 on the
11th November, 1965 and state:

(a) whether the proposals for the
utilisation of rural manpower in the
Fourth Five Year Plan have been
finalised; and

287,

(b) if not, the reasons therefor?

The Minister of Planning (Shri
Asoka Mehta): (a) and (b). As stated
in the Memorandwm on the Fourth
Five Year Plan—Resources, Outlays
and Programmes—a sizeable rural
manpower programnme aiming at the
effective utilisation ¢f rural manpower
resources for productive activities and
for building up community assets in
rural areas is envisaged for the Fourth
Plan period. The financial allocation
and the details of the programme have
vet to be decided. The provision pro-
posed at present is Rs. 148 crores for
rural manpower programmes and for
programmes in hill areas and special
areas.

gt o ded
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Mesting of Indus Watery Cemmissien
389. Bhri Rameshwar Tantia:
Shri Himalsingka:
Shri Lahtan Chandhry:
Shri Narayan Reddy:
Bhri Vishwa Nath Pandey:~
Will the Minister of Irrigation and
Pewer be pleased to state:
(a) whether it is a fact that Pakis-
tan has propossd {o the Government
India to convene the next meeting

the Indus Waters Commimsion ja
Colombo; and

(b) if so, the Govarnment's reaction
thereto?

The Minister of Irrigation

and
Power (Bhri Fakhruddin Ahmed): (a)
Yes, Sir.

(b) Article VIII(5) of the Treaty
specifically provides for the meetings
of the Permanent Indus Commission
to be held ulternately in India and

At the last meeling of the
Commission was he.d in FPakistan,
Government of India had suggested
that the next meeting be held in Delhi.
Pakistan bas since agreed to hold the
meeting in Delhi

Plan Ald fer UF, and Bihay

M. Bhri Rameshwar Tantisa:
Bhrl Himatsinghka:
Shri Narayan Reddy:
Bhri Lahiag Chaufhry:
Will the Minister of Planning be
pleased fo state:
(a) whether it Iy 2 fact that the
Uttar Pradesh and Bihar Governments
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bave jointly approached the Central
Government to increase the quantum
of the Central assistance to the two
Btates from 40 to 80 per cent. for im-
plamenting their next year's plan;

(b) it so, the reaction of Govern-
ment thereto;

(¢) whether these States have joint-
ty made some plans for joint imple-
mentation;

(d) if o, what are those plans; and

(e) whether they have been examin=
od Wy the Central Government?

The Minister of Planning  (Shri
Asoka Mehta): (a) No, Sir.

(b) to (e). Do not arise.

Resources for 1966-67 Plam

291, Shrl Rameshwar Tantla:
Shri Himatsingka:
Shri Lahtan Chaudhry:
Shri D. €. Sharma:
Shri Narayan Reddy:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri ¥ashpal Singh:
Shri Madhu Limaye:
Shrl Kishen Pattnayak:

Will the Minister of Planming be
pleased fo slate:

(r) whether it iz a fact that the
Planning Commission had asked the
Btate Governments to resort to emer-
gency levies to provide adequate re-
sourcrs for the annual Plan for 1968-
67; and

(b) it =m0, the State Governments’
reaction to the proposal?

The Minister of Planning (Shri
Asoka Mehta): (a) Planning Commis-
gion had sugpested additional resources
maohilisation of Rs, 120 crores by State
Governments for financing the State
Plans in 1966-67.

(b} In the discussions with Plan-
ning Commis=ion, the State Govern-
ments agreed to raise additienal re-
sources of about Rs. 102 crores for the

FEBRUARY 17, 1066 Written Answers 3

State Plans for 1966-67 through
changes in taxation and the revision
of irrigation rates, electricity tariffs
ete. in the current year and/or in
1966-67. Measures for raising a con-
siderable part of this amount have al-
ready been adopted or announced by
State  Governments. As for the
balance of the additional amount,
which has yet to be raised, the position
would be known only when all State
Governments have  presented their
Budgets for 1986-87.

Tajewala Head Works

Shri Rameshwar Tantia:
Shri Himatsingka:

Shrl Onkar Lal Berwa:
Shri Narayan Reddy:

‘Will the Minister of Irrigation amd
Power be pleased to state:

(8) whether it is a fact that the
Minister of State in his Ministry has
suggested the replacoment of  the
Tajewala Headworks by a new bar-
rage;

(k) it so, the reasons therefor; and

ic) how far thig suggestion has been
accepted and what are its likely ad-
vantages?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) The
Minister of State in the Ministry of
Irrigation and Power suggested re-
modeclling of the existing works by
building a barrage at the present site
utilising the right under sluice portion.

(b) Uttar Pradesh has been experi=
encing some difficulty in drawing its
share of waters in the Eastern Jamuna
Canal from the present structure.

(¢) The suggestion has heen accepted
by the State Governments of Uttar
Pradesh and Punjab, The advantages
will be that the Eastern Jomuna
Canal, will draw its supplies without
any difficulty.
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Ecememy in Expesditure

8. Dr. L. M. Singhvi;
Shri Linga Reddy:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavalya:

Shri Jagdev Singh Siddhanfti:
Bhri Rameshwar Tantla:
Shri Himatsingka:
Bhri Yashpal Singh:
Shri Balmiki:
Shri Shree Narayan Das:
Shri Narayan Reddy:
Shri P. C, Borooah:
Shri Bibhotl Mishra:
Shri K. N. Tiwary:
Shri Bagri:
Dr. Ram Manmohar Lohia:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samania:
Shri Subodh Fansda:
Shrimati Savitr] Nigam:
Bhrd D. C. Sharma:

Will the Ministcr of Finance be
pleased to state:

(a) to what extent and in what way
sernnmies have been effected in Plan,
non-Flan and non-development ex-
w=enditure;

(b) whether any further steps are
proposed to be taken ip thir conneec-
tiua; and

(e) if so, the details thereof?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) The non-
Plan expenditures of the Ministries
were examined by an ad hoe Com-
mittee of three Seccretaries presided
over by the Cabinet Secretary. The
Committee had before it the target of
effecting  reductions  in 1966-67
wherever possible by 10 per cent to 15
per ernt as compared to provision far
1965-66 by curtailing or suspending
activities which could be dispensed
with in the present eontext and by
effecting pther possible economies  in
Fene=1 administrative expenditure.
The non.Plan budgets of the Ministries
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for the next year have been framed
on the basis of the suggestions of this
Comumittee,

The Plan outlay for 1988-87 has been
tormulated in consultation with the
Planning Commission with due regard
to the need for economy, the availabi-
lity of resources and the essenthal
needs including those of defence.

(b) and (c). In the context of the
gituation which devecloped in Septem-
ber, 1965, instructions have been issued
to sdministrative suthorities regarding
measures for cconomy in administra-
tive and works expenditure. The Staft
Inspection Unit of the Ministry of

Finance have intensified their pro-
gramme of studies of the staffing
position of various Ministries and

offices for loeating surpluses and for
reviewing work-standards  wherever
necessary, apart from the studies being
conducted by the Department of Ad-
ministrative R~forms in regard 1o
Stafing patterng and improvement of
methods of office work. Locution of
economy in Government expenditure
consistent with efficicncy is & con-
tinuing proerss and is receiving  the
constant attention of Government.

Evaluation of Irrigation Profects

294, Shrl Linga Reddy: Will the
Minister of Irrigation ang Power be
pleased fo stale:

fa) whelher the report of the Pro-
gramme Evaluation Organisalion as
regards full utilization of the irriga-
tion potential created under the Major
Irrigation Projects in the couniry has
come to the notice of Government;

(b) if so, Government's reactiom
thereto with the reaszons for not
utilizing the irrigation potential o
created; and

(c) the remediey contemplated by
Government to hring under utilization
the entire irripation potential crcated
under the Major Irrigation Prajarts
with a view to step up agricultursl
production?
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The Ministey of Irrigation and
Power (Shi  Fakhruddin Ahmed):
(a) Yes,

(b) and (c). The studies made by
the Programme Evaluation Organisa-
tion of the Planning Commission cor-
roborate the reasons already known
for the lag in utilisation of irrigation
potential. The main reasonsg for this
lag are the delay in the conmstruction
of water courses; lack of synchronisa-
Nation of fleld Channels with avail-
ability of Canal Water; problems of
land acquisition; financial difficulties
experienced by farmers; ete. ’

In order to overcome those diffieul-
ties, most of the State Govts. have al-
ready enacted laws assuming powers
for constructing water courses and
fleld channels at the coat of benefleia-
ries and recovering the cost thereof
from them, Most of the State Govts.
have also provided for graded water
charges in the commands of new Ir-
rigation projects as an incentive to
farmers.

Ceatral River Baard

285, Dr, P. Srinivasan;
Shri Paramasivan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
under consideration for eonstitution of
a Central River Board;

(b) if »so, the detaily thereof; and
(c) it not, the reasons thereof?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No.

{b) Does not arise,

(c) It hag been decided to strengthen
the Cont=al, Water und Power Com-
mission to earry out  the essential
functinns thag wrre contempleted to
be assigned to the Rivers Boards.
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National Defence Gold Bondg amd
Defence Loan Schemes

Dr. P. Srinivasan:

Sh:i Paramasivan:

Shri K. N. Pande:

Shri Onkar Lal Berwa:

Shri Hukum Chand
Eachhavaiya:

Dr. L. M. Singhri:

Shri Warior:

Shri Indrajit Gupta:

Shrl Vasudevan Nair;

Shrl Prabhat Kar:

Shri Hem Raj:

Shri Prakash Vir Shastrar

Shrl Jagdev Singh Slddhamil:

Shri P. C. Berooah:

Shri Bhagwat Jha Azad:

Shri M. L. Dwivedi: ¢

Shri Subodh Hansds: =

Shri 8. C. Samanta:

Bhrimatl Savitrl Nigam:

Shri Yashpal Simgh:

Shri Madhu Limaye:

Shri Kajrolkar:

Bhri Vishwa Nath Pandey:

Shri Brij Basi Lal:

Shri Maheswar Nalk:

Shri R. Barua:

Shrl Dharmalingam:

Shr R. 8. Pandey:

Shri Rajden Singh:

Shri Shiv Charan Gupta:

Ehrimatl Ramdnlarl Sinbat

Shri D. O. Bharma:

298,

Will the Minister of Fimancs b
pleased to state:

(a) the total subscription to the
Wational Defence Gold Bonds Scheme
w0 far;

{b) the total mubscription to the
Wational Defence Loan Schemes o
far; and

{c) whe'her the public response te
the achem~s is upto Government's ex-
pectations?

The Minlter of Finance (Shel
Bachindra Chaudburi): (a) and (b).
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Subceriptiﬁns received upto 14th

February, 1066 are:
National Defence Gold
Bonds, 1980 9,917 kilogrammes

atinnal Defence
4{16“-" Rs. 10.27 croTes

41% National Defence
, 1972 Rs. 15.81 crores

(c) The response on the whole has
®een aatisfactory.

Night Shelters

287. Shrl R. G. Dubey: Will the
Minister of Works, Housing and Urban
Develop t be pl d to state:

(n) whether it is a fact that pave-
ment dwellers taking shelters in the
might shelters in Delhi are found to be
-alling;

(b) whether it is also a fact that
sometimes they suffer from infectious
diseases; and

(¢) the steps belng taken to segre-
gate such patients in the night shelters
%0 avoid the spread of diseases?

The Minister of Works, Houslng and
Urban Development (Shri Mehr Chand
Ehanna): (a) and (b). Yes; but the
aumber of such persons is reported to
e very mmll,

¢¢) Persons suffering from infectlous
dfiseases are not admitted in the night
whelters but are sent to Hospitals,
Other sick persons are either sent to
the Hindu Rao Hospital or sdmitted In
‘the eick-ward of the Kashmere Gate
might-shelter where 8 beds have been
provided for the purpose. Instructions
‘have been given to the Hindu Rao
Hospital to put up tents, if necessary,
%0 accommodate sick persons.
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Prefab Houslng Factory

300. Shri Maheswar Naik: Will the
Minister of Works, Housing and Urbam
Development be pleased to state:

(a) whether the Prefab Housing
Factory in Anangpur run with Aus-
trian collaboration has been building
houses in six months which are cheap
and durable; and

(b) it so, the steps taken to pope=
larise this building method?

The Minister of Works, Housing and
Orban  Development (Shri  Mehr
Chand Ehannai: (u) The factory rum
by the Indo-Astrg Corporation at
Anangpur Road (Punjab) is not =&
housing facto.v. It only manufactures
certain prestressed roofing components
and wood-wool boards ete, A typical
house evolved by the Corpomution is
still under construction and is in the
experimental stage. No cost data 1s
available tog compare its constructiom
cost with other traditional types of
construction. The structura] strength
and durabi'ity of the new constructiom
method also necds examinution. Pre-
Iminary scrutiny indicates that the
new system gf construction consumes
larger quantities of cement for wal-
ling. As such, it would have Jlimited
scope at present in vicw of the scar-
city of cement and its high price as
compared to construction by bricks
and other locally produced materials

(b) Does not arise.
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Centributions to Small Bavings

301. Shri Daji: Will the Minister of
Finance be pleased to state:

() the gquantum of contributions
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small savings from the accumulations,
in the various Provident Fund
Schemes from 1956-57 to 1964-65,
year-wise; and

(b) the total collection of smal
savings in these years?

Srarement
Total Net  Employees’ Coal Mined
Srmall Provident Provident
Savings Fund, Fund.
ions.
(in lakhs of rupees)
1956-57 61,53 76-24 ag-10
1957-58 69,56 1,10°48 3500
1958-59 78,45 1,26°27 ° 4550
1959-60 « e e s 84,31 19717 84-43
1960-61 . . f 1,05,16 32470 8o-a3
1961-63 0 N 87,80 4,80-82 1,07 50
196263 72,93 514720 1,07 50
1963-64 . = 1,27,54 6,11°29 2,86 00
1964-65 .. 1,29,77 7:72°70 1,45-00
(Balances in Central and State Provident Funds are not wwested).
Money Missing from State Bank's The Minister of Finance (Shrl

Branch in New Delhl

302. Shrl Vishram Prasad:
Shri Bagri:
Dr. Eam Mamohar Lehia:
Shri Yashpal Singh:

Will the Minister of Finanes be
pleased to state:

(a) whether it 1is a fact that
Rs. 85000 were found missing from
the Patel Nagar Branch of the State
Bank of India in New Delhi during
December, 1965;

(b) whether any inquiry hag beem
conducted into this incident;

(c) whether any culprit has since
h!;n found and ‘money recovered;
an

(d) i s0, the details thereof?

Bachindra Chaadhuri): (a) Yes.

(b) to (d). The matter was investi-
gated by the bank and was subse-
quently reported to the police, The
person concerned has not yet been
truced, but inves:igations by the police
are still in progress,

Agricultural Labour

303.8brl Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohila:
Bhrl Yashpal Singh:
Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that an In-
tensive employment programme has
been recommended by the Btudy
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Group on Agricultural Labour set up
by the Planning Commission;

(b) it so, the details of the scheme;
and .

(¢) the total number of labourers
® be benefited by this programme?

The Minister of Planning (8hri
Asoka Mehta): (a) Diregtions in which
.employment opportunities for agricul-
tural labour should be intensifled have

been Tecently considered by the Cen-’

tral Advisory Committee on Labour
and the Study Group constituted by
the Panel on Labour on Agricultural
Labour, Contract Labour and certain
oth:: groups of workers. The main
suggestions which have been offered
<oncern:

(1) rxpansion of agricultural em-
ployment through intensive
development of agriculture;

(2) resettlement of agricultural
workers on culiurable waste
lands ang surplus lands;

(3) intensive  development of

subsidiary programmes such

as poult~y farming, piggery
and cattle breeding;
large-scale programmes for
the utilisation of rural man-
power, specially during the
slack seasons, for works such
as soil conservation, minor ir-
rigation, aforestation, rural
communications, etc.; and

(6) promotion of willage Indus-
tries.

{b) and (¢} Programmes along
these lines have to be worked out in
.detai] and incorporated into the Fourth
Five Year Plan. At this stage, it is
not possible to indicate the number
of labourers likely to benefit.

Tuticorin Thermal Plant

384 Shri Vishram Prasad:
Bhri Bagrl:
Dr. Ram Manohar Lohia;
Bhri Yashpal Singh:
Will the Minister of Irrigution and
Pewer be pleased to gtate:
(n) whether it is @ fact that there
4 a controversy over the setting up

€)

-
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of the Tuticorin Thermal Plant bete
ween the Centre and the Madras State
Government; and

(b) it so, the steps taken to resolve
it?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) and (b). The justification for set-
ting up of Tuticorin Thermal Project
in the Fourth Plan has been under
consideration of the Government of
India, The Project Report, which has
been technically examined, has been
submitted to the Advisory Committes’
on Irrigation, Floog Control & Fower
Projects for consideration at its next
meeting.
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Finance Commission’'s Allocations

309. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Finanee be

pheased to state:

(a) whether Government’s attention
has been drawn to the news-item
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published in the Calcutta issue of the
Statcsman deted the 23rd December,
1965 under the heading “Finance
Commission’s allocation unfair, State
efforts explained"”;

(b) whether the Bihar Finance
Minister told the Bihar Assembly om
the 20th December, 1965 that the
Fourth Finance Commission's alloca-
tion of Rs. 197'5 crores to the State
from the Centra! pool during the next
five years was ‘unfair’; and

(c; whether the Central Govern-
ment have taken any steps to satisfy
the Bihar Government?

The Minister of Finance
Sachindra Chaudhuri}: (a) Mo Sir.
The Calcutta City edition of the
Statesman dated the 23rd December,
1565 does not contain any such newis-
item.

(Shri

(b) An authentic copy of the Blhar
Finance Minister's speech is awaited
from the State Government, They
have, however, informed the Govern-
ment of India that although no state-
ment us such was made by the Ainis-
ter, a refercnce to the Finance Com-
mission's award and its gencral effect
on Bihar was made during {he debate
on the excess grants.

() The Governmenl of India  have
nol received any representation in the
matter from the Government of Pihar.
The Fi Ce ission’s rec n
dations are treated as an awsrd and
there is  therefore no  question of
taking any steps to satisfy any State
Government.

C.H.S. Doctors

310, Shri Hem Ra): Will the Minis-
ter of Health and Family Planning be
p'eased to state:

(ay how far the observance of the
“work to rule” by the do-tors of the
C.H.S. affected the care of the pa-
tients:

(b) how many patients they were
looking after before the strike and
how many after the strike; and
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(¢) the measures taken by Govern-
ment to epsure that patientg dg not
suffer due to “Work to rule” decision
of these Doctors?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c¢). The observance of the so-
called “work to rule” did not affec!
the care of patients in any of the
hospitals.

In the case of Central Governmenl
Licalth S-heme dispensaries, instruc-
tions were issued as a precautionary
measure to the Medical Officers-in-
Charge of the dispensarics that they
wonld be held personally responsible
if there was any dislocation of wouk
or inconvenience to the patients. This
was followed up by regular visits to
hospitals and dispensaries hy wvarious
officers of the Directorate General of
Health Scrvices,

The number of patients attending
the C.G H.S, dispensaries in the weeks
preceding and following the agitaticn
is:—

19-11-1965 to
(8 days).

6-12-1965 to
(5% days),

5-12-1985—21863
12-12-1085.-19085

13 12-1965 to 10-12-1965 —23952

(6 days).

Rehabilitation of Pong and Pandoh
Ousteea

311. Shri Hem Raj:
Shri Daljit Singh:

Wil the Mlnister of Irrigation and
Pewer be pleased to state:

{(a) whether the Rajasthan Govern-
ment hag reached any agreement with
the Punjab and Himachal Pradesh
Gov=inments for the grant of land to
e given to the sustees of Pong and
Pandoh Dams; and

(b) if so, the area of the land so0
agreed to and the method of its allot-
ment to cach family?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes, Sir.

(b) Rajasthan would set apart 3-25
lac acres of land for allotment to the
oustees from  Punjab and Himachal
Pradesh. The lists showing areas pro-
posed 1o be a'lotted to each ous'ce
would be prepared by the Govern-
ment of Punjab and seni tu the Gov-
ernment of Rajasthan, who would
isgue formal allotment orders,

War Risks Insurance

312. Shri Hem Raj:
Bhri Daljit Singh:
Shri Bagri:
Dr, Ram Manohar Lohia:
Bhri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shrl Vishram Prasad:
Shri Yashpal Singh:
Shrimati Maimoona Sultam:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to refer to the reply given to
Starreq Question No. 748 on the 9th
December, 1985 and state:

(a) whether the proposal to enforee
War Risks Insurance has been finalls-
ed;

(b} if so, the galient feature thereof;
and

(c) if not, the reasons for the de-
lay?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
Government had prepared a scheme
for voluntary insurance of buildings.
goods vehicles and public secrvice
vehicles against “emergency risks”. In
view, however, nf the Tashkent decia-
ration and the resultant improvement
in the genera] climate for peace, Gov-
ernment have gecided to defer imple-
mentation of thr scheme indefinitely.
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Development of Hil] Areas

313. Shri Hem Raj:
Bhri Daljit Singh:

Will the Minister of Planning be
pleased to state:

(a) whether the different Working
Groups of the various Ministries have
submitted their proposals for the deve.
lopment of hill areas in the country;
and

(b) if so, their financial implications
and how they will il in the Fourth
Five Year Plan?

The Minisier of Planning (Sbri
Asoka Mehta): (a) The reports of the
Working Groups on Agriculture, Edu-
cation and Health are being consider-
ed and the reports of the Working
Groups on Khadi & Village and Small
Industries and Transport are atill
awaited.

(b) In the preparation of the Fourth
Five Year Plan, the programmes re-
commended by the Working Groups
will be taken into account

Rald by Income-Tax Aunthorities at
Ramgarh (Rajasthan)

Shrimati Renu Chakravarity:

Shri Prakash Vir Shastri:

Shri Hokam Chand
Kachhavalya: .

Shri Jagdev Singh Siddhanti:

Shri Bhagwat Jha Asad:

Shri M. L. Dwivedi:

Shrl 8, C. Samanta:

Shri Subodh Hansda:

Shrimati Savitri Nigam:

Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

{ay whether it iz a fact that an
Officer of the Income-Tax Department
flew to Jaipur to force open a massive
stesl room 8t Ramgarh near Jaipur,
belonging to a businessman;

3.

(b) whether oxy-acetylene flame
was used to open the room;
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(c) whether the room was opened
and what were the contents; and

(d) to whom the room belonged?

The Minister of Finance (Shri
Sachindra Chaundhari): (a) Five In-
come-tax Officers were sent to Ram-
garh to undertake a search of the pre-
mises of a businessman,

(b) No Sir.

() The room was opened and 8561
Kilograms gold bullion, gold and
pear] ornaments weighing 12 Kilo-
grams, cash of Rs. 15784 and old
silver coing of the wvalue of about
Rs. 7,000 were found.

{d) The room belonged to the busi-
nessman whose premises were search-
ed.

Dearneas Allowance Formuls

315, Shri S. M. Banerjee:
Shri P, C. Borooah:
Shri Madhu Limaye:

Will the Minister of
pleased to state:

Finanee be

(a) whether Government have ac-
cepted the recommendations of ihe
Das Commission regarding the chang-
ing of formula in respect of grant of
Dearness Allowance to the Central
Government employees; and

(b) if so. what is the new formula

adopted?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Under the existing formula of  the

Second Pay Commission, the rates of
Dearness Allowance are reviewed
every time the All India Working Class
Consumer Price Index regisiers a rise
of 10 points on an average for the
preceding 12 months. The Das Body
suggested a fresh examination of the
formula with regard to either or both
of the factors involved, viz. the time
factor and the number of points fac-
tor, with flexibility which will admit
of specin] treatment in an abnormal
situation, but no specific recommenda-
tion for the revision of the formula
was made by that Body.
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On examination it was found that
reducing the time factor would mean
that seasonal fluctuation in the price
index would also be reflected in the
revision of Dearnesg Allowance rates,
while reduction of the number-of-
points factor would necessitate too fre-
quent revision which had to be ruled
out on budgetary and administrative
considerations. The State Govern-
ments were also consulted as any modi-
fication of the formula would have had
repercussions on the policies follow-
ed by them in respect of their em-
ployees, Most State Governments
were opposed to the present formula
being changed. In these circumstances,
Government took the view that no
change in the existing formula of the
Second Pay Commission was feasible.

Bridge over River Hooghly

316. Shri 5. C. Samanta:
8Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Bhri Bhagwat Jha Aszad:
Shri Vishwa Nath Pamdey:

Will the Minister of Planning be
pleased to state:

(a) how far the proposal to cens-
truct a new road bridge acrosg the
river Hooghly to connect Calcutia
with Howrah has proceeded;

(b) whether any plan and estimate
have been prepared; and

(c) who will be entrusted with the
work?

The Minister of Planning (8hri
Asoka Mehta): (a) Studies on various
aspects nf enmineering design of the
project are in progress,

{b) and (c). Do not arise.
Transport in Eastern Regiom
317. B8hrq 8. C. Samanta:

Shri Sabodh Hamsda:
Shri P. C. Borooah:
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Shri M, L. Dwivedi:
Shri Bhagwat Jha Asad:

Will the Ministe; of Planning be
pleased to state:

(a) the further progress made by
the Joint Technical Group on Trans-
port Planning in the Eastern Region
of India;

(b) whether in the survey work
undertaken by the Group, any expest
assistance from the concerned State
Governments was asked for; and

(¢) whether the data collected by
the Haldia Port authorities will also
be taken into consideration?

The Ministey of Planning (Shri
Asoka Mehta): (a) The transport sur-
vey of the Eastern Region is being
cvonducted in two phases: study under
Phase A will involve assessment of
the available capacities on different
trunsport media and the extent of uti-
lisation of these cupacities for  the
period  ending 1965-68, The study
under Phase B involves assessment of
future transportation reguirements of
the region, keeping in view its poten-
tial economic  development over a
period of 10 to 15 yearyg and the trans-
port facilities required to sustain such
development. Factual data under
Phase A has  been collected and is
being analysed. The issues involved
in the methodology for Phase B have
also been considered in  dectall and
work hag been initiated on collection
of data under Phase B,

(b) The survey is being conducted
by a special Survey Unit set up in
Calcutta under the auspices of the
Joint Technical Group for Transport
Planning, an organisation established
jointly by the Planning Commission,
Ministry of Railwayg and the Ministry
of Transport, Aviation, Shipping &
Tourism. The International Bank for
Reconstruction & Development  has
deputed a team of flve specia'lsts to
work as part of the Survey Unit. The
State Governments of West Bengal,
Bihar and Orlssa are collaborating in
the Burvey and have constituted tech-
nical cells to work with the Unit.
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(c) The data collected by the Haldia

Study Teum will be taken into con-

sideration by the Survey Unit.

Training of Leprosy Patients

318. Sbri §, C. Samanta;
Shri Subodh Hansda:
Shri P. C. Boroeah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Aszad:

Will the Minister of Health and
Family Planning be pleased to state
the nature of assistance which the
West Bengal Branch of Hind Kusht
Nivaran Sangh will receive from the
Centra]l Government to establish a
Centre for the training of leprosy
patients or those cureq of the disease
in crafts, cottage industries, agricul-
tural and elementary engineering?

The Minlster of Health and Famlly
Planning (Dr, Sushila Nayar): A Com-
mittee which was  constituted in
January, 1964 is still engaged in for-
mulating a scheme for the establish-
ment of Rehabilitation Training Cen-
tres in 4 States including West Bengal
during the Fourth Five Year Plan.
The question of grant of Central assis-
tance to certain institutes for the pro-
ject wil] be taken up after the report
of the Commitlce has been received.

Cholera and Small-pox Epldemice

319, Bhri S, C. Samanta;
Shri Subodh Hansda:
Bhri P. C. Borooah:
Shri M, L. Dwivedl:
Shri Bhagwat Jha Asad:

Will the Minister of Health and
Famlily Planning be pleased to state:

(a) whether a Preoss Note hns been
izsmued by West Bengal Government
stating that Midnapur and Neadia
districts will have to face Cholera and
Small.pox  epldemics In the near
tuture;

MY whether tamparary remi'atlons
nnAer the Finidemic Diseases Art have
heen promulgated in ‘hoes arcac  for
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the prevention and control of the
diseases; and

{¢) how the Centre is going to help
the West Bengal Government in the
matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No,
Sir,

(b) Yes, as a precautionary mea-
sure on the eve of the Gangasagar
mela.

(c) Does not arise.

Water-werks Scheme for Raniganj
Coalficlds

320. Shri Subodh Hansda:
8hri 8. C, Samanta:
Shri P. C. Borooah:
Bhri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Wil] the Minister of Health and
Family Planning be pleased to state:

(a) whether it js a fact that Gov-
ernment have approved a Rs. 50 crores
Water-works Scheme for the Raniganj
coalfield areas;

(b) if 8o, who are the participants
in the scheme; and

(c) the source of water supply?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The Scheme for supply of water to
the Raniganj Coalfields consists of
three parts based on the three sources
of Supply estimated to cost Rs, 7:70
crores. The Government of India
have agreed to sanction the first part
of the gcheme (Source Maithon Re-
servoir) at an cstimated cost of
Rs. 354 crores. The question of sanc-
tioning the remaining two parts will
he considered later.

(b) The participants in the scheme
are—
{iv Unirm Ministry of Hea'th
and Family Planning
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{ii) Coal Mines Welfare Fund
(through the Ministry of Labour,
Employment & Rehabilitation).

(iii} Government of West Ben-

(iv) Beneficiaries e.g., Coal
Mines Owners, Panchayats, etc,

(¢) Maithon Reservoir, Damodar

River and Ajoy River.

Flood Conmtro] in Andhra Pradesh

321. Bhri Yashpal Singh:
Shri Balmlki:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:
8hl Kolla Venkalah:
Bhri M. N. Swamy:
Shri Laxmi Dass:
Shri Bagrl:
Dr. Ram Manohar Lohla:
Shri Vishwa Nath Pandey:
Shri A. K. Gopalan:

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether the Committee appoint.
ed for the investigation of the flood
control measures in Andhra Pradesh
hag since submitted its report to Gov-
ernment;

(b) if so, the main recommenda-
tions thereof; and

(c) the Government's  decision
thereon?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) The main recommendations of
the Committee are as follows:—

I. Kollery Basin:

1. Improvements to drains by
widening and deepending to
their design gections to reduce
the submergence of large areas
during floods.

2. Construction of detention re-
servoirs across the rivers Buda-
meru, the Thammileru and the
Yerrakalva.
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3. Increusing the existing capaeity
of Brahmayya Lingam and Sag-
guru Amani Tanks,

4. Providing a straight cut to the
Budameru near Vijayavada.

6. Raising and strengthening of
ths existing embankments of
Budameru river in the reach
from Ellore Canal crossing to
Kolleru Lake.

6. Protection of Ellore Town by
constructing embankments.

7. Increasing the waterway of
railway bridge across Tham-
mileru and East Thammileru

escapes.

8. Increasing the discharge capa-
city of Upputeru river and pro-
viding a straight cut to sea from
mile 20 of the Upputeru just up-
stream of the confluence of
Yenamadurru drain,

9. Constructing flood embankments
along the Upputeru for prevent-
ing spilling of Flood waters on
marginal lands.

10. Providing pumping arrange-
ments on major drains for re-
lieving congestion during high
flood conditions of Upputeru.

11.  Providing cutter suction dred-
gers for excavation and main-
tenance of Upputeru,

12, Burvey of Kolleru Laks for
ascertaining its capacity and
rate of siltation; conducting silt
ohservations on major streams
like the Budameru, Thammileru
and Gunderu eic.

II. Drains in delta areas:

1. Widening and deepening of
draing to their design sections.

2. Providing straight cuts into sea
or some other drains wherever
necessary.

3. Conducting discharge observa-
tions of typical draing in all
the deltas.
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4. To give specia] attention for in-
vestigations, improvements and
maintenance of drains,

5. Providing separate staff for the
maintenance of drains.

8. Provide cutter suction dredgers
for the maintenance of drains.

7. Levy of suitable drainage cess.

(c) The report of the Commitiee is
under consideration.

Service Conditions of Nurses

32%. Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr, Ram Mancohar Lohia:
Shrimati Savitri Nigam:
8hri A. K. Gopalan:

Will the Minister of Health and
Family Plannimg be pleased to state:

(a) whether the terms and condi-
tions of service of the nurses differ
in differeng States; and

(b) if so, whethe, Govor
pose o rationalise them?
The Minister of Health an' Family

Planning (Dr, Sushila Nayar): (a)
Yes.

‘nt pro-

(b) From time to time, Government
consider recommendations made  in
this context by the Central Council of
Health and the Trained Nurses Asso-
ciation and recommend to States Gov-
ernments, in turn, for implementation,
But this being a State subject, uni-
formity has not been possible.

Committee on Transport Policy amd
Coordination

Shri Yashpal Singh:

Shri Balmiki:

Shri Bagri:

Dr. Ram Manohar Lohia:
Bhri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shry Dhuleshwar Meena:
Shri Harl Vishno Kamath:

Will the Minister of Planning e
pleased to refer to the reply given to
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Starred Question No. 302 on the 18th
Novembor, 1985 angd state:

(a) whether the report of the Com-
mittee on Transport Policy and Coor-
dination has since been finalised;

(b) if so, #s main recommendations
and conclusion; and

(c) Government's reaction thereto?

The Minister of Planning  (Shri
Asoka Mehta): (a) The final Report of
the Committee on Transport Policy
and Coordination was signed on the
10th January, 1866. The report will
be laid on the Table of the House.

(h) and (c), The recommendations
made by the Committre are to be
considered by Government,

Secular Cooperative House Building
Soclety Ltd, New Delhi

324, Shri Yashpal Singh:
Shri Balmiki;
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Vishwa Nath Pandey:

Will the Minister of Works, Housing
and Urban Development be pleased to
refer to the reply given to Unstarred
Question No. 862 on the 18th Novem-
ber, 1965 and state:

(a) whether the C.L.D, Crime Branch
have completed the investigation
against the Secretary, Secular Coope-
rative House Building Society Ltd.,
New Delhi; and

(b) if so, the action taken thereon?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes

(b) Further action is under the con-
sideration of the Delhi Administration.
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Energy Burvey Commiiies

325. Shri Balmiki:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Shree Narayan Das:

Will the Minister of Planming be
pleased to state:

(a) whether Government  have
considered the Report of the Energy
Survey Committee; and

(b) it ®o. the decision taken
thereon?

‘The Minisier of Planning (8Shri
Asoka Mehta): (a) The report of the
Bnergy Survey Committee is under
consideratinn.

‘b) Does not arise

Devaluation of Rupee

326, Shri Ba'miki:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri 5. C. Samania:
Shri Subodh Hansda:
Shri Heda:
Shri D, D. Puri:
Shrl V. B. Gandhi:
Shri R. §. Pandey:
Bhri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
w a proposal to devalue the rupee;

(b) it 0, the reasons therefor; and

(c) how far the devaluation will
help strengthen the Indian currency?
The Minister of Flnance (8hri
Sachindra Chaudhuri): (a) No, Sir.

(b) and (c). Do not arise.
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Western Kosl Canal

330. Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister ef Irrigation and
Power be pleased to state:

(a) whether the proposed align-
ment of Western Kosi canal which
was forwarded to the Nepal Govern-

ment has been approved by that
Government;

(b) it so, the fmal alignment
approved;

(c) the important features of the
agreement now reached in this
regard; and

(d) whether any programme of
construction has been drawn up and
if so, details thereof?

The Miunister of Irrigation and
Power (Shri Fakhruddin Ahmed):

(a) Not yet. The matter is still
engaging the attention of His Majesty’q
Government of Nepal,

{(b) to (d). Do not arise.

Grievances of Delhl Narses

331. Shri Shree Narayan Das;
Shri Subodh Hansda:
Bhri 8. C, Samanta;

Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Yashpal Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Delhi branch of
Trained Nurses' Association of India
has put forward their grievamces as
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to their insufficient allowances at
present being given for uniform,
messing and washing; and

(b) if so, whether their grievances
have been redressed and if so, to
what extent?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) The Dearness Allowance has
been increased recently. Other mat-
ters are under consideration,

Stationery Office, Calcutia

332. Sbri Shree Narayan Das:
Shri D. N. Tiwary:

Will the Minister of Works, Hous-
ing and Urban Development be pleased
to state:

(a) whether it is & fact that drasti-
changes in the organisation, adminis-
tration and supply system of the
Government of India Stationery
Office, Calcutta are being made or
are proposed to be made in the near
tuture;

(b) if so,
such changes;

(c) the basis on which this is pro-
posed to be effected; and

(d) whether a large number of em-
ployess would be thrown out of
employment in giving effect to these
changea?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) The intention is
to introduc:: reformg in the procedure
relating to supply of stationery and
paper.

(b) The broad features are: (i) de-
centralisation of the consolidated
budget of the Government of India
Stationery Office and provisioning of
funds with the indentors to meet their
requircments;

(ii) the indetors to be allowed to

ohlain thei: requirements of small
value items directly by local purchase

the broad features of
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or by cash payments from the Sta-
tionery Oflice or jtg Regional Depots;
and

(iii) the inspection work of the
Government of India Stationery Office
along with the stafl to be translerred
to the Directorate General of Supplies
and Disposals.

(c) With & view to the exercise of
direct control on the budget by the
Ministry of Finance and also to cut-
ting dowp delays in supplics.

(d) It is inlended to protect the
service rights of the employees,

Reserve Bank's Credit Policy
333. Shri Shree Narayan Das;
Shri R. 8, Pandey:
Shri R. Barua:
Will the Minister of Flnance be
pleased to state:

(a) whether any assessment has
been made as lo the success, or other-

wise, of the Reserve Bank's new
credit policy formulated in Novemb-
er, 1865; X

(b} whether the Banks have

exercised voluntary discipline in the
matter of lending to their borrowers
for certain priority industries; and

(c) if not, whether the Reserve
Bank has taken any suitable steps to
meet the situation?

The Minister of Finance (Shr
Sachindra Chaudhuri): (a) to (c).
The trends in bank credit and the ad-
vances by commercial banks to the
major industries or against particular
secur.ties are being examined by the
Reserve Bank of India and the posi-
tion is continuously under review. Al-
though no specific order of priorities,
apart from the requirementg of the
defence and export industries and the
provision of finance for the procure-
ment of fondgrains, has been pres-
cribed or is being followed by the
commercial benks, theére j= no feason
to believe that any of the essential
needs of the industry are beilng neg-
lected.
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Dr. V. K. R, V. Rao's Visit to Japan

334, Bhri Shree Narayan Das: Will
the Minister of Planning be pleased to
state:

(8) whether Dr. V. K. R. V. Rao,
member Planning Commission has
submitted any report on his recent
visit to Japan; and

(b) if so, the broad details thereof?

The Minister of Planning (Shri
Asoka Mehta): (a) and (b).
Dr. V. K. R. V, Rao, Member, Planning
Commission visited Japan from Nov-
ember 18 tu 24, 1965 at the invita-
tion of Dr Ichire Nakayama, Chair-
man of th> Japanese Committee for
Studies on Economic Development in
India and Jupan. Joint meetings of the
Indian and Japancse Committees were
held to review the progress of work
and to forn.ulate the future program-
me of studies. On return to India
Dr. Rap held a Press Conference on
November 27, 1965 at which he gave
an account of his visit to Japan. Dr.
Rao will be submitting a report on
his visit and a copy of the same will
be placed on the Table of the House
when received,

Credit from Czechoslovakia

335. Shri P. C, Borooah:
8hri Rameshwar Tantia:
Shril Himatsingka:

Shri Lahtan Chaudhry:
Shrl Umanath:

8hri Ram Harkh Yadav:
Shri §. C. Samanta:

Shri Subodh Hansda:
Shrl M. L, DwivedI:
Shri Bhagwat Jha Amd:
Shri R. 8. Pandey:

Shri Bagri:

Pr, Ram Manohar Lohia:

Will the Minister of Finanoce bhe

pleased to state:

(a) whether a Ra. 40 crores Ceech
credit to India has recently been con-
tracted:

(b) H so, the terms of the
ment; and

agree-
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(c) for what purposes this credit is
to be utilised?

The Minister of Finance (8hri
Sachindra Chawdhurl): (a) Apart
from the Agreement dated 11th May,
1984, extending a credit of Rs. 40
crores to India, there has not been
any pther recent agreement conclud-
ed between the Government of India
and the Government of Czechoslovakia.

(b) The credit of Rs. 40 crores ex-
tended in May 1864 is repayable with
interest of 2-1|/2 per cent per annum,
in the case of Projects, in 12 equal
yearly instulments and, j; the case of
components, in B equal yearly instal-
ments.

(c) The credit is to be utilised for
purchase of machinery, industrial
equipment and other supplies for the
consirv~tion of the Projects and in
conpection with the production Pro-
gramme; of various projects as may
be mutually agreed upon between the
two Governments.

Incidence of Tax on Companies

336. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
8hri 8. C. Samanta:
Shri Kajrolkar:

Will the Minister of Finance be
pleased to state:

va) whether a study has been made
about the incidence of tax on compa-
nies in India by the Indian Invest-
ment Centre; and

(b) if so, the resulty thereof?

The Minister of Finapce (Shri
Sachindra Chaudhuri): (a) The Indian
Investment Centre has, in their Month.
ly Mewsletter dated December 15,
19A5, analvsed the effect of tax in-
centives or the Incidence of taxation
on companies in India.

(b) This analysis leads to the con-
clusion that the various tax incentives
go a loag way in lightening the tax
burdens of newly formed companies.
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National Defence Remittance Schems

337. Shri P. C. Borooah:
Shrl Yashpal SBingh:

Will the Minister of Finance be
pleased tp state:

(a) whether the National Defence
Remittance Scheme has been modified
recently;

(b) if so, what is the revised schems,
and
(¢} the reasons therefor?

The Minister of Finance (Shri
Sachindry Chaudhuri): (a) Yes, Sir.

(b) The modified scheme provides
for non-residents making remittances
to their own account. The details
have been outlined in a press note
issued on 11th December 1985, a copy
of which is laid on the Table. [Placed
in Library. See No. LT-5483/66].

{e) The miodification has been made
so that non.residents could make re-
mittances po only by way of “gifts”
and “family maintenance” to resident
Indians but also to their own account
with banks authorised to deal in for-
eign cxchange.

Ald from Abroad

338. Shri P, C. Borooah:
Shrimatl Savitri Nigam:
Shri M. L. Dwivedl:
Shri Hokap Chand

Eachhavalya:

Will the Minister of Finance be
pleased to state:

(a) the aid pledged by the different
courtries for India's development pro-
grammes for the last year of the Third
Plan, separately;

(b) how much of it has been actually
received or granted by them; and

(¢) the reamsons for not granting the
aid in full?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b).
A statement showing the aid pledged
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by different countries for the last year
of India’s Third Plan, the amounts for
which agreements have been signed,
the wvalue cf orders placed and the
amoung disbursed is placed on the
Table of the House. |Placed in Lib-
rary. See No, LT-5484/66].

(c) Some time lag beiween pledges
and signing of agreements i1s normal
and is accounted for by the time taken
for presenting detailed project data
and upplication for project or pro-
gramme by the lending agency and
negotiations regarding terms and con-
diticns. This aspect has been brought
out in Chapter 111 of V. K. R, V. Rao
Commitiee Report on the Utilisation
of External Assistance, which was laid
on the Table of the House on the 16th
April 1884, However, this year there
har been additional delay in the trans.
lation of +he U.S. pledges into agree-
ments (as indicated jn the reply glven
to Starred Question No. 303 on 18th
November. 1985 in the Lok Sabhu).

Export of Coing

339. Shri M. L Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 8. C. Bamanta:
Shri R. G. Dubey:

Shri Maheswar Nalk:
Shrl Ram Harkh Yadav:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Finance be
pleased to slate:

(a) whether Government have de-
cided to allow free export of coins;

(b) if so, In what circumstances this
decision has been taken;

(c) whether it is likely to cause de-
valuation of the currency; and

(d) the rate at which the coins will
be exported?

The Minister of Finance (Bhri
Sachindra Chamdhuri): (a) and (b).
With the issuc of Nehru commemora-
tive cuing it was reporicd that there
was considerable demand for such
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coins from numismatists abroad. With
a view to earning foreign exchange,
the Government decided to allow more
export ol cnins, However, the intend-
ing exporters of coins have to obtain

permission from the Reserve Bank of
India.

{¢) No, Sir.
(d) The rates at which the Govern-

ment and the Reserve Bank of India
will

sell the coins are indicated
below:
(1) Current Coins at their face
value,

(ii) Uncurrent Coins at cost price
plus 50 per cent thereof or
face value plus 50 per cent
thereof whichever is higher,

(iii) Mint proo! coins (Specimen
coins) at cost plug 50 per cent
thereof.  The cost of such
specimen coins is  usually
moure than the face value.

(v) Neliru gpecimen coins at
Rs. 15 per piece. Information
regarding prices at which they
will be exported is not avail-
able,

Revenue Collectiong

340. Shri M. L. Dwivedi:
Shri P. C. Borooah:
Bhri Vishram Prasad:
Shri Bhagwat Jha Aszaa:
Shri Subodh Hansda:
Shri 8. C, Samanta:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shrl D. N. Tiwary:
Bhri Vishwa Nath Pandey:
Shri Dharmalingam:
Shri Shiv Charan Gupta:

Will the Minister of Finance be
pleased top state:

(e} whether it is a fact that revenue
returns on a account of the Central
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taxes and levies during the year 1965-
66 so far have bolied original estimat-
es of returns;

(b) if so, the actual shortfal] in the
returns towards the different taxes/
levies; and

(¢) the mailn reasons therefor?

The Minister of Finance (Shri
Bachindra Chaudharl): (a) and (b).
The returns of revenue collections on
account of different Central taxes and
levies upto the end of December 1885
as compared to the original DBudget
Estimates for the year 1965-66 are as
follows:

Budget
Collections Estimate
upto for the
31-12-65 year
(in crores  I9R5-66
of (in crores
rupees) ol
rupees)
Customs 40316 499°83
Central Excise 63096 %27:92
Income tax 336 00 663- 10
Wealth tax 544 13- 50
Expenditure tax 23 1-55
Gift tax 1-06 310
Estate  Dury 392 700
ToTan 1ikor 77 2016000
In so far as the commodity taxes

(Customs und Excise) are concerned
the actual realisations so far are
broadly proportionate to  estimales,
Since the revenue collections are not
uniform throughout the year particu-
larly in respect of the direct taxes
and the returns for the remaining
three months are yet to be accounted
for, it will not be quite correct to say
at this stage that the returns so far
have belied the original estimates.

{e) Doas not arise.
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Unused Irrigation Potential
341. Shri D. C. Sharma: Will the

Minister of Irrigation and Power be
pleased o state:

(a) whether it is a fuct that the
problem of unused jrrigation potential
is acute in Gujarat, Maharashtra,
Rajasthan and Uttar Pradesh; and

(b) if so, the steps taken or propos-
ed to be taken for the utilisation of
this unueed potential?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The utilisation of irrigation po-
tentiul during 1964-65 in Gujarat and
Maharsshir, was 32 per cent and 65
pes cent whereas  in Rajasthan and
Uttar Pradesh it was 100 per cent and
83 per cent respectively,

(b} Development of utilisation gene-
rally 1kes time. Ty improve the utl-
lisation of the potential created, the
State Governments have heen request-
ed to take up area development pro-
gramyies for providing farmers with
credit facilities, improved seeds, fer-
titizets, pesticides, improved commu-
nicatiors io market centres and guid-
ance on scientific methods of cultiva-
tion tcrop planning) and application
of water. The Irrigation Departments
have uleo been requested tn excavate
water courses upto 2 cusees and dig
Tield channels where the farmers delay
them, In some States, Compulsary ir-
rigation cese is being levied.  Some
have fixed promotional water rates.
Every encouragement is being given
to the farmers to use the waler as
soon as it iz made available,

Population Control Measures
342, Shri D, C. Sharma: Will the
M:nister of Health and Family Plan-
ning Lie pleased to state:

(a) whether any population control
measures have been taken especially
in the thickly populated districts in
the country; and

(b} if so. the details thereof?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) The
reorganised Family Planning Program-
me is being extended all over the
counlry It iz not necessary to have
any special measures for population
control in the thickir populated dis-
tricls, since under the reorganised
Family Planning Programme the num-
ber of Family Welfare Centres and
staffing pattern takes into account the
pobulatior of each area.

(b) Dors not arise.

Unaccounted Money seizeq In
n

343, Shri D, C. Sharma:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Beddy:
Shri Lahtan Chaudhry:
Shri D, N. Tiwary:
Shri Sidheshwar Prasad:
Shri Bhagwat Jha Azad:
Shrl M. L. Dwivedl:
Shri 8, C. Samanta:
Shri SBubodh Hansda:
8hrl P. C. Borooah:

Will the Minister of Finance be

pleased to state:

(a) whether the Income-tax Depart.
ment in Bombay made a big haul of
gold bulllon in its drive against un-
accounted money and assetg in a raid
in Rajasthan in the first week of
December, 1883;

(b) it s, the details thereof;

(c) whether any Investigation has
been carried out; and

(d) if so, with what result?

The Minister of Finance (Shri
Sachindra Chawvdhuri: (a) Yes, Sir.

(b) 8561 Kgs, of gold bullion, gold
and p-arl ornaments weighing about
12 Kegs. old silver coins wvalued at
Rs. 7.000 and cash of Rs. 15,784 were

found and seized.
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(c) and (d). Investigations are still
in progress.

Durgapur Therma) Power Station

344. Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(@) whether it js a fact that two
units of power house at Durgapur
Thermal Power Station were damaged
on the 25th October, 1065 due to an
accidental fire in the turbine lubricat-
ing oil;

(b) if so, whether a Committee has
been appointed to go into the causes
of the accident;

(c¢) whether it has submitted ity re-
port; and

(d) the findings of the Committee?

The Minister of Irrigation and
Power (8hri Fakhruddin Ahmed):
(a) Yes.

(b) Yes,
{c) Not yet.

(d) Does not arise.

Payment of LI1C. Premium throngh
FPost Offices

345. Shri Subodh Haneda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asxad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Finance be
pleased to state:

(a) whether the experiment for the
payment of L.IC. Premium through
Post Offices has proved successful;

(b) the States in which this was
experimented;

(c) whether the Postal Department
has agreed to accept the L.IC, Pre-
mium through all sub-offices; and
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(d) if so, whether all Postal Circles
will be covered in the curremt year?

The Minister of Finance (Shri
Sachindra Chaudhari): (a) Yes, Sii.

(b) Andhra Pradesh, Kerala, Mad-
ras, Mysore and Raujasthan

(c) amnd (d). Postal Department has
agreed to extend the facility of accept-
ing premiums through post offices in
all Postal Cireles i rural arcas
wherever the Corporation desires it
for the bencfit of its rural policyhol-
ders. The facility will be availed of
in a phased manner as the need for
it develops in cach particular area.
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Flu and Smallpox Epidemic In Delhl

347. Shri Onkar Lal Berwa:
Bhri Gulshan:
Shri P. C, Borooah:
Bhri M. L. Dwivedi:
Bhri Bhagwat Jha Asad:
§hri 8. C. Samanta:
Shri Subodh Hansda:
Bhrimati Savitri Nigam:
Bbhri Shree Narayan Das:
Shrl Hokam Chand

Eachhavaiya:
Shri Bade:
Shri Yashpal Singh:
2435 (AI) L5—5
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8hri Vishwa Nath Pandey:
Shri Basumatari:

Wil] the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that there
have been a large number of cases of
flu and smallpox In Delhi since
December 1965;

(b) if so, the reasons therefor and

the number of deaths due to these
diseases so far; and

(c) the steps taken by Government
to check these discases?

The Minister of Health and Famlily
Planning (Dr. Sushila Nayar): (a)
The incidence of flu and smallpox in
December, 1985 and January, 1968 is
given below:—

FLU

December, 1965 9634

January, 1966 5126  (includes
cascs of  uppep
FESPITRLOTY (rucy
infections)

SMALLPOX

December, 1965 36

January, 1966 54

(b) There have been 29 deaths due
to smallpox during the above two
months. No information is avallable
of any case/s of death on account of
flu. The increase in the incidence
of lu and smallpox since December,
1985 ig largely due tp the characleris-
tic seasonal variation of the diseases,
The incidence of smallpox was large-
ly due to the infection brought in by
the migratory population.

(c) The following steps have been
taken by Government to check these
diseases:

(i) Vaccination campaign has
been  intensifled in all the
arcas and flying squads have
been employed to cover all
vulnerable areas.

(ii) The affected areas are under

surveillance.

Health education and publi-
city measures have been in-
tensified.

(iii)
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Rald on Chit Funds in Delhi

8. Bhrl Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Bhri D. N. Tiwary:
Shri Hukam Chand
Kachhavaiya:
Sbrl Onkar Lal Berwa:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2218 on the
9th Decemnber, 1965 regarding Raid on
Chit Funds in Delhi and state:

(a) whether the investigations into
the matter have since been completed;
and

(b) if s0, the details thereof?

The Minister of Finance (Shrl
Bachindra Chaudhuri): (a) Investiga-
tions in five out of the six cases re-
ferred o in the earlier answer have
been completed. The investigationa
In the remaining case are still in
progress.

(b} The investigations revealed that
the schemes being operated were
lucky draw schemes which are lotte-
ries within the meaning of Section
204A of the IL.P.C. and are therefore
fllegal. The promoters are proposed
to be prosccuted, if necessary, for
contravening the provisions of the
law,

“Gold seized from Passengers at
Allahabad”

349, Shri Bagri:
Dr. Ram Manohar Lohla:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to refer to the reply glven io
Unstarred Question No. 2203 on the
gth December, 1965 regarding gold
seized from passengers at Allahabad
and state:

(a) whether the case has since been
investigated by Government;

(b) if not, the reasons therefor; and
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(e) when it is likely to be cema=
pleted?

The Minister of Fimance (Shrl
Bachindra Chaudhurl): (a) Yes, Sir.
The case is at present under depary-
mental adjudication,

(b) Does not arise.
(c¢) Does not arise.

“Gold Smuggling in UP*

350. Shri Bagri:
Dr. Ram Manohar Lohla:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to refer to the reply given te
Unstarred Question No. 2181 on the
Pth December, 1965 regarding gold
smuggling in Uttar Pradesh and state:

(a) whether the investigations
against the arrested person have since
been completed by now;

(b) if so, the details thereof; and

(¢) the action taken against the
person concerned?

The Minister of Finance (Shr
Bachindra Chaudhuri): (a) Yes, Sir.

(b) and (c). The case is under de-
partmental adjudication. The ques-
tion of prosecuting the person com-
cerned in a court of law will be consi-
dered after the adjudicatiop s vver,

Reorganisation of Works Divislea

351. Shri Kolla Venkalah:
8hri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Works, Hems-
ing and Urban Development e
pleased to refer to the reply givem to
Unstarred Question No. 120 on the
4th November, 1965 and state:

(a) how the re-organised set-up of
a Works Division compares with the
old set-up;

(b) whether any difficulties are
experienced In working the new
system;
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(c) if so, what are these; and

(d) the advantages of the new set-
up?

The Minister of Works, Hounsing
and Urbam Development (Shri Mehr
Chand Khanna): (a) In the old set
up, before papers were submitted to
a Deputy Secretary, they were noted
upon at three different levely which
have now been replaced by one in the
reorganised set-up.

(b) and (c) Minor difficulties con-
cerning the tracing of old references,
the provision of adequate stenographic
assistance etc. were encountered but
they are being gradually overcome.

(d) The advantages are better qua-
lity of work and higher speed of dis-
posal.

Flood Centrel in Delhi

Shri Kella Venkalah:
Shri M. N. Swamy:

Shri Laxml Dams:

Shri Vishwa Nath Pandey:

Will the Minister of Irrigatien and
Power be pleased to refer to the reply
given to Unstarred Question No. 98 on
kthe 4th November, 1963 and state:

{a) whether the recommendations
of the expert Committee on flood
control in Delhi and the surrounding
areas, having inter-State aspects have
been discussed in an inter-State con-
ference;

(b) it s0, the decisions taken on the
different recommendations at the
eonference; and

(e) the action taken or proposed to
be taken to implement them?

The Minister of Irrigatiom and
Power (Shri Fakhroddin Abhmed):
(a) to (c). Most of the flood control
works recommended by the Com-
mitiee have already been taken up
for impiementation as a result of dis-
cussions held from time to time with
ths representatives of Punjab, Delhi
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Administration and Delhi Municipal

Corporation. Position regarding
other recommendations still to be
implemrnted is given in the state-
ment laid on the Table. [Placed in

Library. See No. LT-5485/66].
Alleppey Medical Ceollege

358. Shri Vasudevan Nalr:
Bhri Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the total amount due to the
students which was collected by ths
management of the Alleppey Medical
College, Kerala prior to July, 1963 e
account of capitation fee; and

(b) the steps so far taken for the
return of this t to the students?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b): Sums amounting to Ras.
11,40000 as Capitation fees and
donations were collected from the
students by the T.D. Medical College,
Alleppey. It is reported that the en-
tire amount has been spent on build-
ings, equipment ete. The College has
assured the concerned candidates of
their admission during the coming
three yenrs and, therefore, considers
that the question of return of fees/
aonations to the students does nov
arise.

The matter is under correspondence
with the State Government,

Evictees of Purana Qlla, New Delkd

354. Shri Gulshan: Will the Minis-
ter of Works, Housing amd Urbam
Development be pleased to state:

(a) wheather it is a fact that evictees
of Purana Qila, New Delhi were
assured that they will be allotted
alternative plots of 80 sq, yards with-
in a perind of six months when they

were taken to transit camp of
Madangir,
(b) if so, the number of families

settled on 80 sq. yards plots upto
December, 1983; snd
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(c) if not, the reasons for the delay
i settling them under the jhuggi
$hompri scheme?

‘The Minister of Works, Houslng
sad Urban Development (Shri Menr
Chang Khanna): (a) No.

(b) Does not arise.

(¢) In order to provide accommoda-
tion for about 50.000 ecligible squat-
‘ers, only 25 sq. yards plols are being
developed at present. Plols of 80
square yardg are threfore not avail-
able for allotment lp them including
those evicted from Purana Qila
They will be considered, along with
others, for allotment of tenements and
B0 squarc yards plots on rental basis
s and when the tenements/plots are
eonstructed/laid.

Dispensary for Madangir Colony

355. Shri Gulshan: Will the Minis-
ter of Health and Family Planning
be pleased to state:

(a) whether it is a fact that only
one dispensary of Delhi Administra-
tion consisting of only one doctor is
serving a population of more than
twenty thousand of the jhuggi
jhompri transit camp at Madangir; and

(b) if so, the steps being taken to
provide adequate medical facilities to
those residents?

The Minister of Health ynd Family
Planning (Dr. Sushlla Navar): (a)
and (b). One dispensary nand one
Maternily and Child Welfare Sub-
centre under the Administrative con-
trol of the Delhi Municipal Corpora-
tion, are functioning at Madangir,
The dispensary is under the charge of
a wholetime Medical Officer. The
Sub-Centre, which remains open om
all week days is visited twice a week
by a lady doctor. Pa'ients requiring
hospitalisation are referred to the
colony hospitals at Kalkaji and Mal-
viya Nagar or Safdarjurg Hospital.
The medical facilities provided are
considered adequate.
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Jhuggl Jhompr! Scheme

356. Shri Gulshan: Will the Minister
of Works, Housing and Urban Deve-
lopment be pleased to state:

(a) whether it is a fact that under
the Jhuggi Jhompri scheme, gllottees
of 25 square yards plots in different
Jhuggi Jhompri camps are to be al=
lotied four-storeyed tenements instead
of 80 square yards plots;

(b) if so, the number of such four
storcyed tenements under construc-
tion with their respective siwes and
the actual rent proposed to be fixed;
and

{¢) the number of families proposed
to be settled before the General Elec-
tions of 19677

The Minister of Works, Housing
and Urban Development (Shri Mehr

Chand Khbanna): (a) No. There
has been no change in the original
scheme. To the eligible squatters

either plots of 80 sgquare yards or tene-
ments will be allotted in due course.
As the number of eligible squatters is
more than 50,000 for the present only
plots of 25 squure yards are being
allotted.

(b) 5.000 tenements have been sanc-
tioned for construction. Out of these,
3.872 tenements are under construc-

tion at the following sites:
(i) Kalkaji 1,272
(ii) Garhi Jharia
Maria 384
(iii) Ranjit Nagar
Khampur 496
(iv) G. T. Road
Shahdara 496
(v) Si'ampur L. 224
(vi) Najafgarh Road .. 1,000
ToTAL 382

The rent of a tenement has been
provisionally fixed at Rs. 32 per month,
In case of persons whose income is
less than Rs. 250 per month, subsi-
dised rent of Rs. 18 per month will
be charged in the first year and ft
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will gradually be increased to Rs. 32
by the sixth year.

(c) It is not possible to give any
correct estimute at this stage. This
depends on (i) the availability of land
(ii) provision of basic civic amenities
and (iii) the allotment of funds,

Family Planning Clinles

357. Dr. P. Brinivasan:
Shri Paramasivan:
Shrl Gokulanandg Mochanty:

Will the Minister of Health and
Family Planning be pleased to state:

{a) the number of family planning
elinics functioning at the end of 1965,
Btate-wise;

(b) how many people have benefited
from these clinics, State-wise;

sterlisation were
and

(c) how many
made, State-wise;

(d) how many loops were dlstri-
buted, State-wise?

‘The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to {d).- The required information is
contained in the Statements-1 to IV,
respectively lald on the Table, [Pla-
ced in Library. See No. LT-5488/88].

Calcatta Metropolitan Sanitary Boarl

858, Dr. Ranen Sen:
Shri Dinen Bhatiacharya:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the formation of Cal-
eutta Metropolitan Water and Sanita-
tion Board as proposed by the West
Bengal Government has been sanction-
ed by the Union Government; and

() if so, the functions of the
Board?

The Ministsr of Realth and Family
Planning (Dr. Soshila Navar): (s)
The Ca'cui'a Metropolitan Wat~r and
Sanitation Bill, 1988, which inter alia
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provides for the formation of a Board
of Direciors, wag passed by the West
Bengal State  Legislature during its
last Session and is now awaiting the
assent of the Governor and the Presi-
dent's assent will no doubt be given,

(b) The functions of the Calculta
Metropolitan Water and  Saonilation
Authorily, which will consist of a
Board of Directors and e General
Council, shall be the promotion and
operation of schemcs for water-sup-
ply sewerage, drainage. sewage fireat-
ment and disposal! of nightsoil in un-
sewered areas.

The functions of the Authority alse
include the following:

(i) to control withdrawal of
undergrround water and regh-
late drilling of tube-wells.

(ii) to prevent pollution of wuter
including water source, water
course or channel.

(iii) to regulate treatment of in-
dustrial waste before disposal.

Thermal Plant for Kerala

$58. Shri Mobammed Koya:
8hrl A. K. Gopalan:

Will the Minister of Irtigation andl
Power be pleased to siate.

(a) whether the proposal for =
thermal plant in Keralg was discussed
with the Planning Commission =
December, 1065; and

(b} if so, the nature
reached?

of decisiom

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed): (2
The proposal was informally discuss-
ed in the mecting heli in the Plan-
ning Commissinn on the 16th Decem
ber, 1985 tn discuss the Annual Plam
of Kerala for 1986-87.

(bY No d .citsinn was tiken in this
meeting in respect of the scheme. The
p-onosal his bren placed hefore the
AAdvisorv Committee on Irrimation,
Flood Control and Power Projects for
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eonsideration at its next meeting to
be held by end of this month

Boviet Assistanes for Fourth Plan

3680. Shri Vishwa Nath Pandey:
Ehri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:
Bhri Sidheshwar Prasad:
Shri D, C. Sharma:
Shrimati Savitri Nigam;

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 36 on the 4th
November, 1885 and state:

(a) whether Soviet experts have
discussed technical and other matters
after visiting some places in India in
connection with the Soviet assistance
for the Fourth Five Year Plan and
submitied their report to the Indian
Government;

(b) it so, the main features of the
report; and

‘w¢) the kind of assistance which
Russig has agreed to give for India's
Fourth Plan?

The Minister of Planning (Shri
Asoka Mehta): (a) to (c). Yes, Sir.
The Soviet experts have had techni-
cal discussions in connection with fur-
ther Soviet assistance. The question
of Sovict assistance to India during
the Fourth Five Year Plan is mnow
under consideration of the Soviet
authorities.

Vikas Dal

361. Shri Vishwa Nath Pandey:
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena;

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 41 on the 4th
November, 1965 and state:

(a) whether the scheme to constl-
tute g Vikas Dal to work in villages
to push development st the grass
roots has since been considered by
Government;
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(b) it so, the main features of the
scheme;

(¢) when it is likely to be consti-
tuted; and

(d) the total cost of the scheme?

The Minister of Planning (Shrl
Asoka Mehta): (a) A tentative
scheme was under preparation but, in
view of the emergency, it was decid-
ed not to proceed with it at present.

(b) to (d).
Eothagudem Thermal Fower Stailem

Do not arise,

362. Shrimati Lakshmikanthamma:
Will the Minister of Irrigatiom and
Power be pleased to state:

(a) how many M.Ws. of Power is
expected to be generated by the end
of Fourth plan at Kothagudem Ther-
mal Power Station;

(b) how much coal is required for
the generation of the expected power;
and

(r) the arrangements made to get
the required coal?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) The generating capacity at the
Kothagudem Thermal Power Station
by the end of the Fourth Plan is
expected to be 240 MW.

(b) The coal requirement is esti-
mated at 1.5 million tonnes annually.

(c) Yes.
Nizamuddin Bridge, Delhi

363. Shri Kajrolkar:
Shri Hukam Chand
Eachhavalya;
Shri Bade:
S8hri D. N. Tiwary:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
completion of the Nizamuddin bridge,
Delhi was delayed;

(b) if so, the re;sonl therefor: and



&9

(¢) the result of the enquiry held
io the matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes. The work was started on 10th
August, 1962 and completed on 23rd
March, 1865.

(b) The following factors are re-
ported to have contributed to the
delay in the completion of this work:—

(i) Arrangements had to be made
for diversion of the traffic,
shifting of services, such as
Coaxial cables, filtered and
unfiitered watermines etc.

i

During the course of the de-
molition of the old bridge, a
concrete apron about 2 to 4 ft.
thick was found below the
sub-soil water level at a
depth of 7 ft. to 10 ft. below
water level, This delayed
the work of dismantling.

(iii} The soil stratum at the de-
signed depth was not of good
quality and at the suggestion
of the Central Road Research
Institute which was consulted
in the matter, certain modifl-
cationg hag to be made in the
structure of the bridge to re-
duce the load on the founda-
tions and the foundation walls
had alsp to be taken down
lower than the originally-
designed depth.

(iv) Due to heavy raing in July,
1964, the work of concreting
had to be postponed until
afier the monsoon,

(e) The Committee constituted by
the Delhi Municipal Corporation to
enquire into the eircumstances leading
to the inordinate delay in completion
of this work has come to the follow-
ing conclusions:

(i) The need for diversion of the
traffic and removal of service
lines should have been fore-
secn well in advance, and the
fact that the Engineers wers
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awakened to these pecessit-
ies so late revealed lack of
foresight, planning and co-
ordination,

(ii) Had the selection of the con-
tractor been thoughtful and
wise, many of the difficulties
which arose would have been
avoided. The contractor to
whom this work was award-
ed had no experience of con-
structing bridges; he did not

loy adeq lab and
his work was neither ade-
quate nor methodical.

Written Answers

(iii) Shortage of material also ac-
counted for part of the aelay.

(iv) Supervision over the work of
the contractor was loose and
ineffective.

(v) Soil tests etc. should have
been conducted before pre-
paring the designs and esti-
mates.

Smuggling by Haj Pligrims

384, Bhri Daljit Bingh: Will the
Minister of Finance be pleased {o
siate:

(a) whether it Is a fact that the
spain saffron is being smuggled by
the Haj Pilgrims into India and sold
in black markets;

(b) whether any enquiries have
been made n this regard; and

(e) If go, the result thereof?

The Minister of Finance (Shrl
Bachindry Chaudhurl): (a) No, Sir.
According to the iInformaticn avail-
able with the Government, there has
been no case of emuggling of Spain
saffron by the Haj Pilgrimg into
India,

(b) and (¢). Do not arise

LIC, Investment in Punjab

365, Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) the amount of investment made

by the Life Insurance Corporation of
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India in Punjab State during the
Third Five Year Plan period, year-
wise, either in Industry or in other
sectors;

(b) whether any scherme has been
submitteq by the Punjab Government
to the Corporation for further invest-

g

ment in the State;

(c) if so, the estimated cost of thosa
schemes; and

(d) the decision taken by the Coe-
poration thereon?

The Minister of Finance (Shri Sachindra Chaudhuri):
(a): (Rs.in lakhs)
1961-62 1962-63 1963-64 1964-6% 1965-66
Category of Investments 1-4-61 1-4-62 1-4-63 1-4-64 1-4-65
to to to to to
31-3-62 31-3-63 11-3-64 11-3-6% 3I1-1-66
1. State Government
Securities . 9999 1,20° 69 5560 0°03 1.69: 78
3. Approves Securities
(@) Land Mortgage
‘Bank Debentures . 24 8¢ 1754 2486
(b) State Financial
Corporation
(Shares & Bonds) 24'75 59° 85 . o35
(¢) Others . . o019
3. Debentures and
Shares of Jt. Siock
Companies . 467 14°22 25°94 2522 19°64
4 Loans for Housing
Schemes N fo-00 7800 2,18-51 2,001 00 2,00° 00
4. Loans to Municipal
Committees . 1,00°00 83-00
6. Loams to Improve-
Trusts . . . 3000 4508
¥. Loans to Electricity
Board . . . i . e 1,00°08
TOTAL . 2,34 26 3,72°76 3,00°05 3,55 98 7/06. 55

{b) No scheme as such but certain
proposals for jnvesment were recceiv-
ed by the L.IC. from the Government
of Punjnb.

(c) One proposal was for a loan of
Rs. 2 crores to the municipalities in
the State. The other was for a lur-
ther loan of Rs 50 lakhs to certain

Improvement Trusts in the State.

(d) The first proposal is wunder
negotiation betwecn the State Gov-
ernment and the LIC. The secontt
proposal is not acceptable tp the
LIC. as certain loans advanced th
1963 and 1964 to the Improvcment
Trusts of Amritsar, Jullundur and
Luihiana and drawn upon in 1964-68
and 1965-66 are outstanding,
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Re-orpanisation of D.V.C.

367, Shri C. K. Buittacharyya: Will
the Minister of Irrigation and Power
be pleased to state;

(a) whether the proposal for divi-
sion of the duties and funclions of the
Damodar Valley Corporation has beea
finalised; and

(b) whether the three participating
Governments have agreed to the
same?

The Minister of Irrigation and
Power (Shri Fakhrudiin Ahmed):
(a) and (b). The proposal for the re-
organisation of the Damodar Valley
Corporation is still under consid=ra-
tion in consultation with the partiei-
pating Governments of West Bengal
and Bihar.

Amistance for Minor Irrigation Works
in Andhra Pradesh

368, Shri M. S, Murtl: ‘'¥ill the
Minister of Finance be plcased to
refer Lo the reply given to linstarred
Question No. 802 on the 1Bth Novewn-
ber, 1965 and state:

(a) whether any decision has since
been taken to release the promised
aid of Rs. 7} crores for Minor Irriga-
tion Schemes in Andhra Pradesh; and

(b) if so, how much and when?

The Minister of Finance (Sbri
Sachindra Chaudhurl): (a) and (a).
A decision was taken In l'ecemier,
1885 to release Rs. 2.37 crores imme-
diately and to provide Rs. 143 crores,
later, if the State Governm:»n! mncur
expenditure 1o the extent o the full
Budget provision under Minor Irn-
gation. The sum of Rs 237 crores
had already be.n released.

Gold Recoveréd in Rajasthas

269. Shri 8hv Charmm Mathur:
Shri Ouishan:
Shri Onkar L#l Berwa:
Shri Hakam Chand
Kachhavalya:
Shrimati Savitri Nigam:
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Bhri M, L, Dwivedi:

Shri Kindar Lal:

Shri Vishwa Nath Pamdey:
Shrl Eajrolkar:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that huge
quantities of undeclared gold were
recovered recently from a business-
man of village Chhoti Sadri in Chit=
torgarh District of Rajasthan;

{b) it so, the quantity of gold re-
covered; and

(c) the action taken against the
boarder?
The Minmister of Finance (Shrl

Bachindra Chaudhurl): (a) Yes. bir.
(b) 241.589 Kilograms.

(¢) The case is under departmcntal
sdjudication.

Aid from Abroad

370. Shri Hem Barua:
Shri Tridib Kumar Chaudhuri:
Shri Linga Reddy:
Shri Eolla Venkaiah:
Shri M, N. Swamy:
Shri Laxml Dass:

Will the Minister of Finamece be
pleased to state:

(a) whether it is a fact that certain
Govts. have shown o certain amount
of disinclination to increase or sustain
the present Jevel of aid to the deve-
loping countries; ang

(b) if so, the nature of this dis-
inclination as also the likely effect it
might have on the World Bank as also
ultimately on India?

The Minister of Finamte (Shrl
Sachindra  Chaundhurl): (a) The
Government of India are not awere
of any circumstances which evidence
» disinclination on the part of the
eapital exporting countries to increcase
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or to sustain the present level of aid
to the developing countries.

(b) Does not arise.

Fayments to Pakistan Under the Induos
Waters Treaty

371. Bhri Hem Barma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
payment of sixth instalment of Rs. 8
crores to Pakistan under the Indus
Waters Treaty was made in  non-
convertible Rupee with the approval
of the World Bank; and

(b) it so0, the reasons for this type
of transaction?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). Under Article V of the
Indus Waters Treaty 198), the annual
instalment of £ 6.208,000 is reguired
to be paid to the World Bank on lst
of November each year 1n Taunds
Sterling or in such other currency
or currencies as may from ume to
time be agreed betwcen Indie and
the Bank. Accordingiy, the sixth
annual instalment was paid to the
World Bank on 1st November, 1965 in
Indian currency in agreement with
them. This rupee payment was sub-
sequently converted into Pounds
Sterling on 14th January 1966,

Barrage at Anandapur

372, Shri Gokulananda Mohanly:
Will the Minister of Flanning be
pleased to state:

(a) whether Government have re-
celved a proposal from the State Gov-
ernment for a barrage on the river
Baitarani at Anandapur in the District
of Keonjhar, Orissa;

(b) whether the proposal has been
epproved by the Planning Commis-
sion; and

(c) estimated cost for its execution?

The Minister of Planning (Shri
Asoka Mehta): (a) Yes, Su.
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(b) No, Sir,

{c) The scheme as submitted by
Orissa Government ig estimatea #o
cost Rs. 1893 lakhs.

v wtw g
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Farakka Barrage

374, Shri Hem Barua:
Shri S. M. Bancrjee:
Shri Subodh Hansda:
Shri M, L. Dwivedi:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri P. C, Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

wwdt)

Ta) the progress so far made to-
wards the completion of the work of
the Farakka Barrage within the target
date;

(b) whether our present foreign ex-
change difficulties or relations with
Pakistan are likely to have any
adverse effect on the work; and

(¢) if so, to what extent?

The Minister of Irrlgation amd
Power (Shri Fakhroddin Abhmed): (a)
The works in the river poition have
been taken up from both the banks.
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Briefly the position is 88 under:

(i) Left Bank Works.—~Work is Im
progress, Stock Piling of aggregates
for concreting ig in progress. E:ec-
tion of balching planit is in the final
stage.

Some reaches of the Left AMux
Bund have been completed and the
work is in progress in a few more
reaches,

(ii) Right Bank Works—Work on
the right bank is also in progress
Excavation for the Hend Regulator is
almost complete. Concreting for the
protection blocks, layir, aprcu and
filter, sheet piling etc. are in pro-
gress,

Certain reaches of the Right Afflux
Bund have been ~ompleted and the
work is in progressg in the few other
reaches.

(iii) Gates.—For the work on the
Barrage and Head Reygulator Galtes,
the workshop at Farakks with the
machines installed is ready fur fabri-
cation works.

(iv) Feeder Canal—The excavation
work is in progress.

(b) and (c). No adverse effect is
anticipated.

Strike in Kolar Gold Fields

375. Shri Linga Refdv: Will the
Minister of Finance be plcased to
refer to the reply given tc Unstarred
Question No. 103 on the 4th Novem-
ber, 1985 and state:

(a) the terrms on which the strike
by the labourers in the Kolar Gold
Fields has ended and whether they
have been given effect to; and

(b) it not, the reasons therefor?

(shrl
The

The Minister of Fidance
Sachindra  Chaudhuri): (a)
terms of settlement arrived at In
Concillation on 21st October, 1083
between the Management of Kolar
Gold Mining Undertakings, Oorgaum,
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and its workmen in the dispute re-
garding rovision of Weges and Dear-
ness Allowance ar: gpiven in  the
Statement laid on the Table. [Placed
in Library. See No. LT-5487/66).
These have been given effect to. All
arvears aceruing on account of  the
settlement were disbucsea o the
workerg on 18th Novemaers, 1965, be-
fore the stipuloted dale specitied in
the agreemoent.

(by Does not arlse,

Kamala River

318, Bhri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are
aware that the river Kumala in North
Bihar has changed its course thus re-
sulting in an extensive damage;

{b) whether Government are also
aware that similarly other rivers of
North Bihar cause a great havoc; and

(e) it 0, whether the Central Gov-
ernment are formulating any scheme
indcpendently/jointly with the State
Government to check the same?

The Minister of Irrigation and
Power (Bhrli Fakhruddin Ahmed): (a)
Yes, Sir.

(b) Yes, Sir,

(c) Embankments along some of
the rivers such as Kamla-Balan, Bag-
mati and Kosi, have already been
constructed by the Government of
Bihar, and further measures for pre-
venting spills and stabilizing the
course of the rivers, where neces-
sary, are under consideration, The
Government of India have, in consul-
tation with the State Government,
constituted an Expert Committee in
August 1965 to go into the problem
of the Instability of the rivers in
North Bihar and to make a close study
of the effect of rallways, canals, roads
and embankments on the drainage of
North Bihar including the regimes of

FEBRUARY 11, 10684
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major river systems. Earlier another
Expert Committee was appointed to
study the flood problem of the
Adhwara Group of rivers. The report
of these Committees are awaited.
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Tralning for Managers for New
Industries

$78. Shri Bldheshwar Prasad: Wit
the Minister of Planning be pleased
to state:

(a) whether any scheme has bees
formulated to make provisions for
trainihg adequate number of Manag-
ers for the new industries and dewe-
lopment services in the public sector:
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(b) if so, the details thereof; and

(¢) whether any target has been
fixed and if s0, to what extent it has
been achieved till 31st December,
19657

‘The Minister of Plapning (Shri
Asoka Mehta): (a) In view of the
fact that managerial manpower is
developed and recruited in a variety
of ways, no specific scheme covering
all the managerial needs of the public
sector was formulated. Instead, facili-
ties have been provided for education
and training in modern methods of
management in various institutions.

(b) Post-graduate diploma courses
in Business Management andlor Indus-
trial Management are available in
seven universities and three techno-
logical institutions. One university
has a course leading to a Master's
degree in  Business Administration,
Further, there are two All India
Institutes of Management at Calcutta
and Ahmedabad which not only pro-
wide specialised short-term courses for
executives from the Public and pri-
wate sectors but also conduct two-
year full-time coursc in  business
management, The Administrative
Staff College at Hyderabad also pro-
wides a short-term training course for
middle level managerial personnel. A
number of industrial houses and bank-
ing concerns have their own arrange-
ments for training managerial per-
sonnel. Besides these, there are also
some other institutions.

¢c) In view of the answer to part
(a) of the question, this does not
arise.
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Kamala River

382 Shri Sham Lal Saraf: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kamala River flow-
ing into North Bihar from Nepai, has
turned to be problematic river for
both the countries;

(b) whether the proposal to tame
the river in both the countries, has
mrade any headway; and

(¢) it so, when this
i going to be taken in hend?

project

The Minister of Irrigation amd
Power (Shrl Fakhruddin Ahmed): (a)
No, Sir.

(b) and (¢). There is a proposal te
eonstruct a barrage across the Kamala
River in Nepal under the Indian Aid
Programme as a part of the East
West Highway of Nepal. Government
of India have accepted the proposal
and detailed investigations are being
earried out by the Government of
Bihar.
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Simgle Power Grid for U.P,

383, Shri Heda: Will the Minister
of Irrigation and Power be pleased
to state:

(a) when the single power-grid for
U.P. will be completed;

(b) the finances involved in it; and

(e) the power resources tapped for
the purpose?

The Minlster of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
By about March, 1967.

(b) About Rs. 19.5 crores

(c) The major power resources in
U.P., namely, Rihand, Obra, Gorakh-
pur Mau, Allahabad, Kanpur, Luck-
now, Matatila, Mainouri Harduaganj,
Bareilly, Khatima and Yamuna (I)
are expected to be interconnected by
about March, 1987 when it would be
possible to operate the various power
systems in UP. on an integrated basis,

Rald by Customs Officials In Bolsar
Distriet

384. Shri Heda: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that the
Customs Officials wnd police raided a
fisherman’s house in Maroli willage
in Umbergaon taluka of Bulsar district
in the first week of January 1066;

(b) if so, the value of the goods
seized in the raid; and

(c) tne types of goods selzed and
their quantities?

The Minister of Finanee (Shri
Bachindra Chandhuri): (a) Yes, Sir.

(b) Rs. 507,700 approximately.

(c) 934 wrist watches, 8 Transistors,
1 tape recorder, 343 boxes of playing
cards, 1,175 fountain pens, 52 boxes
of 7 o'clock biades, 464 dozens of
cigarette lighters, 49 boxes of lighter
stones and some perfumes and textiles.
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Lrrigation and Power Schemes of
Orisma

385. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation an@
Power be pleased to slate the number
of Irrigation and Power schemes of the
Government of Orissa pending at pre-
sent with the Central Government for
sanction with their details in terms of
money involved and the benefits ex-
pected from them?

The Minisier of Irrigation and
Power (Shri Fakhroddin Ahmed): A
statement containing the requisite
information is laid on the Table,
[Placed in Library. See No. LT-5488/
86].

Smalipox and Cholera Cases In
Orissa

386. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of persons whe
suffered from Small pox and Cholers
in Orjssa during the last four months;
and

(b) the number of deaths due &
the above diseases in Orissa during
the above period?

The Minister of Health apg Famlily
Planning (Dr. Sushila Nayar): (a)
and (b), The number of persons who
suffered from Smallpox and Cholera
in Orissa during the last four months
(October, November, December, 1963
and January, 1968) and the number
of deaths due to the above diseases in
Orissa during the same period o
Eiven below:

Cases Deatha
Smalipox. 282 i
Cholera .38 ?
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Accountant General, Qrissa

387. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

{(a) the number of persons of all
categories working at present under
the Accountant-General, Orissa at
Bhubaneshwar; and

(b) the number of employees from
the said office who were provided with
family quarters till the end of Janu-
ary. 19667

The Minister of Finance
Bachindra Chaudhuri): (a) 931.

(b) 412

(Shri

Evaslon of Income-Tax cases in Orissa

388, Shri Dhuleshwar Meena:

Shri Ramachandra Ulaka:
Will the Minister of Finance be
pleased to gtate the number of cases
regarding the cvasion of income-tax

in Orissa which are pending at
present?
The Minister of Finance (Shri

Bachindra Chaudhurl): 191.

Belzure by Customs of Currency and
Imported Goods
389. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

{a} the details of imported goods
and currency seized by the Customs
Authorities during the period from
November, 1965 to January, 1966;

(b) the
and

value of the goods seized;

(¢} the action taken by Government
against the defaulters?

The Minister of Fimance (Shri
Sachindra Chaudhurl): (a) and (b).
The details and value of the goods
seized by the Customs, Central Excise
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and Land Customs authorities, as
smuggled, during the period from
1=11-1865 to 31-1-1968, are as follows:

Qty, Value

) E-II{!.)
Gold 725Kgs. 38,84450

Wrist watches . 26,252 pos. 20,41,363

Indian currency . 12,85,60%

Foreign currency . . 1,085,618

Other articles o 48,39,943

() Departmental adjudicalion, and
where warran.ed, prosecution pro=
ceedings have been or are being ini-
tiated against the persons involved 1m
the scizures.

Hoste] on Curzon Road, New Delhi

390. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to refer to the reply given to Un-
starred Question No. 845 on the 18th
November, 1865 and state:

(a) whether the proposal to con-
struct a Hostel on the site of the Con-
stitution House on Curzon HRoad has
since been considered; and

(b) if so, the details theTeof?

The Minister of Works, Housing and
Urban Development (Shrl  Mehr
Chand Khanna): (a) and (b), The
proposal, as stated in the reply given
on the 18th November, 1965, is to build
a hotel on this site. The details are
being worked out which should take
about a year to complete. After that
the construction would be undertaken
M funds are made available.

Smuggled Gold
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wil the Minister of Finapce be
pleased to state:

(a) the quantity of smuggled gold
seized by Government in the country

391.
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during the period from 19th Novem-
ber, 1885 to-date with their location
and the names of the smugglers; and

(b) the steps taken against them
so far?

The Minister of Finance (Shrl
Bachindra Chaudhuri): (a) and (b).
A statement showing the quantity and
walue of the gold seized by the Cus-
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quantites of gold seized, adjudication
proceedings are still in progress at
the end of which decisions will be
taken either about their release or
their cinfiscation. Personal penalties
aggregaling to Rs, 100 have been im-
posed in departmental adjudication,
and 9 persons have been prosecuted.
The names are:

1. M j
1oms, lLand Customs ard Central Ex- aishand. Seomjl
«ise authorities from 19th November, 2. Goverdhan N. Reddy
1865 to 3lst Junuary, 1986, as smug- 3. Coutinho Eliterio
gled and the_p'.ace.-s where the ulzlu.!'u 4. John Santan D'Cunhe
were made is annexed. The position
of these cases as on 31-1-1966 is as 8. Sentan Francls Antao
follows: 6. Bhaverlal Phulchend Modi
7. Billal Sal
Out of this, a total quantity of " .
583 grammes of gold valued approxi- 8. Verghese George
mately at Rs. 3017 has been confls- 9. Patchara Venkar Krishna-
eat>d. In regard to the remaining moorthy,
STATEMENT
(i) Quantity of gold seized, by the Customs, 6,83,110 gms,
Central Excise & Land Customs authori-
ties, all over India, durng the period from
19-11-6%5 to 31-1-66.
(i) Value of above scized gold at international R, 36,60,103

rate (approximate)

(iii) Nym=s ofimportant locaiions where scizures Bombay, Alibag, Calcuuta, Rangpo,Kri-
were  made. shanagar, Trichy, Madurai, Sattunkulam,
Petai, Tirunelveli, Aumanisnagar,
Servaikuntam, Kallurchandai, Tondi,
Madras,  Moolskadai, Vellore, I'erum-
pulipakkam, Marwar, Auswa, Jaipur,
Beawar, Ajmer, Drlhi. Goa, Damsn,
Ahmedabad, Vizianagaram. Guniakal,
Hyderabad, Warangel, Kurncgl. Yijayas-
wada, Hunnabad, Poona, Kalyan,
Satara, Manmad, Nagpur, Ratlum,
Khandwa, [Jhansi, Farrukhabad, Al-
- lahabad and Varanasi.

West Bengal Pian for 1964.87 1966-67 Plan of Rs. 67.50
crores despite the Central Govern-
ment's proposa] for & cut in the
volume of as:istance tp be given to
West Bengal by 10 per cent as origi-

nally envisaged; and

with its

392, Shrl Tridib Kumar Chandhuri:
Wil the Minister of Planning be
pleased 1o state:

(a) whether the Centra)l Govern-

ment have received a memorandum
from the State Government of West
Bengal setting forth the detailed rea-
song why the latter wants to go ahead
M35 (ai) LS8

(b) if so, the declsion taken thereon?

(Bhri
No

The Minisier of Planning
Asoka Mehta): (a) and (b).
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memorandum has been received from
the State Government of West Bengal.
The Planning Commission, however,
had detailed discussions with State
Government their proposed
Plan for 1866-87. There has been no
cut in the Central Assistance provid-
ed for West Bengal. The figure final-
ly decided upon remains the same as
indicated to the State earlier,

about

In case the Government of West
Bengal want to have the next year's
Plan larger than the one indicatad by
the Planning Commission, the State
Government wil] have to find the ad-
ditional resourcegs needed on their
own. The Chief Minister of West
Bengal wrote to the Deputy Chair-
man, Planning Commission on 31st
December, 1885 requesting for an ad-
ditional Central Assistance of Rs, 10
crores for 1966-67 Annual Plan. The
resources available for Centra] As-
sistance to States in 1066-87 having
already been fully allotted to diffe-
rent States, it was not found possible
to comply with the request of the
Chier Minister.
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Credit Policy for Leather Manufac-
ture in Madras

395 Shri M. Malaichami: Vil the
Minister of Finance be pleased to
state:

(a) whether the credit squeeze
policy pursued by the Reserve Bank
of India has affected the progiess of
production edpecially leather manu-
facture in Madras which has gol good
export market; and

(b) it so, the steps taken or
proposed to be taken to ullow ade-
quate credit to such industries having
export potential?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There is
no reason to believe that .redit res-
trictions have affected productinn in
the leather or any other industry.

(b) Does not arise.

Dam on Salandi River

396. Shri Basumatari: Will the
Minister of Irrigation and Power be
pleagsed to state:

fa) whether it is a fact that the
World Bank has given aid to build
a dam and a power plant on the
river Salandi near Bhubaneshwar in

Orissa State; and
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(b) if so, the extent of this aud?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed): (a)
The agreement with the International
Development Association is only to
provide development credit for the
construction of a dam and reservoir
on the Salandi River in Orissa State
and for the canal system and other
structures. It does not provide for
Power Plant.

tb) Eight million dollars.
Progress of Projects in Mysore Siate
397. Shrli Linga Reddy:
Shri 5. V. Ramaswamy:

Wil] the Minister of Irrigation and
Poewer be pleased to state:

ta) the progress of work and ihe

amount spent on the following pro-
jects of Mysore State:

1. Upper Krishna project

4. Gataprabha project

3. Mallaprabha project

4. Kalinadi project
5. Hogenekel project

4. Sharavathi project;

{b) whether they are to be carried
over as spill-over schemes to the
Fourth Five Year Plan; and

(¢} when they are expected to be
completed?

The Minister of [Irrigution and
Power (Shri Fakhraddin Ahmed): (2)
to (¢). A statement giving the requir-
ed information is laid on the Table.
[Placed in Library. See No. LT-3480/
68].
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Applications for change of
Government Quarters

398, Shri M. L. Dwivedl:
Bhri Bhagwat Jha Azad:
8hri B. C. Samanta:
8hri Subodh Hansda:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) the number of applications for
the change of quarters from allottees
in general pool accommodation re-
ceived by Directorate of Estates upto
the end of December, 1965 for each
type and the number of
which the chanze was granted;

cases in

(b) whether there are cases where
the applicants were grantej the
change of quarter but the changes
were cancelled due to expiry of period
ussigned for acceptance of change;

(e¢) whethor the cases of applicants
for change of quarters, who fail to
communicate to the Directorate of
Estates within the prescribed time on
account of circumstances beyond their
control, are considered again for grant
of a change; and

(d) if sn. in what circumstances?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) The number of appli-
cations received for change in  the
general pool upto the 31st December,
1965 and of the chunges given upto
that date is as follows:

FEBRUARY 17, 1966
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Type
I
I
I
IV 780 110
A 415 116
VI 116 39
VII 7 5
VI 1 —
ToraL T434 1130
(b) Yes.

(e} and (d). Every officer is given
one option to apply on a prescribed
form for a change in the same type in
the loeality of his choice. A copy of
the Form is laid on the table of the
House. [Placed in Library. See No.
LT-5490/66]. If the officer asks for
a house in = locality of his choice in
the same type but declines to aceept
the same when allotted to him in his
turn he is not considered for another
change in that tyvpe. However, cases
in which officers are unabl: o acc«pt
the changes in time due to circum-
stances beyond their control, are con-
sidered on merits,

Housing Loan in Delhl

399. Shri Rajdeo Singh: Will the
Minister of Works, Housing and Urban
t be pleased to state:

Develop
(a) whether it is a fact that Im
Delhi the persons on the waiting list
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for grant of loans under the low In-
eom. group have not so far got the
loan though they were registerej in
April, 1965;

(b) if so, the steps being taken by
Government to clear the backlog; and

(¢) whether Government released a
sum of Rs. 34 lakhs recently for the
“Middle Income Group” but nothing
wag released for the ‘“Low
Group”?

Income

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khaona): (a) to (c). All appli-
cations numbering 258 for loans re-
ceived from 1st April, 1965 to 10th
February, 1966 have been considered
and, where the required conditions
have been fulfilled, loang have been
sanctioned. Payments
being made on first come first served
basis. This js because, the total
amount of loans sanctioned is about
Rs. 95.0 lakhs, whereas the allocation
for the current year js Rs. 64.20 lakhs.
The allocation under this scheme has
been progressively increased during
the last few years, being Rs. 46.0 lakhs
in 1963-84, Rs. 56.50 lkahs in 1064-65
and Rs. 64.20 lakhs in 1965-66.

are, however,

Smuggling

400. 8hri Rajdeo Singh: Will the
Minister of Finance be pleased to
gtate:

(a) the value of smuggled goods so
tar detected by the Customs Authori-
ties during the last flve years, year-
wise;
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(b) the value of such goods smug-
gled from China an4 Pakistan; and

(e) the steps taken t.o check jt?

The Minister of Finance (Shri
Sachindra Chaudhari): (a) Informa-
tion in this regard is being collected
and will be laid on the Table of the
Sabha.

(by) and (c). Do not arise at this
stage.

Dearness Allowanes

401, Shri Bhagwat Jha Amd:
Shri Ram Sewak:
Shri Chuni Lal:
Shrl P. G. Sen:
Shri Narendra Singh Mahide:
Shri D, D. Mantri:
Shri Chandriki:
Shri Siddananjappa;
Shri C. M. Kedaria:
Shri Sabbaraman:
Shri Sidheshwar Prasad;
Shri K. C. Pant:

Will the Minister of Finance be
pleased to refur to the reply given #
Starred Question No. 166 on the 11ih
November, 1865 and state:

(a) whether in view of the steep
rise in prices and the fact that the 12
monthly avcrage of the All-lndia

Working Class Consumer Price Index
has reachej 165, Government have
taken a decision to grant dearness
to  Central Government
officers drawing a salary of Rs. 1,000
and below Rs. 1,800 in order to muti-
gate their hardships;

allowance
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(b) it so, the scale of dearness
allowance proposed to be given and
from which date; and

(c) if not, the reasons therefor?

The Minister of Finance (8hri
Sachindra Chaundhuri); (a) No deci-
sion in the matter has yet been taken.

(b) Does not arise,

{c) The matter is under examina-
tion.

Salaries of Deputy Secretaries and
Under Secreiaries

402, Shri Bhagwat Jha Azad:
Shri Ram Sewak:

Shri P. G. Sen.

Shri D. D. Mantri;

Shri S. M. Banerjee:

Will the Minister of Finance be
please i to refer o the reply given to
Starred Question MNo. 457 on the I5th
November, 1965 and .iate:

(a) whether in view of the ot that
the salaries of Uniler Seeo o o8 and
Deputy Sceretaries of the Government
of India have remained practically
static since 1947, Government h v
taken any decision to moke an up
ward revision in their scales of noy
on the same lines as has been done in
the case of oflicers above the ran% o
Joint Scerclaries;

(b) if sn. the details thereof and
from which date they will be tade
effoctive: and

(c) f not. whether anv -evision i3
contemplated in view of the prowing
discontent among the officers of the

categories referred to in part (a)
above?
The Minister of Flonance (Shri

Sachindra Chaudhurl): (a) No, Sir.
(bY Does not arise.

(¢) As already indicated in reply
to Question No. 457 on 25th Novem-
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ber, 1965, a revision of the salary
structure at intermediate levelg ig not
contemplated. However, without ac-
cusing them of discontent, the gues-
tion of relief to employees drawing
pay above Rs. 1000 is being examined,
but no decision has yet been reached.

Jhuggi and Jhopris Scheme

403. Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) the amount utilized under the
Jhuggi Jhopri Scheme in Delhi during
1965-66;

(b) whether any assossment  has
heen made regarding the [resh un-
authorized construction of Jhuggis and
Jhopris gince July, 1061;

(c) how much land has been ac-
quired so far under this schem. onel

{dy how much has been dovelored
and how much is likely fo be develop-
ed upto the 315t December, 19657

The Minisier of Works, Honsing
and Urban Development (Shri Mehr
Chand Khanna): (a) The figure
would only be known after the finan-
cial year is over and the accounts
have been completed.

by No.

ted and (d). Information is being
collected and will be laid on the table
of the Sabha,

Housing Scheme in Third Five Year *
Plan

404, Shri Shiv Charan Gupta: Will
the Minister of Works, Housing u!ll
Urban Devel t be pl
state:

{a) the provision made for each
State for dJifferent Housing Schemes
in the Third Five Year Plan:

(b} the amount utilizeq4 by each
State upto 31st Decembor, 1965 and
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likely to be utilized upto 31st March,
1966;

(c) the targets of houses fixed for
sach State; and

(d) the achievements likély to be
made by thom by the end of Third
Five Year Plan?

The Minister of Works, Housing and
Urban Development (Bhri Menr
Chand Khanna): (a) and (b). A state-
ment showing the required informa-
tion iz laid on the Table. [Placed in
Librury., See No. LT-5491/66].

(c) and (d). The required informa-
tion is being collected from States and
will be laid on the Table of the Lok
Babha, as soon as it is received.

1.1.C. Fupds for Housing Schemes

405. Shrl Kajrolkar: Will the Minis-
ier of Works, Houslng and Urban
Development be pleased to state:

() whether it 15 a fact that the Life
Insurance Corporation of India has
agreed to allocale Rs, 12 crores for
the housing schemes during 1966-67;

{b) if %0, on what terms and on
what basis;

t¢) the vequirenents of the Siate
Governments in this regard; and

td) how the balance will be met
with?

The Minister of Works, Housing and
Urbap Development (Shri Mebr Chand
Khanna): (a) Yes.

(by The terms have not yet been
indicuted putl tnose for the cuir-nt
year are ag follows:

(i) Rate of interest—8-1|4 per
cent per annum.

fiiy Perind of repayment—io
years.

The entire loan will be repayable in
ane lump sum at the expiry of the
stipulated period. only interest belng
payahls annually. The State Govern-
ments will set up sinking funds for
repayment of the loans

(¢} The State Governmenis are ex-
pected to indicate their reguizcmenis
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{or 1966-67, by the middle of May

966
(d) Does not arise.

Kajendra Medical College and Hospital

406. Shri Dasaratha Deb: Wil ' the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the total amount given sp far
ay aid to the Rajendra Medicul College
and Hospital situated at Bariata,
Ranchi; and

+b) whether Lhere is any proposal
under consideration of the Central
Government o take over this Medical
College and Hospital under their direct
mManagement?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Till
1957.58, the Government of India re-
leased an amount of Rs. 23,82432 to
the Government of Bihar for the esta-
blishment 2f the Rajendra Moedwal
Cullege ot Bariata, Ranchi. Since 1958.
58, Centra] assistance for eslablish-
ment/expansion of medical folleges
has been released to Stute Govern-
ments group-wise. under the Central-
ly-aided schemes and no assistance
for individual schemes as such was re-

leased. The State Governments are
free to utilize the assistance under a
group for any scheme within the
group.

Hospitals aitached to mediral col-
leges are not eligible for Cemira
assistance.

(by No.

Agartals Water Supply Scheme

407, Shri Dasaraths Deb: Will the
Minister of Health and Family Plan-
ning be pleased to state:

ta) the total amount so far glven
io the Union Territory of Tripura for
Apartala Water Supply Scheme;

i) the smount spent so far; and
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(c) the reasons for the delay in un-
dertaking works?

The Minister of Health and Famlly
Planning (Dr. Sushila Nayar): (a)
Rs, 48.44 lakhs.

(b) and (c). The required informa-
tion is being collected from the Gov-
ernment of Tripura and will be laid
on the Tablg of the Sabha as soon as
available.

Scholarships tor Girl Medicos

408. Shri Dharmalingam: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that Gov-
ernment have formulated a scheme
to award a monthly scholarship to all
girl medicos;

(b) if so, the main features of this
scheme; and

(¢) when it is likely to be intro-
duced?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b), A scheme to award 500 scholar-
ships each of Rs 100 per month every
year to women medical students’ un-
dergoing M.B.B.S. Course has been
prepared. The students will be requir-
ed to execute a bond to serve in the
Family Planning & Maternity and
Child Health Programme under the
Central/State Governments for a
period equal to the period for which
the scholarship is received by them.

(e) The scheme has already been
introduced.

Pension Rules

409. Shri Kajrolkar: Will the Minls-
ter of Finance be plcased to state:

(a) whether it is a fact that a large
number of Central Government ser-
vants entered Government service
during the last War at an age below
1& years;

(h) whether it is also a fact that
vnder the existing pension rules,
service renderesq until the &tlvirnment
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of the age of 18 years is not counted
for the purpose of grant of pension;
and

(¢) whether Government propose
to consider a change in the pensiom
ruies to admit of such Government
service alsp as qualifying service for
the purpose of grant of pension?

The Minister of Finance (Shr
Sachindra Cheaudhuri): (a) ‘e infor-
mation is not readily availabic.

(b) Yes, Sir.

(e) No, Sir.

Kanjirapuzha Irrigation Scheme

410. Shri P. KEunhan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any allocation has been
made by the Kerala Govzrnment to
complete the work of Kaunrapuzhs
Irrigation Scheme in Palgiat district
during the hrst year of 'ne Fourth
Plan;

(c) it so, amount sanctivncd: and
(c) if not, the reasons thercfor?

The Minister of Irrigation am
Power (Shri Fakhruddin Abmed): (a)
The Government of Kerala have pro-
posed an outlay of Rs. 2 lakhs for
Kanjirapuzha Irrigation Project fior
the year 1966-67.

(b) and (c). The amounts sanction—
ed will be known after the budget for
1966-67 has been approved by Parlis-
ment.

CORRECTION OF ANSWER TO
U.S.Q. No. 837 re. WATER AND
DRAINAGE SCHEME FOR
COCHIN

The Minister of Health and Family
Planning (Dr. Sushily Nayar): For the
the reply given on the 18th Novem-
ber, 1965 to Unstarred Question Ne
887 substitute the following reply:

(a) Rs. 39.8 crores.

(b) Yes.

(c) This has not yet been decided
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CALL NG ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED LETTER FROM PrESDENT OF
NortH ViETnNAM TO THE PRESIDENT
OF INDIA AND THE
REPLY THERETO.

Mr. Speaker: The House will now

take up the Calling Attention Notice.
Shri Indrajit Gupta.

Shri Indrajit Gupta (Calcutta South
West): I do not see the Minister here.

Shri Harl Vishnu Kamath (Hoshan-
gabad): What is Parliament coming

to? The Minister of State is also
absent,

Mr. Speaker: When an item is call-
ed, the Minister ought to be here.
(Interruptions) .

MAGHA 28, 1887 (SAKA)

Dr. Ho Chi Minh's gof
letter to President (CA)

Shri Hari Vishnu Kamath: The Gov-
ernment is disintegrating,

Shrl
chaotic.

Nath Pai (Rajapur): It is

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): On behalf of the Minister of
External Affairs 1 will read the state-
ment when the question ig raised, . . .
(Interruptions) .

The Minister of Parllamentary
Affairs and Communications (Shri
Satya Narayan Sinbha): 1 see the
objection raised today. 1 appreciate
the feelings of the hon, Members. 1
hope in future such things will not
happen.

Mr. Speaker: Then, I will take up
the next item.

Shri Harl Vishnu Kamath: It is very
bad.

Shrimati Renu Chakravartty (Bar-
rackpore): We are not going to fole-
rate it.... (Interruptions).

Mr, Speaker: Order, order. All hon,
Members will resume their seats. 1
have said that when an item is on the
agenda the concerned Minister ought
to be present here and that this should
not happen. The Leader of the House
has assured us that this would not
recur. What else is required?

Shri H. N. Mukerjee (Calcrutta Cen-
tral): Now the Minister of State has
come, it should be taken up. When
an item is put down in the agenda,
it shou'd be taken up.
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Shri H. N, Mukerjee: 1 can under-
stand the Government telling you that
for certain reasons one of their
spokesmen was held up somewhere
and that is why there was a little
delay in his arrival. But 1 cannot
understand how Government can, with-
out assigning any ascertainable reason,
ask for poustponement of answer to &
guestion in reagrd to a matter which
has been put on the agenda by yourself,
When we come here with this agenda
paper in our hunds we are entitled to
have answers on whatever matler 15
here un ess we are told on sufficient
reasons that Government is not in a
nosition to give an answer. When you
put Jown this matter on the order
paper, it is incumbent on the Govern-
ment to give an answer. We suspecel
that the answer is being withheld on
account of the presence at the moment
in this ecountry of a foreign dignitary.
We take a very serious view of the
matter. Parlianment is inhabited from
expr ssing its views and Government
does not give a factua] answer t0 B
question asked because some foreign
digmitary is in this country at this
moment. Then we beiter quit and
shut up shop as far as Parliament is
concerned.

Shri Ranga (Chittoor): Sir, thcre
wie surh a lot of talk about the ap-
pointment of the Leader af the House
and we do not know why and how
thev  eame 1o their decision after
having mooted so many names. Now,
the T.~a'er of ths Housge unfortunately
for himself, when he was functioning

as Chief Whip, was a little more
off+ tiv: than he sgeems to be tod_ny
as the Leader of the House. Earlier

also. only today, the Finance Minis-
ter was not here and the Planning

Minister was asked to deputise for

17, 1866  letter to President
(CA)
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him. There was some dissatisfaction
expressed over that matter also in
this House. Then, this Minister of
State comes in like a prima donna as
if he is not conscious of his duties to-
words this House and that he should
be rushing in here as Pandit Nehru,
the late Prime Minister, used to rush
in here from his chamber as soon as
he found that the House needed his
presence and he had his duties here,
He used to have the decency of ask-
ing for your pardon for being late,
This gentleman comes here and shows
as if he is not responsible to this
House and as if he ig not the Minisler
of State. The poor Leader of the
House was ob.iged to apologise—I do
not know whether he has apologised
to you. He only mentwned in  his
usual fashion that he was sorry tnal
the Minister was nol there and. there-
fore. this item may be posiponed. This
sort of non-chalant treatment that the
new Prime Ministey has come to allow
her Ministers to mete out to this
Parliament woul1 only show as if they
are anxious to denigrate the prestige
of this House so that democracy can
be weakened and they can come to
enjoy more and more autocratic power.

An hon. Member: It iz very dan-
gerous,  (Interruption).

Some hon. Members rose—

Mr, Speaker: Nothing more.

I am glad that everyvone is inlerest-
ed in upho'ding the dignity and pre-
stize of this House. 1 am equally
concerned about it and certainly,
along with the cooperation of all Mem-
bers, T sha'l see that it does not deni-
grate or deurade or go down. We
will upho'd it as far as we can,

Some observations have fallen from
the lips of Mr. Mukerjre. Of course,
1 tannot agree with all of them and
with such an agitated mind he ought
not to have made them. T must repeat
that when an ilem has heen put on
the azenda and if for some reason the
Minister cannnt be present at the
time when it is expected to be called,
then there ought to be some informa-
tion conveved to the House which I
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should just communicate to the Mem-
berg that that ig the reason and that
we shall take it up at some other
time. Till that item was called, no
information had come to me. Then
too there is no Minister who can just
answer that. There ought to be some
arrangement made in this respect that
vither some other Minister should be
bricfed to answer that or some expia-
nation might be sent to the House so
that 1 can give It to the House and ex-
plain it and then we could proceed
with the othcr business.

Shri Satya Narayan Sinha: I entire-

ly agree with your suggestions. As I
have said before, such things will not
happen in future,

Shri Surendranath Dwivedy (Ken-

drapara): The Minister has come.
us take it up.

Let

wit wrsf orw e (9eET ) g
g, § W9 &1 qm faAran 9wgar g
f 7z & =7 A1 ag WO e 9
& & TarT w4 wOw wqvA 9T &Y §,
Afga st =Y v fag o w13, A
FqUA 9T TEY TET A

weaw SEAw W7 WTY EqTH 97

w2 e
Shri Indrajit Gupta: 1 call the at-
tention of the Minister of External
Affairs to the following matter of
urgent public importance and 1 re-

quest that he may make o stalement
thereon: —

The reported letter from the
Pre<ident of North Vietnam to the
President of India and the reply
sent thereto.

The Minister of FExternal Affairs
{8hri Swaran Singh): Mr. Speaker,
Sir, I have first to apologize for hav-
ing come late. I do not want to give
any excuscs. ] fully agree that if one
of us ix nm  pre:ent, somebody else
should L. able to explain. This will be
foillowed and 1 am sure that there

would be no cause for complaint in
future.

9lo
(C.A)

In regard to the Calling Attention
Notice, may | say this?

A letter dated 24 January {rom
President Ho Chi Minh addressed to
the President of India was received
through our Consul General in Hanoi,
In this letter President Ho Chi Minh,
besides reiterating the D.R.V.N. posi-
tion, has expressed the hope that
India as Chairman of the International
Commission for Supervision and Con-
trol will fulfil its obligations wunder
the Geneva Agreemenl. We have
learnt that letters have also been
sent by President Ho Chi Minh to
other Heads of State.

In his reply to Presidnet Ho Chi
Minh, the President of India has ex-
pressed sympathy for the sufferings of
the people of Vietnim and for the
aspirations of the Vietnamese pecople.
The President hos oxpressed  disap=
poiniment that our hope thay  the
stoppage of bombing would lead to a
lowering of tensions and eventually to
a negotiated peace in Vietnam  has
nol materia’ised. He has  reatiirmed
India’s obiective to work for the re-
durtion of tensions and climination of
conflict. The President has also re-
ilerated India's resolve, as always in
the past, to cndeavour to secure the
implementatinn of the provisions of
the Geneva Agreement gg far as it is
possible in the present situation,  im-
partially and with despatch.

The Government of India have al-
ways been of the view that a peaceful
solution should be found to the Viet-
nam problem within the framewnrk
of the Geneva Agreements of 1834, To
this ned, the Government have been
in touch with other countries inleresto
ed in seeing the establishment of
peace in Vietnam. It must be admitl-
ed, however, that so far it has not
been possible to help those principally
concerned in the reconciliation of
their views.

Shri Indrajit Gupta: Bince the
position of Indk in this matter cannot
be equated wilth that of the other
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States to whom also President Ho Chi
Minh had addressed a letter in view
of the fact that Jadia is the Chairman
of the International Control Commis-
sion, and, therefore, has a special res-
ponsibility, may I know what specific
steps or atlempts Government has
been making to bring about the con-
vocation of a Geneva type Confer-
ence for settling the Vietnam question
and whether it is a fact that such at-
tempts are being obstructed by the
stand of the United States Govern-
ment to the effect that the United
States was not a party to the Geneva
Agreements of 1954 and if so, why is
that not being made clear? Is it be-
cause of the fear of displeasing the
Americans and losing their aid?

Shrl Swaran Singh: It is true that
India has a special position, being the
Chairman of the International Con-
trol Commission and in that capacity,
President Ho Chi Minh has rightly
reminded us that India has to ensure
that the functioning in the Interna-
tional Control Commission is in ac-
cordance with the Geneva Agreement
and the Protocol and we have ex-
actly reassured President Ho Chi
Minh that we have always attempted
and endeavoured to funclion in such
a manner as to discharge our obliga-
tions under the Geneva Agreement
and the Protocol.

About the second question that he
asked as to what special steps we have
taken for reconvening the Geneva
type Conference, I would like to re-
mind the hon. House that this is a
ma'ter in which we  as Government,
would be very much interested if a
Geneva tvpe Conference could be re-
convened. I would, however, like to
add that the move for convening such
a Confcrence does not exactly fall
within the functioning of the Inter-
national Control Commission as such
under the Protocol and the Geneva
Agreement!. 1t is for the two Co-Chalr-
men to take an initiative in that res-
pect. We have been in touch  with
the two Co-Chairmen also but at the
present moment, it has not been pos-
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sible for g Geneva type Conference
to be convened.

Shri Indrajit Gupta: The second
puit ol my question which was most
important has not been replied to. I
wanted to know whether those at-
tempts were real'y floundering
against the stand of the Uniled States
Government that they were not a
party to the Geneva Agreementi, and,
therefore, a Geneva type Conference
could not be called obviously if the
United States did not participate in it.

Shri Swaran Singh: 1 cannot speak
on behalf of the US Government as
to what their attitude on this is

Shri Ranga: I hope not.

Shri Swaran Singh:. But I have ne
information that they are opposed to
the convening of a Geneva type Con-
ference. At any rate, they have never
said to us that they are opposed to
the convening of a Geneva type con-
ference.

Shri Harish Chandra Mathur (Ja-
lore): In view of the real danger of
escalation of trouble there and our
immediate anxiety and special respon-
sibility, and in view of the fact that
one vf the main objects of the visit of
the Vice-President of the TUnited
States is to discuss this matter with
the hon. Prime Minister—she might
correct me if 1 am wrong—may 1
know whether she has given any spe-
cial consideration to this matter and
taken any initiative to see that this
trouble is ended?

The Prime Minister and Minister of
Atomlc Epergy (Shrimatl Indira
Gandhl): 1 have not yet met the
Vice-President of the United States.

Shri Harish Chandrs Mathur: It is
not a question of not having met the



913 Dr. Ho Chi Minh's MAGHA 28, 1887 (SAKA) letter to President

US Vice-President. | want to know
whether the hon. Prime Minister has
considered this matter in view of the
real danger of escalation and the im-
mediate danger to this country and
our special responsibility and interest
in the matter, It is not as if she will
consider it only after she has seen the
Vice-President of the United States.
The Vice-President of ithe United
States has come, and he has stated
that one of the main objects is to dis-
cuss this. So, as a matter of fact, the
bon. Prime Minister must have al-
ready considered this matter. I want
to know whether she proposes to take
any initiative in the matter.

Mr. Speaker: Would she disclose it
to the House first and then discuss?

Shri Harish Chandra Mathur:
want to know whether she wants to
take initiative in the matter. I do
not want her to tell us what steps she
is going to take. I want lo know whe-
ther she has considered this and whe-
ther she will take the initiative and
whether she rcalises the danger of
vselation of trouble there.

Shrimati Indira Gandhi: 1 think
everyone ig very acutely aware of the
dangers of escalation of this conflict,
and we are all deeply concerned also
in trying to establish peace in the
arva. But, as we know from our own
experience, it is not a'ways casy to
get or lo find common ground for
people to meet. If any propositions
are made, we shall certainly consider
them.

Shri Tridib Kuomar Chaodhuri
(Berhampur): In the coniext of the
visit of the US Vice-President, may I
know whether the US Government
have made any specific propesals on
their behalf in regard to the solution
of the Viet Nam problem? Is it also a
fact that the US Vice-President
wanis India to send a medical mission
on humanitarian grounds to South
Viet Nam to help the South Viet Nam
Government there?

Shri Ranga;: We should have sent it
long ago.

914
(CA)

Shri Swaran Singh: As the hon
Prime Minister has already said, the
Vice-President of the USA  has not
yvel mel her. | did "“av: a meeting
with him, but it was nut jung enough,
and this meeting might be continued
in the afterncon. No proposal has
yet been made to us for sending any
medical mission.

Shri Ranga: We should have sent it
on our own initiative,

Shrl Swaran Singh: I am answering
the question which has been put to
me.

Shri Ranga: We had sent one to
South Korea, and during the earlier
days we had sent one to China also.

Shri Swaran Singh: The other part
of the question was whether any spe-
eille proposal had been made for the
setticment or the solution of the Viet
Nam problem. We are not directly In-
volved that any sperific proposal
should be put to us. The House is no
doubt aware that the President of the
USA did make some statemnents, and
the other statesmen of the USA have
also made statements on different oc-
casions about their approach to this
problem, and there is no specific solu-
tion which has been discussed with
us on this issue.

Shri Ranga: We have a humanita-
rian mission; it was our responsibl-
lity to have sent the medical mission
on our own initiative,

Shri N. Sreckantan Nair (Quilon):
Moy I know whether, in view of the
fact that there is danger of a greater
intensification of the conflict in Viet-
nam, we have requested both sides and
asked the North Vietnam and South
Vietnam Governments to give better
cooperation to the Control Commis-
sion so that we may  achleve some
amount of cessation of hostilities as
n prelude to finding ways and means
for a settlement?

Shrl Swaran Singh: It has always
been our endeavour to function in a
correct way according to the Protocol
in the discharge of our functions as
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Chairman of the International Con-
trol Commission. We have always
been urging upon al] the parties that
they should fully cooperate with the
International Control Commission.
The International Commission for their
part have been trying to discharge
their obligations in a most impartial
way; while discharging these functions,
somelimes one side and sometimes the
other have grounds of criticism against
us.

12.22 hrs.

RE: MOTIONS FOR ADJOURNMENT
Foouv sITuaTion v West Bengan

Mr. Speaker: 1 have received notices
of three adjournment motions today
also—the serious situation in  West
Bengal due to the Centre's failure to
supply adequate rice, wheat and kero-
sene oil, and police firing in Basirhat
resulting in serious injuries to 9 per-
sons. . . .

May | know if the Minister has any
statement to make?

The Minister of Food, Agriculture,
Community Development and Coopera-
tion (Shrl C, Subramaniam): We have
no information vet. We are trying to
get information from Calcutta. As
soon as it is available and it is ade-
quate, T shall make a statement in
the afternoon.

Mr, Speaker: Shall I keep it pend-
ing till afternoon?

Shri C. Subramaniam: I sha'l try
my best to get information. But if
it is not available by then, T would
craove your indulgence. . . .

Mr, Speaker: Tomorrow?

Shri C. Subramaniam: On Monday it
may be taken up. I shall try my best.

ot pww wx weww (Aw)
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Several hon. Members rose—

Mr. Speaker 1 can allow only one
hon. Member at a time,

Shrimati Rean Chakravartty (Bar-
rackpore):  The situation in West
Bengal 15 nothing new. We do not get
more thun 129 grammes of rice, and
outside the ralioned areas, in those
modificd ration areaz where we are
supposed to get rice and wheat, we
are not able to get it at all for weeks
and months now. All this has come
in the papers. Why is the Government
not aware of this situation wilhout

giving extolling reports that every-
thing is all right?
Shri C. Subramaniam: According to

the hen. lady Member, it is not a new
situation. It i« an old situation; there-
fore.. ..

Shrimatl Renu Chakravarity: Not
that. Basirhat is a modified ration
arca. There is absolutely no kerosene,
nothing al a!l in that area. Why hax
the Government failed to !vok into
this situation and rectify this state of
affairs? It has not done it. The result
is that there has been agitation and
shooting.

Shri §. M. Banerjee: (Kanpur):
The reason why I tabled this adjourn-
ment molion was that according to
the press information available to u=,
there is a clear indication of failure
on the part of the Centre. because
it says. ‘Tt is reported that the crowd
had rq]]ected in front of the .. build-
ing demanding increased supplies of
rice. wheat and kerosene...' Thiz in
the situation not in Calcutta—if it was
in Coucutta, one could understand it—
this is a situation 30 or 40 miles
away from Calcutta where the modi-
fled rationing scheme is there, The
hon. Minister says that he has pn in-
formation.

Shri Ranga (Chiticor): He has said
it is nothing new.
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Bhri 8. M. Banerjee: There has been
firing. Nine people have been serious-
ly injured, four of them very serious-
ly—they may die, students. May 1
request you to direct the Minister to
see that the information is collected
by this evening and we should be
apprised of it. They cannot shift it
to Monday because there will be
more firing. We cannot allow firing
to take place,

Shri  Tridib
roie—

Kumar Chaodhuri

Mr. Speaker: His name is not there

It rannot be open to general dis-
cussion now.
Shri Tridib Kumar Chavdhuri

(Berhampur): Kindly direct the Min-
ister, .,

Mr. Speaker: I will do what I think
proper and should be done.

Shri Indrajit Gupia (Calcutta
South West): The question of firing
on the demonstrators may be evaded
by the Central Government on  the
ground that it is a matter of law and
order. But as far as the main reason
for this incident which has taken
place yesterday goes, it is directly
the responsibility of the Centre. They
have totally failed to maintaln sup-
plies of kerosene, not only of rice.
There is a complete kerosene crisis
now in Bengal. The system of kero-
sene rationing has gone to pleces in
the case of Calcutta, let alone the
mofussil. This matter must be taken
up immediately.

Bhri H, N. Mukerjee (Calcutta Cen-
tral): May I say that it must be taken
up today because these days we have
such efficient means of communica-
tion? Tt used to be said at one time
that the telegraph, telephone and “tell
& woman" were the only means of
rapid communieation. Now we have
got the radio.

Mr. Speaker: I can only take up the
adjournment motion if the facts are
either admitted or established. Unlesc
facts are known. how can T give my
decision whether there has been a fai-
lure or not. The Minister wants time

in West Bengal (Adj. 918
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to find out the facts and therefore I
have to give him time, so that he might
give me the facts and then I will take
a de.ision, but because it is in the
form of an adjournment motion, 1
will request him to get the informa-
tion today if it is possible.

Shril C. Subramaniam: | am making
all efforts,

8hri §, M. Banerjec: According o
the rules. . . .

Mr. Bpeaker: I have read the rules.

Shri 5. M, Banerjee: The rule says
it is an urgent public matter.

Mr. Speaker: If 1 get the informa-
tion, it is for your benefit.

Shri S, M. Banerjee:
guidance.

I want your

Mr, Speaker: Simply on the basis
of A press report, how can T decide?
Let me get the information. Don't be
impatient in that respect.

Bhri 8. M. Banerjee: We should

know the time,

Mr, Speaker:
House,

I will inform the
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By what time would the Minister be
ab'e to get the information, because
that rule is being brought to my notice
that if it is admitted, it must be taken
up at 4 O'Clock. Therefore, the in-
formation must be there. I have to
get the information and then take it
up.

Bhri C. Subramaniam: May I inti-
mate the office by 3 O'Clock whether
1 have got the information or not?

Mr. Speaker: At 3 OClock 1 will
inform the House,
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Shrimati Renu Chakravartty: Will
you please ask Mr Alagesan also to
get the information because kerosene
is also one of the points.

Shri A, P. Sharma (Buxar): There
is another calling attcntion motion
about the train accident.

Mr. Speaker: I have passed orders.
They will be informed, It cannot be
discussed in the House.

12.29 hrs,

PAPERS LAID ON THE TABLE

Annuar Rerort oF Kerapa Frovaw-
ciaL CORPORATION ETC,

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to lay on
the Table a copy of the Annual Report
of the Kerala Financial] Corporation
along with the statement showing
Assets and Liabilities of the Corpora-
tion, for the year ended the  3lst
Mar h, 1965 under sub-section (3) of
section 38 of the State Financial Cor-
porations Act, 1951 read with clause
(c) (iv) of the Proclamation dated the
24th March, 1965 issued by the Vice-
President, discharging the functions of
the President. in re'ation to the State
of Kerala. [Placed in Library. See
No. LT-5463/66).

Shrimati Tarkeshwari Sinha
(Barh): We cannot hear anything.
Pleasr ask th~m to make their state-
ments a little louder.

Mr. Speaker: The whole fault
lies with me because I am not able to
control the House. There is so much
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of noise. If the Members obscrve sil=
ence and try to listen then probably
they would be able to listen what is
being said. Besides, it is also given
in the Order paper. I would also re-
quest the hon. Ministers to be more
distinct and more gudible. Shri
Ascka Mchia,

RarorT OF ENERCY SURVEY OF INDIA
CommiITTEE, AND NOTIFICATIONS Te.
JENMIKARAM PANCHAYAT PAYMENT
(AsouiTion) RuLes, ETC. ETC.

The Minister of Plagning (Shri
MAsska Mebta): 1 beg to lay on the
Table—

(1) A copy of the Report of the
Energy Survey of India Com-
mittee, |Placed in Library.
See No. LT-5464/66].

{2) A copy cach of the following

Notifications making certain

umendments to  the Jenmi-

karam Panchayat Payment

{Abolition) Rules, 1961, under

sub-gection (5) of section 24

of the Jenmikaram Payment

(Abolition) Act, 1960, rcad

with clause 1¢) (ivy of the

Proclamation dated the 24th

March, 1985, issued by the

Vice-Pre ident discharging

the functions of the President

in relation to the State of

Kerala. —

{i) S.R.0. 105/85 published in
Kerala Gazctte dated the
18th March, 10965.

€i) S.R.0. No. 131765 published
in Kerala Gazette dated the
the 30th March, 1965.
i) S.R.O. No. 158/65 published
in Kerala Gazette dated
the 20th April, 1963.
Civ) S.R.O. No. 166/65 published
in Kerala Gazette dated
the 27th Agpril, 1985.
[Placed in Library. See No, LT-
B405/08].
(3) A copy cach of the following
Notifications making certain
2435 (AIYLS—T.
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amendments to the Pattazhi
Devaswom Lands (Vesting and
Enfranchisement) Rules, 1862,
under sub-scclion (4) of sce-
tion 12 of the Pattazhi Devas-
wom Lands (Vesting and En-
franchisement)  Act, 1861,
read with clause (¢)(ivy of
the Proclamation dated the
24th March, 1965, issucd by
the Vice-President discharg-
ing the functions of the Pre-
sident in relation to the State
of Kerala:—

(i) S.R.O. No. 161/65 published
in Kerala Gazette dated
the 2Tth April, 1065

{ii) S.R.0. No. 219/65 published
in Kerala Gazette dated
the 23th May, 1965

tiii) S.R.0. No. 353/65 published
in Kerala Gazette dated
the 14t Septembe-, 1985,
[Placed in See No, LT-
5466/66].

Library.

(4) A copy of the Final Report
of the Committee on Truns-
port Policy and Coordina-
tion. [Placeq in Library. See
No. LT-5467/66].

Shri Harl Vishou Kamath (Hoshan-
gabad): May 1 make a submiasion
with reipect to sub-ilem (4) of item
No. 5. 1 am glad that after an unduly
long and somewhat painful gasiation,
this tranaport policy Committec re-
port has been produced. In view of
tts importance, may I request You to
see that this report is circulated 0
Members?

Mr. Speaker: Shri D. Banjivayys.

ANNUAL REPORT AND AUDITED Acco~
UNTs OF TAY. NATIONAL NEWSPRINT
axp Parpr MiLLs, LimiTrD, Nrra-
MAGAR

The Miaister of State in (he Minks-

try of Industry (Bhri Bibodl
Misra): On behalf of Shri Sanjivayys,
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I beg to lay on the Table g copy
each of the following papers under
sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Annual Report of the National
Newsprint ang  Paper Mills
Limited, Nepanagar for the
year 1964-65 along with
audited accounts and com-
ments of the Comptroller and
Auditor General thereon.

(ii) Review by the Government
on the working of the agbove
company.

[Placed in Library. See No, LT-
B448/46].

NoOTIFICATIONS UNDER THE Com InDUS-
Y ACT, ETC.

The Deputy Minister in the Minls-
try of Commerce (Shrl Shafi
Quareshl): Sir, on behalf of Shri
Manubhai Shah, I beg to lay on the
Table:—

(1) A copy of the Coir Industry
(Registrat'on and Licensing)
Fourth Amendment Rules,
1965, puhlished in Notification
No. G.S.R. 1795 in Gazette of
India datcd the 4th December,
1965, under sub-section (3)
of section 26 of the Coir
Industry Act, 1953. [Placed
in Library. See No. LT-5478/
66].

(2) A copy each of the following
Notifications under sub-sec-
tion (3) of scction 17 of the
Export (Quality Control and
Inspection) Act, 1983:—

(i)The Export of Cast Iron Soil
Pipes (Inspection Rules,
1965, published in  Noti-
fleation No. S.O. 2426 in
Gazette of India dated the
2nd August, 1985,

(i1) The Export of Zip Fasteners
(Inspection)  Rules, 1965,
published in Notification
No. 8.0. 2692 in Carette of
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(iii)

(iv)

(w)

(wi)

tvii)
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India dated the 24th August,
1865.

The Export of Enamelwares
(Inspectiony Rules, 1968,
published in Notification
No, 5.0. 2696 in Gazette of
India dated the 25th August,
1965,

The Export of Light Engi-
necring Products (Inspee=
tion) Rules, 1965, published
in Notification No. S.0. 3031
in Gazette of India dated
the 20th September, 1985.
The Export of Steel and
Steel Products (Inspection)
Rules, 1965, published im
Notification No. 5.0.3098 in
Gazette of India dated the
28th September, 1965.

The Export (Quality Com—
trol and Inspection) Amend-
ment Rules, 1965, published
in Notification No. S.0. 3100
in Gazette of India dated
the 20th September, 1968

The Export of Minerals and
Ores (Inspection) Rules,
1965, published in Notifica~
tion No. S.0. 3151 in Gamet-
te of India dated the 30th
September, 1985,

(viii) The Export of Manganese

{1x)

(x)

Ore and Tron Ore (Inspee-
tion) Rules, 1965, published
in Notification No. S.0. 3153
in Gazette of Indiz dated
the 30th September, 1965
The Export of Cast Irom

Soil Pipes (Inspection)
Amendment Rules, 1988,
published in Notification

No. S.0. 3406 in Gazette of
Indin dated the 28th Octo-
ber, 1965.

The Export of De-oiled Rice
Bran (Quality Control =nd
Inspection) Rules, 1983,
published in Notification
No. S.O. 3607 in Gazette of
India dated the 16th Novema
Ber, 1065
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(xi) The Export of Frog Legs AnnNuaL RerorT or Tue LiFe INSURANCE

(Inspection) Rules, 1865,
published in Notification
No. 5.0. 3707 in Gazelte of
Ind.a dated the 25th Nov-
ember, 1965.

(xii) The Export of Safety (ilass
(Inspection) Rules, 1965,
published in Notification
No. 5.0. 3783 in Gazette of
India dated the Tih Decem-
ber, 1965.

(xiii) The Export of Coir Pro-
ducts (Inspection) Amend-
ment Rules, 1985, published
in Notification No. S.0. 3920
in Gazette of India dated
the 16th December, 1965.

(xiv) The Export of Minerals and
Ores-Group I (Inspection)
Rules, 1965, published in
Notification No. S5.0. 3977
in Gazette of India dated
the 20th December, 1865,

(xv) The Export of Minerals and
Ores-Group II (Inspecticn)
Rules, 1965, published in
Motification No. S.0. 3980 in
Gazette of India dated the
20th December, 1965,

[Placed in Library. See No LT-
B469/66].

3. A copy of the following Notl-
fleations under sub-section (6)
of section 3 of the Rassential
Commeodities Aect, 1955,

i1y 8.0. 3809 published in Lhe
Gazette of India dated the
11th December, 1985, rcpeal-
ing the Cotlon Texules
{Pronduction by Handionm)
Control Order, 1956,

(ii) The Jute (Licensing and
Control) Amendment Order,
1965, published in Notfica-
tion No, S5.0. 3915 in the
Gazette of India dated the
14th December, 1963

(ili) S.0. 23 published in the
Gazette of India dated the
1st January, 1966.

[Placed in Library. See No. LT-
MT0/68]

CORPORATION OF INDIA, ETC.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg 1o lay on the Table:

1. A copy each of the following
Reports under section 28 of
the Life Insurance Corporation
Act, 1956: —

(i) Annual Report of the Life
Insurance Corporation of
India for the yecar ended
the 31st March, 1065, miong
with  Audited  Accounts.
[Placed in Library. See
No. LT-5471/66].

(ii) Fifth Valuation Rego.t of
the Life Insurance Corpo-
ration of India as at 3lst
March, 1865, [Plared in
Library. See No. LT-5472/
@s8).

2. A copy of the Emerge..cy Tusks
(Goods) Insurance (Sixth
Amendment) Scheme, 1963,
published in Notificauion No.
5.0, 3884 in Gazetly of India
dated the 24th December,
1965, under sub-sectirn (8) of
section 5 of the Forergency
Risks (Goonds) Insurance Act.
1962, [Pilared in Library See
No. LT-5473/88].

3. A copy of the Emergency
Risks (Factories) Insurance
(Sixth Amendment) Scheme
1965, published in Notifica-
tion No. 5.0. 3885 in Garelte
of India dated the 24th
December, 1945, under  sub-
section (7) of section 3  of
the Emergency Risks (Fac-
tories) Insurance Act. 1062
[Placed in Library. See No.
LT-5474/66].

Rerort or THE INDTan DeLecation TO
e 18th Session oF THE W.HO.
RecronaL CoMwMTTTIE

The Minister of Health (Dr. Sashila
Nayar): T beg to lay on the Table &
copy of the Report of the Indian
Delegation to the 18th Scasion nf the
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[Dr. Sushila Nayar]

‘W.H.O. Regional Commiitee for South
Fast Asia held in Kabul from 30th
October to 6th November, 1905

[Placed in Library. See No. LT-5475/
€61.

NoOTIFICATION UNPFR  TEXTILEX Cam-
MITTEE AcCT

Shri Shafil Qureshi: 1 beg to lay
on the Table a copy of the Textiles
Committce (Amendment) Rules, 1985
published in Notification Noo 3STL
1778 in the Gazette of India guted the
4th December, 1765 unde; -ub--ee-
tlon (3) of section 22 of the Textiles
Committee Act, 1963. [Placed in
Library. Ser No, LT-5476/66).

1233 hrs,

MESSAGE FROM RAJYA SABHA

Seerctary: Sir, 1 have tz  report
the following moessage received from
the Secretary of Rajya Saoha: —

‘T am directed to inform the Lok
Sabha that the Seamen's Provi-
dent Fund Bill, 1965, wlu~h was
passed by the Lok Sahue at its
sitting held on the 20th Sepem-
ber, 1965, has been passed by .he
Rajya Sabha at ity sitting held
on the 15th February, 466, with
the following amendments: —

Enacting Formulns

1. That at page 1. hue 1. for
the word “sixtcenth” the wourd
“Seventeenth” be substituted

Clause 1
2. That at page 1. line 4. fur the
figure "1965" the figurs “1066" be
rubstituted.

Clause 9

3. That at page 8 line 28, for the
figure 288" the figure *228" be
substituted.

1 am, therefore. to return here-
with the said Bill in accordance

Message from R. S. FEBRUARY 17,
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with the provisions of rule 128 of
the Rules of Procedure and Con-
durt of Business in the Rajva
Sabha with the request that the
concurrenc: of the Lok Sabha to

the said  amendments be com-
municated to this House
1234 hrs.
SEAMEN'S PROVIDENT FUND
BILL

As RETURNED BY RAJYA SABHA

Secretary: Sir, 1 lay on the Table
nf the Hous» the Seamen's Provident
Fund B'll, 1966 which has been ret-
urned by Raiva Sabha with amend-
menta.

12343 hrs,

ANNOUNCEMENT RE. PANEL OF
CHAIRMEN

Mr. Bpeaker: I have to inform the
House that ynder sub-rule (1) of rule
9 of the Rules of Procedure and Con-
duct of Business in Lok Sabha. 1
nominate the following Members on
the Panel of Chairmen:

1. Shrimati Renu Chakravartty,

2. Shri T. H. Sonavane,

3 H. H Maharaja P atap Keshari
Deo,

4. Shri P. Venkatasubbaiah,
8. Shrimati Renuka Ray,
€. Shri Sham Lal Saraf.

12.35 hrs.

STATEMENT RE. EXPLOSION IN
3 UP ASSAM MAIL

The Minisier o! State im the Min-
lstry of Rallways (Dr. Ram Subhag
Singh): On  !6th  February, 1805



[ %] Explosion in
while train No. 3UP Assam Mail
was runoing between Furkating and
Kamarbandha Ali stations on the
Lumdi:g Mariani section of the North-
east Fronuier Raillway, there was an
explus on in the near compartment of
the Third class bogic attached 5th
frum the train engine, shortly after
21.00 hours while the train was pas-
sing KM 334/9-10. The train  was
brought tv a stop at KM 334/13. It
was fuund that oae side of the coach
had becn shorn off and a number of
passengers in the coach had been
blown away. The coach remained on
the track. While the Guard was ren-
dering first aid to the injured and
preparing to sct up cmergency lights
for relicf work, another explosion
occurred in the front compartment of
the same coach, approximately half an
hour after the first explosion, blowing
off the rouf and the body of the coach
causing more casualties.

Immediately on receipt of the infor.
mation in the railway control office,
medical vans and relief traing were
rushed from Furkating, Marlani, Tin-
sukia and other places accompanied
by railway officials including medical
staff. The local civil and police autho-
rities and the army authorities of the
area were also advised

According to the latest information
available, 36 passengerg lost their lives
and another B3 sustained injuries of
whom § are reported to have been
seriously injured. The debris of the
affected coach has not yet been clear-
ed. The total number of casualties
would be known after clearance of
the debris.

The injured have been sent to the
Golaghat Civil Hospita] and the
Lumding Railway Hospital for fur-
ther medical attention.

Arrangements were made to tran-
ship the passengers of 3 UP Assam
Mail into another rake at the site.
Thereafter, the unaffected portions of
the train were drawn to the stations
on either side of the accident site.
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The spot has becn cordoneg off by
the Police and Arny personnel.

The train was escorted by two bute
ches of the Railway Protection Force
and one batch of Assam Rifles per-
sonncl who were travelling in the
front ang rear brake vans.

The General Manager and  other
senior otficers of the Northeast Fron-
tier Railway have procecded to  the
site. The cause is under investig.tion,
According to the first information,
explosive material with a time  fuse
wire attached to it was discovered in
another coach when the train was
subjecled tg a scarch after it came to
a stop and prima fucie it appears that
silmilar material had caused the ex-
plosion in the affected couch.

Several hon. Members rose—

Mr, Speaker: Order, order. 1 will
allow a few queslions one by one,
Shri Hem Barua.

Shri Hem Barua (Gauhati) On «
previous occasion, il was massured on
the floor of this House by the Gov-
ment that the thick jungles in  the
Naga-affected areas ot Upper, Assam
especially along the rail track, would
be clcared. They are not cleared. On
the other hand, this is not the only
one of its kind. There have been a
series of such incidents, incidents of
this type, all along this rail track, and
the Minister would agree to that. Now,
this has been done by the Naga hos-
tiles. On the one side, the Naga hos-
tiles have come to Delhi to have talks
for peace with the Prime Minister,
and, on the other hand, they are busy
dynamiting the rail track all along
upper Assam, and killing the people
and blowing up the trains. This is an
unhappy thing. One of the members
of the peace mission sald that it must
have been done by a section of the
hostlle Nagas. 1 want to know from
the Prime Minister what purpose she
13 going to serve by discuming mnttess
with the Naga hostlle leaders in Delhd,
when a particuler group functioning
under them is busy dynamiting the
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[Shri Hem Barua]

rail track all along in upper Assam.
It has become very insecure. I have
been travelling by these trains and I
know the minds of the pas-engers.
(Iaterruption).

Mr. Speaker: Order,
there any answer coming?
tion boils to this.

order. s
The ques-
(Interruption).

Shri Hari Vishpu Kamath ([isshan-
gabad): It is a question of political
policy, Government policy; not a rail-
way malter only.

Mr. Speaker: I am at present con-
cerned with that incident that Thas
happened and so other things should
not be brought in. though they may
be very material and very substan-
tial.

Shri Hari Vishnn Kamath: There
is a precedent; on a previous occasion,
on a similar accident, you wecre com-
pelled to ask the Minister of External
Affairs to answer the question.

Mr. Speaker:
about this,

Now, | am asking

Shri Hem Barua: I would like the
Prime Minister to reply to this be-
cause a political thing is involved in
this.

Mr. Speaker: No, no. Though 1t
had been promised last time that the
jungle by the side of that portion of
the rail track was to be cleared, the
question is why it has not been clear-
ed; and it remains as dangerous to
iravel there as it was before or even
it has become more dangerous now.
‘That is the point on which the hon.
Member wants to get the information.

The Minister of Railways (Shri S,
K. Patil): This purticular question
does not  relate tp any clearing of
jungles. A- it appears—it is too
premature to say that—since a similar
bomb was found in the other section
or compartment of the railway train
that was not damaged, it stands to
resson that this explosion must have
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also due to that. 1t has pothing to
do wilth that, I can understand the
clearing of the jungle, ete. but I have
no informatlion just now. But this
particular accident means that a bomb
has been planted by somebody some-
where; that can be done  even
at ony station or at any  place.
It was almost gone into. The cvidence
as was read by my colleague shows
that there were two units of the RPF
and also the military unit; they were
guarding in the norma] way. But this
15 something which is a new tactics
that the Naga hostiles have thought of.

Shri Wem Barua: I thank him for
*his information. But I am sorry he
has not replied to my question at all
The Waga hostiles are there because
af the fact that there are thick jungles
and forests which your predecessor
promiged to clear on the floor of this
House. You have gone back on that
promise.

st gow wT wgAw  (3FT9)
Tt mgg ¥ ¥7 & fr ouw aw qmn
AT ¥ Y FET TEY 4T 1 € o7 ¥ ag
gtz agdt are Y gE 1 @A
oY & TR AT E | qw W e
¥ WA g W A A 59 w8
&Yt #Y ¥ fF Y T qrar ma § g wnt
w7 T gt & W wheer F oEt gded
7 g, xa¥ fay w1 wre favis w27 a1
fey g § 7 ot Sr7 AT T § AT A
NI U § ITE! TTH ¥ Agrar
g ik & ?

Tlo T GAVTEE : F1I2 F WU HTT
wrTt ¥ wgrmar £ oot S ;e
g ¥ 3% sfar aEi w1 agoer
FroeT | WY I gu § 9w Ta arE
w1 wwrw e mar &0

g v e @ grmafa e
w1 &1 ag & 36F g serf Y
ot o gERt wafew syaeer &
st | aw gE T T gur § e
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A qar A § 1 sEwt grnfaa e
w

Shri S, M, Banerjee (Kanpur): From
the statement it appears that the
bomb was placed inside the compart-
mert; it was not found on the track.
That is much more dangerous, I would
like to know whelher attempls are
being maude to camb the eempartments
before the train starts, Is there any
arrangement being made with the RPF
or the GiP tu search cach and every
compartment before the train starts
and also to make periodical searches?

Dr. Ram Subhag Singh: That is a
sugiestion which we will keep in
mind. Bul you can realise the diffi-
culty, Sir. That particular train
originates at Dibrugarh on that side
angd Barauni on this side. We can do
that at the originating station. If it is
possible, at cvery station, it will have
to be done. Any passcnger cun enter
a train and put g bomb there. So, that
precaution will also have to be taken.

Shri Krishnapal Singh (Jalesar):
The railway cmploys a big staff of
train examiners, scavengers and gecu-
rity men who at different railway sta-
tions examine the carriages. Since the
bomb was planted and a time fuse
snd wire were used, did none of the
above staff notice the wire and fuse
or the bomb while examining the car-
riages?

Dr. Ram Subhag Singh: The entire
area—Lumding-Mariana and Lumd-
tng Badarpur—is under operational
contro] of the military. Our RPF also
work in Lumding area. Under their
charge, every precaution is taken to
control the situation.

Shrimatl Tarkeshwarl Sinha (Barh):
May T know whether the origin of
the bomb has been located whether it
is & country bomb. . . .

Mr. Speaker: He hus sald they will
find out.

Bhrimati Tarkeshwarl Sinha: May 1
know whether in view of the series
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of accidents, the railways have any
intelligence gervice to Lave proper in-
formation about such vxplosions and
accidents?

Shri 8, K. Patil: That is not the
normul work of the railways. This
being & special case has been handed
over o the military. It is impossible
and impracticable thul al every sta-
tion, every passenpgor and his luggage
should be scarched to find out whether
there is a bomb or not. Howsvever
much we may try, I am sure it is not
practicable.

Shri A. P. Sharma (Buzur): A few
days back, in the somie area a track
was biown up. I groe a call atten-
tion notice and you . vie good enough
to disallow it.

Mr. Speaker: Now
to allow it!

am bad enough

Shri A, P. Sharma: A fow days ago,
in the same area, the track was blown
up and only two or three days after
that this accident has taken place. This
area being Naga hostile-infested, since
the track was blown up in this very
area, what special steps have the gov-
ernment taken to protect the life of
the staff working on the raillways?

Shri 8. E. Patll: Because there was
the possibility of the track being
blown up, that is why the units of
the RPF and units of the military were
put there. Survly the planting of a
bomb is somcthing that is not done
that wuy. This is another ingenious
wuy of these Naga hostiles.

ot W (arei) ;o oeft
rx & gwitdz @ ¥, fow o ¥
Ty ord ¥ o @ an e gy T
2 vefidz £ ¥ oY s & daf ¥
ot W g e e et & o oY
Few & gare ¥ oA ¥ e oo & e
& et T fe o ¥ F e ot el
wy § 1 da s v § e o g
TS Hrw s W B ®
wir wrget § fn erere & #
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AT FT FAT AT AY AE § AT W9 qg
At § fF amm geergesr #1 8 ag
Frg g ?

&) ®o FTo qifear : ag w17 F1 1WA
w1 g & | &7 w1 & fr ag ww faferey
affe #1 & | 199 & A $IG 7 a5
wT qEY W g

Shri Basumalari (Goalpara): In
view of the reply given by the minis-
ter, may 1 know whether he is salis-

fred with the steps that have been
taken?

Mr. Speaker: He has answered thal.

Shri S. K. Patil: This is a new situa-
tion. The plunting of a bomb is some-
thing that had not occurred before.
Ome has got to sec—and the military
also has got to see—what could be
done. This is not something to which
1 can give a ready reply.

st quare g (o) @ AT
F aaAR 7g w1 § 5 fad = ga
T gweTes & | # s g §
f§ ot BA%T ATITE § IEA W A%
wrt fedy gremgm amm # T W
s faar g, o v frarw ot W
T w0 ARy § i fedt doge A
# fasft deemem A w5t fwere v
¥ oaem W ?

wTw AR U FATH $F IO
g7

oy wiwx W @ (W)
& wEre & T § fr o 9w frew
MmN T or e &
oY WE F AR AW W T | W
AT I wT A waT gaE are
oft et A€ & ok ? o AfY o of
¥ Wi A oo W arfed B ot
N7 w©H W R o a7
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o 1w g fag : 2z KW
g1 ¢ i % aw 97 g2 & i O
| 3% 91T WE FE T 71 AR
F EAAH F qE S fewn anfe
2 0T &Y A1 wE 1 gAaT A1 Ed
3¢ & |1 S 7T A0 & weat gwea e
AT FE | THT T G AW HRT W
9EF W gL AW F ReA H iy Wy
A AAT | EF ATEY AT ARY oY AV
T gty #

st e W AW (weEw) oW
wgieT 7 %71 § fF ag amm e
FF A | EREEd AMT F AT wgd
g gt drr g ww Hady § 0w
Hat AErET A AT o9 4 wifore o
¢ 5 g fiad wai & Freewe A
w1 § A w Ay 7 § O e W
Frea 1

@ serlre_ e (faore) -
qiffeTT & |

wo ww g fag - W aw 70
*E amr 7Y Tard W qwd 1 o e
& sy IuE a2 & fAfimg w7 F ey
q |

ot gew N wEET AT YA
Y amoft ?

Shri P. C. Borooah (Sibsagar): Can

we not have a chance to put ques-
tjons?

wew wgna - wtw g ot o
fpr wost wiw & )

12,50 hrs,
BUSINESS OF THE HOUSE
Mr. Speaker: We now go to the

next item—Statement by the Lamdler
of the House.
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The Minkster - of  Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinba): With your
permission, Sir, I rse to announce that
Government Business in this House
for the weck commencing 21st Feb-
ruasy, 1966, will consist of:—

(1) Diseussion on the President's
Address.

12) Consideration
of: —

and Pa-sing

The Indian Tariff (Amcndment)
Bill, 1966.

Delhi Land Reforms
(Amendment) Bill, 1966.

The

Some hon, Membera rose—
Mr. Speaker: [t is the first week.

Shri Hari Vishnu Eamath (Hoshan-
gabad): It is not a very good begin-
ning though it is the firsl week.

Shri S. M, Banerjee (Kanpur): 1
would only submit one thing. There
are two discussions which were dis-
russed pnrtly herc. One was very
important, on the closure of textile
mills, which was moved by Shri
Madhy Limaye and which was partly
heard also. The second one was aboui
kerosene oil. I would like ty know
when these two discussions will be
taken up and whether some time will
be found after the discusslen on the
President’s Address.

Mr. Speaker: There would be an-
other Friday after the discussion on
the President's Address. Then we
can raise this point.

There will be no time at lemst in
the coming week

Shri 8. M. Banerjee: The discus-
slon on the President's Address is for
15 hours. This is an important mat-
ter. The mills have been closed.
Secondly, I want to know whether the
Government will bring forward a
motion to discuss the report of the
Monopoly Commission. We have
tabled a motion on that.
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Shrimati Renu Chakravarity: (Ber-
rackpore}: May I suggest, Sir, that
we might invite Shri Bancrjee to the
Business  Advisory Commillee mcet-
ings, because every time he wanis to

suy sumething on the repo.t of  the
Buginess Advisory Commitlee?

Mr. Speaker: Is she sure that
even if we invite him things  will
improve?

Shri 5. M. Banerjee: Sir, 1 want

to offer a personal explanation. Do
we always confine ourselves to  the
report of the Business Advisory Come=
miftee? There is a convention that we
make our suggestions. I can quote
instances where many hon. Members
have suggested many things.

Mr, Speaker: All parties are re-
prescnted on the Business Advisory
Commitlee. Hon. Members stand up
here even after that regort has been
accepted. They should wait for at
least one or two wecks. There is en-
ough business before the House. The
President’s Address is to be discussed.
Thet will take ong weck. Aller that
is over there is the Railway Budget.
Thet will take the whole time.

Shri 8. M. Banerjee: We only in-
vites your attention, nothing else.

Bhri Harl Vicshnu Eamath: May I
ask, at the outset, whether the doubts
raised in a section of tne Pred« as to
whether the Leader of the Huuse can
alsv simultaneously function as the
Minisier of Parliamentary Affairs have
been finally set at rest?

3econdly, 1 would like to remind

Mr. Speaker: Doeg It arise from
the statement made today?

Shrl Harl Vishon Kamath: He mads
it ir. what capacity?

Mr. Speaker: Tt is written on the
Order Paper.
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Shri Harl Vishon Kamath: Did he

mruke il ws Minister of Parli inentary

Affairs or as Leader of the House?

Mr. Speaker: That is written there.

Shri Hari Vishou Kamath: My
secend question is whetnes he Las at
the back of his mind he fwi that
arn~ther matter, a wvery  lmportant
matler, wag nlso part diccussed sn the
lasi session. That was the first I think,
report of the Vigilance Conitaission,
It appears that only we on s side
of the House are interested in vigi-
lance and not the other side. 1 hope
he will keep it in mind.

Tastly, I am glad to i.na that in this
binictin issued by your Fecretariat,
Bulietin—Part IT gated 15ta Feuuary,
it is now rightly said, perhaps under
your dircetivn and wise p.idaned, that
it is a tentative list of business. There
are 47 Bills listed for this sess:un. They
must take vp their miad  sozetime
later as to how many Bills they would
put througk in this session.

Shri H. N, Mukerjee (Calcutta Cen-
tral): Sir, I do find some anomaly in
the position here, whatever  the
practice in other countries may be.

Mr. Speaker: Whether it is the
Minister for Parliamentary Affairs,
whether it is the Chief Whip, whether
it is the Leader of the House, Shri
Satyanarayan Sinha is there.

Shri Daji (Indore): He is Trimurti,
—Brahma, Vishnu,—~Mahesh,—al] the
threc togcther.

Shri H, N. Mukerjee: In this House,
8ir, we are used to having statements
regarding Government business for
the ensuing weck being made not by
the Leader of the House but by the
Minister of  Parliamentary Affairs
who as a member of Government is
in the know about Government's ne=-
gotintions with wyour Secretariat in
regard to the arrangements for the en-
suing week. That is the convention we
in thiz have cstablished. It may be, Sir
that vou in your wisdom and the Min-
ister in his condescension have agreed
that as the Leader of the House he
would make the statement since thal
may be the practice, conceivably, in
other countries. It may be so.
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Mr. Speaker: It is not my wisdom.

Shri H. N. Mukerjee: What I am
disturbed about is that as Leader of
the House—Sir, I am going to make a
serious submission—a stalement is
made on behalf of the Government
whilg a little while ago I found that
at a time when representatives of the
so-called Naga Hosliles are here in
Delhi for purposes of consultation
with the Government of India directly
with a view to a settlement, which we
all hope for, things have been said by
way of questions and  insinuations
along with these questions and  also
sometimes by way of answers which
have militated against 3 helpful dis-
cuss'on with the Naga represcniatives,
at that peint of time ncither the
Leader of the House nor the Prime
Minister nor the Minister of External

Affairs nor any se0T Cabinet
Minister ever intervened to  ask
the House to  exercise  the  kind
of restraint and deccury  which

is incumbenl upon us in view of the
presence of the Naga representatives
whom we all welcome in Delhi. They
do not do their job. The Leader of
the House does not do his job, which
is in decency required of him, and he
comes forward, as a footling little
member of the Government, to
announce the business of the House
for next week. It is amazing.

Mr, Speaker: Really, if I would to
give my opinion, more dignity should
be attached to the Leader of the
House. This is a formal business, to
announce the business of the mnext
week, That ought to be left to some
other member of Government. The
Government might consider it. It §s
their job. It is not my job. But I
teel that there ought to be w®some
greater dignity given to the Leader of
the House.

Shri Satva Narayan Sioha: Sir, the
matter is being looked into by two of
our eminent lawyers who happen to
be members of the Government. One
thing I want to make clear here. Some
of the functions which I was perform-
ing here as Minister of Parllamentary
Affalrs were functions allotted to the
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Leader of the House and those powers
were then delegated to me by the then
Leader of the House. Now I am doing
those things in my own right.

Mr, Speaker: If the hon, Leader of
the Housc wants to have this business
to himself we have no objection.
Certainly he may do it. We do not
want to take it away from him 1if he
thinks that it is his job.

Dr. M. 5. Aney (Nagpur): May 1
submit, Sir, that iy own expcricnce
in this House--1 have known the work-
ing of the Leader of the House for
many years—and also my experience
after having worked as Leader of the
House, is thul the function of annuunc-
ing the business for next week has al-
ways been the function of the Leader
of the House and there is no loss of
dignity in announcing that statement.

An hon. Member: Same is the
procedure in the United Kingdom.

12.57 hrs.

DELHI LAND REFORMS (AMEND-
MENT) BILL*

The Minister of Home Affairs (Shri
Nanda): Sir, I beg to move for leave
to introduce a Bill further to amend
the Delhi Land Reforms Act, 1054

Mr. Speaker: The question is:

“That leave be granted 1o
introduce a Bill further to amend
the Delhi Land Reforms Act,
1954.% :

The motion as adopted.

Shri Nanda: Sir, I introduce the
BiN,
12.58 hra L |
STATEMENT RE: DELHI LAND
REFORMS (AMENDMENT)

ORDINANCE, 1866
The Minister of Stat. in the M-
istry of Home Afairs and Minlster of
Defence Supplies in the Ministry of
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(Motion)
Defence (Shri Hathi): Sir, I beg to
lay on the Table g copy of the expla-
natory statement giving reasons for

immediate legislation by the  Delhl
Land Reforms (Amendment) Ordi-
nance 1966, as required under rule

71(1) ot the Rules of Procidure and
Conduct of Business in Lok Sabha,

1259 hrs.

MOTION RE: TASHKENT DECLA-
RATION—contd,

Mr, Speaker; The House will now
take up further consideration of the
tollowing motion moved by Sardar
Swaran Singh on the 16th February,
1968, namely: —

*That the Tashkent Doclaration
be taken inte consideration.”

Shri M. R. Masanl (Rajkot): Sir,
muy 1 psk whether we may assume
the Minister will be called upon to
reply on Monday?

Mr. Speaker: It s now 1.000 We
have only 1} hours before 2.30. Would
the Minister like to reply on Mon-
day?

The Minister of External Affains
(Shri Swaran Singh): 1 have no
objection.

13 hrs.

Shri Harli Vishnu Kamath (Ho-
shangabad): May ] earnestly make a
two-folded request to you? Firstly,
the House may sit till 8 o'Clock
today; that is to say, Private Mem-
bers’ Business may be taken up at
3.30 instead of at 2.30. Secondly, may
I request you to ensure thay the
Defence Minister who was in Tashkent
when the declaration was signed, is
oresent in the House because certain
juestions might be rajsed here which
he alone may be able to answer? For
instance, 1 understand that under an
agreement which General Choudhutd
and Genera] Musa arrived at in
Rawalpindi Jast week the Government
of India has agreed to withdraw 1o
the 1949 pnsition. e can throw light

*Published

in Gazette of
dated 17-2-88.

Indla Extraordinary,

Part 11, section 2,
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[Shri Hari Vishnu Kamath].

on this. It is s'ill a secret.

It has
not been given to the press.

Shri Bade (Khargone): It is a
breach of privilege of the House, It
was announced by Radio Puakistan.
Though Parliument hag been in ses-
sion. no announcement has been made
to the effect  that our armies are
going to the 1049 position.

Mr. Speaker: There is no breach of
privilege of the House. He might
resume his seat.

ot gww W woatg (JA1e) AT
utsr el 7 gwmT A § owemer
HEYT, A ST HET § W g gar
w# & 1 Tl Fea) faseman £, .

TOR WEYIY © HT Wi AT
AT 7T v Grawr it g 7 owm
¥t g g ?

Shri Hem Barua (Gauhati): When

is the Minister replying?_ . (Interrup-
tions).

Mr. Speaker: Because Shri Kamath
hag started it, therefore, it must be
continued? I am sorry.

Shri Harl Vishnu Kamath: 1 only
made a request that the Defence

Minlster should be present in the
House.

Mr. Speaker: I would request Shri
Kamath to give previous intimation
it he wants to say anything—mot in
this manner obstructing the proceed-

ings of the House.

Shri Harl Vishnn Kamath: May I
say that I have given = Calling Atten-
tion potice gn thig very subject?

Mr, Speaker: I hope he will allow
me to continue witlr the business.

Shrimati Renu Chakravartty (Bar-
rackpore): What is the decision re-
garding the allotment of time?

Mr. Speaker: Nothing hns been
decided. We will continue tin 2:30
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today and the Minister would reply
on Monday. Now Shri Bakar Ai
Mirza will continue his speech.

Shri Bakar Al Mirza (Warrangai}:
Mr. Speaker, yesterday 1 was saying
that the two countries of India and
Fakistan have takep a new turning
of the road and there hes ben a new
approach, there hag been the dev:lop-
ment of g new character in the fune-
tioning of the two countiries. If the
Taskrkent Agrecment is implemented
honestly and with all sincerity by both
the countries, I feel sure thai very
soon there will be g re-union of the
two countries. By that I do not mcan
that there will be dissolution of
frontiers. An almosphere of friend-
ship and goodwill will be created in
the place of the present ill-will and
hatred and the two countries will be
able to march in the road of progress.
And it might be quite possible, in the
wake of the European Economic Com-
munity, to form an arrangement
where by surrendering or merging &
part of their sovereignty they can
progress together.

13.04 hrs.
[M=a. Deputy-Speaker in the Chair ]

For example, it is quite possible and
quite feasible to have a common
authority for jute. This should be
tried. There has been talk of
sovereignty in the context of with-
drawal from Haji Pir Pass, Kargil
and Tithwal. It must be remembered
that sovereignty also involves the 400
millien people of India.

Mr, Deputy-Speaker:
Member
time is up.

Shri Bakar AU Mirea:
started my speech.

Mr. Deputy-Speaker: I have to give
time to the Members of the Opposil-
tion also.

Shri Bakar All Mirza: You might
give me one more minute. Otherwise
that is the point in my coming here
today and making e speech?

The hon
should conclude now. His

1 have just
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In conclusion, I would say that the
way in which the budy of Shastriji
wag received by this country when it
came from Tashkent, by millions and
millions o' prople  not only with rose
petalg but alsg with love and refer-
ence .hat fact itsell is not only an
expression of devotion to Shastriji
but also puts the seal on the final act
of thp great and good man of the
Tashkent Agreement.

Shri Dinen Bhattacharya (Seram-
pore): Mr Deputy-Speaker, on behalf
of our party in Parliament I hearlily
support the Tashkent Agreement. It
is p matter of pride and gratification
for our party that such an agreement
has ultimately been reached between
our couniry and our neighbour Pakis-
tan. It was precisclv for suggesting
this tvpe of settlement and a penceful
so'ution of all the ouvtstanding issues
with Pakistan that our partv. special-
1v the General Secretary of our Party.
Shri E. M..S Namboodiripad. was
attackad and dubbed as a traitor and
anti-national. Even Shri Nanda, the
sadachari Home Minister, tried to be-
foo] the countrv hv referring to a
spec-h & Shri Namboodiripad in
Bombav.

Mr_ Denaty-Speaker: Here we nre
concerned with the Tashkent Agrec-
ment.

Shri Dinen Bhattacharya: T am limit-
in7 mvself to the Tashkent Aereement.
For =akine this guagestion, allegations
were made against us

Mr. Noputy-Speaker: You may take
some other opportunity to refer to
this, not now.

oft frdere wame (FriET) @ e
WET, U7 TifAde A7 AW & W

awm g ?

Shri inen Bhattacharya: Our party
was threatened with action,. We were
1old that appropriate action will be
taken at the proper time against our
General Secrelary for his speeches
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und writings. Cuan un,body deny that
our party and our Genersl Secretary,
Shri E M. S. Namhoodiripad, had
the guts to make this suggestion g! @
time. . . .

Mr. Deputy-Speaker: We are
concerned with your party.

not

Shri Dinen Bhattacharya: But I re-
present my party.

Mr, Deputy-Speaker: The hon, Mem.
ber should :enfine his spesch to the
Tashkent Agreement. He should not
go beyond i1, He can refer to other
matters on uther occasions.

Shri Dinen Bhatlacharya: At a time
when the two countries were confront-
ing each other with war, the reac-
tionary forces in the country tried to
plunge the country into total war by
creating war psychosis. Many people
and countrics were telling us to turn
our economy into & War economy.
Ultimately, however, good sense pre-
vailed and thanks to the efforts of the
Soviet Prime Minister and the bold-
ness shoawn  hy our Prime Minister
during the Tashkent Agrecment, such
a peaceful gettlement has been oossi-
ble. 1 hope that this Tashkent spirit
will he taken seriously and  ewvery
effort will be ma“e to broaden the
Tashkent spirit so as to sett'e all out-
standing issues and dispectes, including
border disputes peacefully acros: the
table. I congratulate our late Prime
Minister for leading the country to
such o situation in whi-h peace and
friendly relations «can be brought
about on the basis of the Tashkent
Apgreement.

There has been a voice of disagree-
ment. T know that the voice express-
ed by certain forces here are not the
voices of the people of our eountrv.
Tt I8 the wnicr and fee'ing of the
imperialist reactionaries, under whose
inltiative our rountry was divided into
twn parts, with the intention that the
two parts will alwnys be at war and
there will be no peace.  In that way.
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[Shri Dinen Bhattacharya].

opportunity was taken by the imperia-
lists to carry on their brutal exploita-
tion of our poor people in this sub-
continent. So, I caution the Govern-
ment not to surrender themselves to
those reactionary forces who are try-
ing to sve that again the feelings and
the relations between these two coun-
tries be brought to such a situation
that our jawans will fight with the
jawans of the other part of the same
land. Sometimes, our Government
leaders surrender themselves to ‘these
reactionary  forces. I  mention it
especially becaouse the western world
is not very happy with this Agree-
ment. They may speak sweet words
but their aim is to see that we fight
each other. (Interruption).

I do not want to be interrupted. In
this connection, 1 may again refer to
the matter which I had placed here
when the very proposal for the Tash-
kent meeting was placed in this House
by our late Prime Minister, Shri Lal
Bahadur Shastri. It is gratifying to
note that before going to Tashkent,
our late Prime Minister declared that
we cannot conceive of any situation of
perpetual enmity with our neighbour
Pakistan. T say, the same should be
the fecling in regard to China.

An hon. Member: No.

Shri Dinen Bhattacharya: Yes; [
boldly say that. The people must
know that. Unless and until we come
to a peaccful settlement with China—
she is also our neighbour—our eco-

nomy and our position cannot
improve . ., (Interruption).
Mr. Deputy-Speaker: We are not

concerned with that now.

Shri Dinen Bhattacharya: Sir, you
arc a'so interruping me. Is it not in
econnection with our establishing

friendly relations with our neighbours?

Mr. Deputy-Speaker: We are not
soncerned with China now.
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Shri Dinem Bhattacharya: Any stu-
dent of history, basing on realities, will
say that it is not very impossible for
India to come to a settlement with
our other neighbour China. (Inter-
ruption) .

Shri Sidheshwar Prasad: Pro-China,

Shri Dinen Bhattacharya: Slanders
are made against us that we want to
sell out our country to our neighbour
China. It is a slander. When we talk
of peaceful setilement, we say that de-
finitely with the intention that our
national prestige and national integrity
will be maintained. We have not
surrendered anything to Pakistan
whi'e agreeing to the Tashkent De-
claration, So, in this way alone we
can settle our disputes. There  are
our friends. I remember, after com-
ing from Burma, our late Prime Minis-
ter—I have read it in the pewspaper,
the Statesman—was asked a uestion
by gome correspondent as to whether
such negotiations or such a meeting
like Tashkent was possible with China.
At that time. our Prime Minister je-
marked: Where is a Kosygin to arrange
such a meeting? T say, there are our
fricnds and there  are non-aligned,
neutral, nations who are friendly to
us and to China and they ean arrange
it. Rumania has propnsed such a
thing: the UAR has also proposed it.
There ar, proposals . . .

An hon. Member:
proposals.

Shri Dinen  Bhattacharya: They
are not sacrosanct. We met in Tash-
keny without any pre-condition,
without any condition. In the same
way, without any pre-condition, our
disputes with China can be settled in

The Colombo
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a friendly atmosphere under the inl-
tiative and invitation of any friendly

nation. It is not only that my Party
has said it. Even some eminent
persons like Shri  Jaya Prakash

Narayan has suggested this. Js he a
communist? Doeg he want to sell out
any porlion of our country to China
when he suggests that a settlement
may be made with China? The situa-
tion has changed. The Colombo
powers must not be made sacrosanct.
The relations of forces between Asia
and the whole world have changed.
At least, there must be an effort on
the part of the Government of India
to see whether it is possibir to nego-
tiate and settle our disputes with
China  without surrendering our
sovereignly to any nation.

With these words, [ fully support
the motion and 1 hope in the spirit
of Tashkent the peaceful settlement
of all disputes with any neighbour of
our country, including China, will be
attempted and I hope the settlement
will be arrived at. I hope the Gov-
ernment will not allow the reactionary
forces to gain ground and to ruin our
country by making it impossibe to
settle  all our border disputes with
our neighbours.

Shrimatl Vijay Lakshmi Pandit
(Phulpur): Mr. Deputy-Speaker, Sir
at 3 moment when India stands at &
turning point in her history the Dec-
laration of Tashkent is a sign-post
pointing out the direction ‘owards the
future. It is of tremendous im-
portance tn  the participating
countries, It has strengthencd the
United Natlons, it has given mankind
a new hope, for it has shown. as Wal-
ter Lipman said the other day, “that
it is still possible for nations to get on
top of the intractable violence of
human affairs. The word is better for
what happened at Tashkent™

Bometimes ago, Jawaharlal Nehru
said that the reason why so many
problems defy solution wag because
of the wrong approach to them and
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because the violence of our minds
dominated our actions. He said:

“ . . . Unless the world recog-
nises the need for a passionate
involvement with civilised be-
haviour, tensions and conflicts
would continue throughout the
world.”

I submi. that what happened at (ash-
kent js an involvement with civilised
behaviour. It is a right step at the
right time in the right direction. The
results that flow from it will be good
and a new day of co-operation and
friendship will dawn for the pcople
of India and Pakistan.

Nothing in the world is ever
entirely immune from  criticism and
the Tashkent Declaration is no cxcep-
tion. But may I remind hon. Mem-
bers who arc  dissatisfied with the
Declaration that the world consists of
two kinds of people, those who curse
the darkness and those who light a
candle. Prime Minister Shastri lit &
candle at Tashkent and I have no
doubt that the flame wil] be strong
and the light will guide us on to still
bigger and braver cfforts.

For the last two decades the world
has talked a  great deal about the
necessity  for settling  disputes by
pecacefu] means and for abandoning
the use of force. For us in India this
was no new idea, for jt has been the

guiding thread in our philosophy
through the centuries. We too had
spoken this language in world

Forums and pledped our adherence t2
this concept. But now, by putting her
signature to *the Tashkent Declaration,
Indisg has shown that we can act as
well as talk. India has risen in her
own es'imation, in the estimation of
her people and in the estimation of the
whole world. All nations have wel-
comed the Declaration with the single
exceplion of China and maybe, even
here, there is a lining to what lookse
like a dark cloud, for. perhaps the
fact that China has not realised the
importance of this Declaration may
show Pakistan the realities wf the
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|Shrimati Vijay Lakshmi Pandit].
situation and help to tear aside the
pointed veil which prevented her from
seeing her neighbour clearly.

This is the first time that two
nations have takeg sv bold a siep, so
pregnant wiith possibilitieg for new
life and new hope for millions of
people. It is the first initiative of ils
kind taken by a great power such as
the Soviet Union for  bringing
together two of her Asian neighbours
and  helping them 1 resolve their
differences through discussion,
through consultation, in a peaceful
manner. The Soviet initialive and its
success should be welcomed by gvery
one by all people who are involved
in thg secarch for meace and stability
and justice in the world, specially
those of Asia beccause this step has
establishrd, beyond any  doub',
that the Soviet Union is not only intle-
rested in peace in Asia but is pre-
pared to take the necessary initiative
to achicve  this objective and safe-
guard it. The Tashkent Dec.aration,
therefore, establishes the Soviet pre-
sence in Asia as a strong factor in
favour of peace.

The cssence of this Agreement is
obviouslv the spirit which ingpired it
—a spirit to which both sides whole-
‘heartedly subseribed. India is deter-
mined o observe the Agreement and
the spirit in which it was conceived
and we believe that Pakistan will do
likewise, To doubt the honesty and
intention of either nation at this time
is not only grossly unfair to both but
amounts almost tg an insult to the two
Heads of States. It is a pity, it would
be a thousand pities, if such an atti-
tude were taken up.

It was only after assurances from
Pakistan that the use of force wauld
be abjurcd that Shasiriji agreed to
our withdrawalg from Haji Pir. Kar-
€il and Tithwal. This was the condi-
tion he had made earlier in his letter
to the Secretary-General of the Unit-
ed Nationz and to Parliament. His
willingness to withdraw shows that he
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had the fulle:t confidence in India's
strenglh ang ability to defend and
protect hersclf. Pakistan’s  withdra=-
wiul on the other hand from the
Chhamb-Jaurian Sector is both poli-
ucally and mulitarily of the highest
importance 1o us.

I am sorry, some of the speakers
who spoikc yesterday, are not present
in the House. Mr. Trivedi was
among the most critical—he said that
we cannol give up our own territory
which we have recovercd. The Tash-
kent Declarat on is not an adjudiea-
tion of the Kashmir question. We
have made it clear time and ggain, in
Tashkent and elsewhere, that Jammu
and Kashmir is a part of India and
our sovercignty in this area is not
negot ab ¢ This fact remdins.

There was a further doubt in  the
mind of Mr. Trivedi to the effect thal
an Act of Parllament would be neces-
sary to part with our own Llerritory.
We have not given up anything of
our soveroignly. We  had accepted
the Cuus:-fire of 1748 but no Act of
Parliament  was then  considered
necessary. Our withdrowal from Hajj
Pir, Tithwa] and Kargil is a mere re-
affirmation of the Cease-fire line of
1949 and we sccepted it in the larger
interests of peace and the peaceful
settlement of a difficult and vital 1s-
sue.

Quizstions are asked as to whal are
the guarantees for the future. These
lie in the terms of the Agreement,
namely, that both sides wil] observe
the Cease-fire terms and the Cease-fire
line, that rolat’'ons between the two
countries shall be based on non-inter-
ference in  ecach other's internal
affairs. Equally important are Art
& which mentions the need to encour-
a7e propagnnda which promotes the
development of friendly relations bet-
ween the two nations, and the first
part of Art. 1, which speaks of necigh-
bourly relations and the ending of
tensions. I would like ‘0 draw the
sttention of this hon, House to the
fact that it is these aspects and mnot
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merely the disengagement of troops
that are the long-term objectives ea-
wvisaged in the Declaration

‘This House bears a heavy responsi-
bility because we are the representa-
tives of the people. It is not Govern-
ment alone who are responsible for
the promotion of friendly relations
between nations. If we raise false
bogeys, the work of our Government
is going to be made immeasurably
maore difficult and the purpose we
seek to serve will be defeated

On what do agreements and trea-
ties rest? What guarantees do they
offer? In the final analysis, as we all
know, it is the will of the people that
is the surest guarantee. In this case
we also have the firm and friendly
suppart of a mighty nation, the
Soviet Union, and on the far side of
the world, the other giant of our time
and also our friend, the United States
of America, has applauded our stand
Tashkent was the first step on a long
road, probably a hard road, but we
must not lose faith in ourselves and
we muit walk forward with fiom un-
faltering steps until our goal is reach-
od.

There has been no departure from
any princ'ple. As I said before, there
has been a clear and Arm declaration
on more than one occasion though the
fears of our basic position on Kash-
‘mir. This was repeated at Tashkent.
‘Kashmir is and will remain a part of
India and India’s sovereignty in this
area is not negotiable,

Why then should we be afraid of
disrussions and talks on any subject
which he!ps to ease tension and lessen
suspecious and pave the road to peace
between ourselves and Pakistan?

Yeaterday one other doubt was rais-
«d by Mr. Trivedi, who posed a ques-
tion to the Government as to what
bappened on the 10tk of January. I
“beélieve 1 am right in  saying—I say
“this suibject to correction by those who
‘were present at the time—that a res-
Mmtion of ‘the Agreanent was made
2433 (Al) LS—.
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on the #th and only a few verbal
changes were made later. These were
minor changes such as ‘should" in
place of ‘will'. There was no ques-
ton of pressure on the Prime Minister
by any party and I think it is a slur
on the memory of a great patriot and
a roble son of India to imply that
what he did, was done under pressure
cither from his colleagucs or others.
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Bhrimati Vijay Lakshml Pandit: In
faot the whole delegation unanimous-
1y agreed to the small changes,

The uestion is also raised and it
naturally comes 10 our minds whether
the sacrifice we have made in terms
of blood and treagure was not in vain.
1 say that jt was not. It proved to
ourselves that we are made of stern
stuff, that if our sovereignty is threm=
tened, if the values we cherish are
attacked, we can defend both. We
bave proved to those who sought to
belittle us by saying that our form
of dress and our fosd habils were
impediments in our path that when
the defence of our country is in ques-
tion, we cap fight and we can pro-
tect our honour.

W few qearaw  (wrEAgT)
T SAErafd | werasq &u1 W oTar
t?

Shrimati Vijay Lakshml Pandit: We
have also proved that it is not always
the weapnn that counts but as Field
Marshal Muntgomery says it is the
man behind the weapon that cnsures
the ultimate victory. We have by the
action at Tashkent also shown that
we refuse to be treated any longer
as pawns on the chequer-board of
world politics.

oft fwm wowTaw . g
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Shrimatl Vijay Lakshmi Pandit: We
can and shall come to our own deci-
sions and plan our own destiny to
sut ourselves. As I said earlier, the
agreement may not be a perfect docu-
ment, but it leads to a what may be
a good end, For those who are fear-
fu] and critical 1 would like {p para=
phrase the Biblical injunction wnich
says ‘If thou shouldst err, let it be
on thes side of gentleness'. May 1
say—speaking politically—that if we
err, let it bs on the side of Peace.
This is the sprit of India, This is
the spirit of the Tashkent Declaration
as [ understand it.

Bhri Frank Anthony (Nominated—
Anglo-Indians) ; I should imagine that
the Tashkent Declaration has been
acclaimed by the world except per-
haps by China that seems to have a
ca culated and almost venomous intc-
rest in perpetuating trouble for India.
I also believe that it would be cor-
rect to say that the Tashkent Declara.
tion has been received by the Indian
nation with mix>d feelings. Because
the Declaration was in a sense sealzd
with the death of a great and good
man, there is a tendency for u; to ac-
cept the Tashkent Declaration as an
offering to his revered memory.

1 am prepared to concede that there

are groups in this country, fortunate--

ly still minority groups, that hawve
a vested interest in  tensions wilh
Pakistan; every t'me Pakistan mis-
behaves it give; rist to their commus-
nal political mill. But ] would ask
the Government to recognise this that
there are sober thinking peope in
this country who have received ihe
Tashkent Declaration with consider-
able anx.ecty and with very grave
doubts indzed.

First of all, T wou'd ask th= Gov-
ernment not to talk of the Tashkent
Declaration as some k'nd of 5 diplo-
matic victory. Let us all recognise
one thing. It i; not any denigration
of his memory, the memory of a man
whom we loved, But let us recognise
that the Prime Minister did give a
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categorical mssurance to this Housa.
And what was that categorical assu-
rance? It was that we would nct
vacate certain strateg.c areas and we
would not vacate certan strategic
passe;: unless there were certain pre-
eonditions, unless there were certain
redsuudb.@ guarantees, What was the
first pre-condition? It was that the
withdrawal of armed personnel would
comprehend and include first the
withdrawal of Pakistan's infiltrators.
Let us realise thiz that this was the
pre-cond tion, and we wanted reasun-
able guarantees. The Tashkent De=-
claration reiterated that phrase
‘armed personnel’. It meant that
Pakistan had to agree to withdrawing
her infiltrators first. Yet, what has
happened? Pakistan has denied tlat
she ever sent in infiltrators. She
has, therefore, a fortiori, dened that
there are any infiltrators to withdruw,
And what have we done? [ do not
know, I see the Defence Minister taik-
ing to the Foreign Minister, = w:uld
like to know whether we have al-
ready vacated Kargil, T thwal and
Haji Pir, which means that we have
vacated these strategic passes throuch
which alone we were able to plug this
infiltration, without the pre-cond.tion
be'ng fulfllled.

13.35 hrs.
[SuRr SHAM LAL SAmAF in the Chazir]

What does it mean? That is the first
tremendous casualty of the Prime
Minister's categorical assurance to this
House. I am prepared to concede
this; Mrs. Vijay Lakshm! Pandit is not
here; 1 am prepared to conced2 that
Pakistan's affirmation that she wili not
resort to foree in order 1o setile dis-
putes is to the good; 1 am also pre-
pared to concede this that Ayub
Khan having sremingly  given u- his
original desmand that there would have
to be some kind of se f-executing
machinery in resnect of the settlement
of Kashmir before he subscribed to
such a Declaration, is also to the good.

I do not, like the Minister of Ex'-
ernal Affairs, attach undue import-
ance to this exorestinn ‘non-interfe-
rence in Internal affairs’. 1 was &
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member of the Indo-Pakistan Conei-
Liation Commilttee. Nobody desired
more passionately than I did an un-
derstanding with Pakistan. But let
us also understand Pakistan's poli-
cies. Pak s.an wil] take the pl.a thit
Kashmir is not an internal affair of
India, that Kashmir is in dispute and
ghe will exercise her right to inter-
fere, day in and day oul, week in
and week out, year in and year out, in
Kashmir, taking the plea that it is not
an internal affair. So, th's phrase
‘non-interference in internal affairs'
has no meaning and no wvalue at all,
so far as Pakistan is concerncd. But
my greatest anxiety is this. What is
there to prevent Pakistan almost im-
mediately from perpetrating fresh in-
filtration?

My hon. friend said yesterday that
there was the und:rtaking to obsierve
the cease-fire I'ne ang there was the
undertaking to observe the cease-fire
eonditions. They woere all there be-
fore. Did they prevent Pakistan from
infiltrating? Were your impotent UN
Obscrvers ever able to prevent infll=
tration? Let us face facts, however
unpleasant they may be. And re-
member this, last time Pak'stan had
prefaced that infiltratlon with fan-
fares and trumpeting: she had braz-
enly and unashamedly miid ‘We are
raisang 150.000 mujahids and guerillas.
She boosted of her Gibraltar force in-
cluding regulars and guerillas with
the stiffening of her regular forces.
She did all that; she proclaimed this
thing and then sent them in. But
when Pakistan infiltrates again, as I
am certain she will, who will identify
her infiltrators? Will the UN Obser=
vers or the Security Council identify
them? 1 do not want to say anyth'ng
harsh about the Security Council.
How did the Security Council behave
on the last ncragion? Who deliber-
gtelv suppressed the Nimmo report
which identified Pakistan’s guilt?
Why did the Serurity Council del ber-
ately turn a  blind eve to Nimmo's
identify nx Pakis‘an's guit* Why did
they evade naming Pakistan as an
aggressor, probably largely under the
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inspiration of the British? Who did
all that? Who will ident'fy them
when they infiltrate again? Let us

remember that last time, in gpite of
their proclamation that they were
sending them, again, jn sp te of thewr
saving that they would send their
Glbraltar force to help the Kashmiris,
in spite of Nimmo ident fying them,
biatantly they reasserted their false
claim that they nover sent any infil=
tiators. The next time they do send
them in, without all this other mate=-
rial, what will they say? They have
learnt wel] from the Chinese; they
will emu'ate the Chinese techniques;
they will emulate even the Chinese
language and they will say ‘Oh. this
is a fabrication of imperialist Hindu
country, these are not infiltrators;
these are internal freedom-fighters . .

Bhri Nath Pal
people's war’,

Bhri Frank Anthony: And who will
say 'Nay’ to them?

(Rajpur): It is a

Mr. Chalrman;: His time is up.

Shri Frank Anthony: 1 am speak-
ing on bhalf of my Group. 1 was
{old I would get at least 15-20 minutes,

Mr. Chairman: Two minutes more.

Shri Frank Anthony: I cannot finish
in two minules.

Bhrl Nath Pal: 15-20 minutes.

Shri Frank Anthony: That was
what I was told.

1 am among those who, for what it
is worth, accept the Tashkent Agree-
ment. I accept it ess:ntia ly because
it was the last hostage of a grea, und
gorod man, to his passicnale desire
for peace with Pakistan, n spite of
Pakistan’s record of repceted aggres-
sions. Very secondarily, 1 aciept d it
because it was a hostage to our slen-
der hope—the hope of some prople
like myself—that it may lead to im=
proved relations with Pak stan, that |t
may lead to the leaders of Pakistan
seeing some ssnse; Dbecause 1 am
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among those who believe ardently that

it we can achieve improved relations

with Pakistan, then both countries,

India and Pakistan, will be benefited

immeasurably.

But having said that, ] want Gov-
ernment to recognise certain hard and
unpleasant facis, not to euphemise,
rot to explain fhem away, because
my fear is that it the Government
does that sooner or later—perhape
sooner than later—it wil] be over-
taken by these unpleasant facts. I
do not want Government to become,
as Ayub Khan, has become, the
victim of its own false propaganda
1 do not want that tb happen.

., What is the first hard, unpleasant
fact? It is that this is not a diplomatic
victory. Let us tell our people what
the Tashkent Declaration is. It is for
us, in our ardent desire for peace, a
vast, a deliberate and a calculated
risk of Pakistan attacking through
Kashmir a third time. It is a delibe-
rate and a calculated risk,

The nex\ unpleasant fact is, while
carrying this out, will the Defence
Minister tell us that we must be com-
pletely wvigilant. I was one of those
who suppor'ed the Kutch Agreement,
although there was a revulsion in the
country against il. What did Shastriji
tell us? He reminded us that the ink
on the Kutch Agreement was hard!y
dry when Pakistan was preparing a
careful, claborate plan for wyet another
aggression. I do not want to say any-
thing that may befoul the atmos-
phere. But let us remember that the
ink on the Tashkent Decl!aration was
hardly dry when Ayub Khan, having
Tniled at Tashkent to get included, as
he said he would get included, a pre-
condition for a self-executing arran-
Fement to settle the Kashmir problem,
®a soon as he got back to Pakistan,
fmmediately tried to put a footnote
%6 1t. He let loase a barrage of pro-
peganda through . his leaders—after
all, there is no public opinion ia
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Pakistan; it is the oplnion of the
Dictator channelled through his mar-
ionettes masquerading as public opi-
nion—that Kashmir was in fact the
dominant item in the Tashkent Decla-
ration. Having failed to get his con-
dition inscribed in the agreement,
hardly was the ink on the Agrcement
dry when he introduced this footnote,
that Kashmir was the dominant item.

Let us also recognise this. Let us
hope and pray for peace with Pak-
istan. But do not let us delude our-
sclves into believing that there is
going to be any let-up, for one minute,
internally or externally, on the part
of Pakistan with regard to agitating
on Kashmir. Not for one minute will
they let up. Let us realise this too,
that for them, Kashmir is a symbol—
a symbol of what? Of medieval, theo-
cratic thinking, a symbol of the me-
dieval two-nation theory, and worst
of all, tragically a symbol of hatred
for India. That is what Kashmir is to
Pakistan. It is & symbol of all these
terrible things for them. But for us,
also, it is a symbol, but it is a symbol
of an entirely different character. It
is a symbo! of our secularism. Two
aggressions by Pakistan has further
affirmed that symbolism. As I said as
the leader of a recognised minority,
Kashmir today has been sealed with
the blood of all communities, in twoe
aggressions, it has been sealed as an
inceparable part of India. And any
Governmrnt—any  Government—that
shows the slightest sign of betraying
Kashmir will have to fa~e a revolu-
tion in this country—I have no doubt
about it.

Shri Nath Pal: They will not be
allowed to do it

Shri Frank Anthony: There is ano-
ther hard and unpleasant fact, this
double talk, this ambivalence, on the
part of Government, people taking
in offi~ial, quasi-ofMi-ial, semi-official,
demi-official, semi-demi-homi-official,
qRpacities, all purporting to speak «
Kashmir, all purporting te propount
their respective soluti:':s of ﬁ:ﬁ!&
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I cannot understand this. I do not say
—although [ am a lawyer—indict
them for treason, but I do say, kick
them out of thoee positions of respon-
ability.

They do three things, I mean they
damage India in three ways. They give
the impression that there is a strong
school of opinion over here in favour
of handing Kashmir or a part aof
Kashmir over to Pakistan. They wea-
ken us internationally. They give &
bandle to the enemies of India, to the
friends of Pakistan, to beat us with.
They deliberately encourage Pakistan
to contlnue this agitation on Kash-
mir, to continue it as a symbol of
hptred for India.

The other day, some people from
Kashmir met me. This is their warst
fear; they say, "We want to proclalm
our loyalty to India. But how do you
expect us to say so? We do not know
when a weak and dithering Central
Government may betray Kashmir,
may band it over to the Pakistanis.
Then what will happen to us? Even
if we are not executed, we will at best
be treated as infidels and as traitors”.
This is another hard, unpleasant fact.

We are getting into some kind of
euphoria. We are not only a naive
people, we are impractical. [ want to
say this. While we say that we will
accept the Declaration and will im-
plement it in letter and {n spirit, let
us also leave Pakistan in no doubt
that {f there is a fresh inflltration, we
WUl treat It as an act of war, and
ihat despite what Mr. Harold Wilson
or people of his ilk may say, we will
take action to answer that act of war,
oot on'y ln Kashmir but in Pakisan-
occupled Kashmir or any other part of
Pakistan.

Bhrl J. B. Kripalani (Amroha):
Mr. Chairman. it becomes difficult to
analyse the document thit we are
discussing today because the high dig-
nitary who signed it on our behall
died at Tashkent in very tragic cir-
cumstar crs. Bt national duty has got
to be performed.
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Let us analyse the document,
apart from its verflage, apart from the
expectations and hopes it foresha-
dows, apart from any prepossessions,
what do we find as the essence of the
document? We find that it is a rehash
emphatically expressed of what was
done by the Security Council. My hon
friend, Shri Anthony, said something
about the Security Council and ita
attitude; I entirely agrec with him.
Russia spoke in favour of the Secu-
rity Council Resolution. I cannot
understand why we should have ex-
pected that Russia will take any
other attitude than what it took at
Tashkent. It was clear that in the
present dispute, Russia was not with
us but was neutral. It had abandoned
its posttion that Kashmir belonged to
India

There are only two statements in
the document that have any value at
all, It is said that the Kashmir issoe
was stated by both the parties and
they did not agree about its solution.
WQ are told by the Forelgn Minlster
that ‘they were guided at Tashkent by
a lpmt of compromise. Both pariles
stufk to their position. Where is the
question of compromise here? After
returning to Indis and Pakistan, our
spokesmen and Pakistani spokesmen
have reiterated their respective posi-
tions, that Kashmir on our side 1s an
integral part of India, and on their
side it is said @ plebiscite must be
held in Kashmir.

The pecond statement that ls of im-
portance Is that there will be no in-
terference in the internal affairs of
each country by the other. That has
been absolutely repudisted and
bluntly they have said that Kashmir
is not an internal affair of Indla.

Go, except for the platitudes that
have been used that there shall be
perpetual peace, that there shall be
neighbourly relations, that the econn.
mie situation of the two countries
impely them to act as friends, the
two essential statements have been
denied, one by both the parties and
the other by Pakistan There has
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(Shri J. B, Kripalani]

been no soiution of the question which
led to the last war.

But peace hag been established for
the time being. That is something
good. That is what we welcome, and
it is what the wor!d has applaudea.
Nowadays wherever there is war, the
olher countries that are not invo.ved
in it put pressure upon those who are
fighting to establish peace on any
1lerms. [t is only when the se f-in cr-
est of a country is involved that it
does not care whether there is war,
whether there is atomiz war, whether
1're is annihilation of the world.
One ran see this in Viet Num, All
countries  ex-cpting America and
North Viet Nam are interested In
peace, and  they are pressing upsn
Am~rica to give up this war and work
for peace.

Even when there is psace, when
«every country his welcomed this aec-
laration at Tashkent, why are s.cuiona
©of our people diszatisfied? I woua
suggest 1that they are dissitisfied be-
cause of certain promises, very deti-
nite promises that were made in this
Parliament and that were made be-
fore the peonle and that were maie
before the Maombers of the Oppositon
parties, that there wou'd be no re'urn
of those territories in Kashmir wnirn
we have o-cupied beyond the czase-
fire line. The-e have been given up.
Algo it was said that there wou'd ba
na infi'trators left in Kashmir, that it
wou'd be the job of Pakis'an to tike
them away. Both these conditions
have not been fulfilled. ‘Therefore,
people are unhappy.

And people are urhappy beciuse
thev do not understand politics. I did
not expest. that anvthing else wou'd
be done at Tashkent except to estab-
lish the status quo ante. It was in-
evitable brcause the world was
ugainst us, and our friends were nru-
tral. And T do not see how thia Gov-
ernment can take anwv revolutinnary
step. It iy a Government wedded to
status qQuo ante,
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This has disappointed people. I

never expected anything better than
this, and I was not thercfore dis-
appointed. It is not I a.one. I had

tatks with some Cungress people who
said the oniy possibiiiy of all this
was the restoration of the status quo
ante,

Pcople are disappointed because
they do not know the meaning of the
word “politician”. A politician is not
wedded to any idealism, not is he
wedded to our priva e conception of
morality. But we here, who have beea
brought up in the national struggie
where we tialked of equality, fra.er-
nity and liberty as they talked of in
France and other dependent count-
ries, believed that every  politician
would honour his word, but when
po'iticians came to power they do not
remember these things. Prople who
are in power and people who aspire to
b~ in power have got to do many
things thit are rrooked, that are far
removed from mora' prin-ip'es. This
i= what an English author says about
the Prime Ministers of Eng'and. You
will ex~uss me if 1 ask my neighbour
to read it for me.

Shrl Harl Vishng Kamath: May, I,
by your leave?

Mr. Chalrman: Yes.
Shri Harl Vishnu Kamath: *“The
British author says, ‘cunning, ruh-
lessness and mendacily' are among
the qualities of those who travelled
the path to power in the yeirs covered
bv the 16 Prime Ministers studied by
him; it would be agreeable if it could
be established he says, that the sim-
ple wvirtues of truth, sincerity, fair-
dea’ing, inflexible rectitude helped all
men to reach the ton; in actual fact,
however, few of them embodied theve
qua'ities. Rymsiv MacDonald, when
hard pressed. was notoriously prone
to sesk refuge in prevarication. Those
dealing with L'ovd Gerorge found he
wat & man who con'd ‘never Inak a7
a2 he't without withing to hit he'ow
it'. Highminded men have sometimes
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reached positions of supreme power
on the strength of the advocacy of a
cause, But Prime Ministers have maue
np fetish of political consistency. To
solve their difficulties in team making
they have been prepared to  enlist
support without looking too carefully
or conscientiously at credentials,

ready to
they
Pal-

“They have been
accept as  colleagues men
have previously denounced,
morston, it is said, did not care
‘what dirt he had to eat so long
as it was p.lled dirt'. Gladstone,
onge the ‘hono of the stern un-
bending Torins' grew even mo-e
radical ag the years went by,
Churchill descrted the Tories for
the other side, and later deserted
ihe Libera's o revert to true blue
Tories. Nor is intellectual force
a quality indispensab'e for men in
nower or mern  secking  power.
The unassuming Attlee out-stayed
more brilliant minds."

Shri J. B, Kripalani: T will e¢on-
clude. W,o have been brought up
under Gandhiji and in the struggle
for freedom. Therefore, ws need-
lessly expect from our politlicians
high standards of integrity, mora'ity,
end we expect them to keep their
word. If we remember what pa'iti-
cians are made ol especially those
who aspire for power . . .

Dr. M. S. Aney (Nagpur): Feosn
Gandhians whep they become politi-
cians,

Ehrl J. B. Kripalanl: 1 was saving
that when the: sspire for power, they
have to do all the things that have
.been mentioned above.

13.59 hra
{Mr. DreuTy Spraxin in the Chair]

There is another think which was
working at Tashkent, We know that
there is a psychological process which
brings about nervous exhaustion, by
which the judgment of people 15 al-

MAGHA 28, 1887 (SAKA) Declaration (Motion) 966

fected, and their will and determina-
tion are undermined. This you will
find described in the book Darkness
at Noon. This process ig applied in
two ways, first of all by cruel methods,
but it can be applied also by non-
cruel methods, by the exhausting
methods, and 1 om afraid that, con-
sciously or unconsiously, our Prime
Minister was under the stress of very
high tension brought about by the
many receptions that were g.ven 1o
him, by the banquets that in Russia

last  for g few hours, by buing
taken  into  con’erences  up 1o
3 Q'clock in the murning and o this

tension worked upon him. He forgot
the promise that he had made here.
In order to get rid of the tension he
signed the document and when  he
had signed it, as our foreign Minister
said, he wag very hanpv because this
tension was past. That was a tem-
porary happiness, a temporary exhila=
ration. But when he went to bed he
reatised that he had not actrd a8 he
had promiscd to act in India, as he
had given his word to tha people of
India and thrrefore the trassdy tank
pla=e. That iy mvy noint of view, That
is all I have to say.

14 hrs.

SBhri Sham Lal Baraf (Jammu snd
Kishmir): About the  Tashkent
spirit 8 number of speeches were made
yesterdav and today from bath sides
of the House and I shall not go in‘o
that Immediately. Some disenrdant
notes have been sgtruck and [ feel it
my personal duty to speak about that
first. A doubt was raised whether
trom the constitutional point of visrw
wa would be in a pasition to vieve
the a~ras known as Hailnir, ete. The
hon. Minister of law mav s~eak on
this point. Since T am sn Indisn and
[ »m a'so & resident of Kashmir T feel
that we are not in a povition tn re-
concile ourss'vrs menta'ly tn *he Pak-
Istanl secunation of tha portinme  on
that side nf the crase-fire Yine, There-
fa=n whan wa tolrg, wp thia nu==tion
simoly by aeresing tn hand over @
fow a'omeg. H jx rot alved Tt fa s hg
question. By concentrating on these
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F8hrs Sham Lal Sarat.]

#mal] slopes, I ask: are we not inad-
vertemtly glving up our claims, our
affection and our senttments towards
the whole area under Pakistani oc-
eupation? From that point of view I
feel that it will be wrong to say that
by the handing over of one or two
#lopes to them which we had occupled,
we will be doing something which will
be very wrong to our Interests. I do
not agree with that.

FEBRUARY

In the contéxt of the present agree-
ment, Hajipir and a small stretch, or
a gmall hilloek in Kargil are supposed
o by returneg back; on the contrary
we have to get back the whole Akh-
moor tehell. It is not only fertile land,
plain land but more inmportant still,
it is the line of communication to all
thés. areas that lie from Jammu right
#p to on the other side of Poonch, a
distance of aboat 120 miles, Today,
Pakistan has got Chhamb and Jaurlan,
There is the road, the life line of that
aréa to the while of Jammu &nd
Kashmir ‘State; that is, it is at the
‘throat of it and it can be strangled. 1
would like my hon. friends from Jan
Sang and Mr. Kamath to know this.
The small stretches of land which will
be handed over to them are nmothing
practically when compared to the area
which they have to vacate in Jammu
and Kashmir State; the whole of
Karen, 3/4th of Akhnoor and the area
in Jaurian. In case the road that is
the lifeline goes Into their hands, that
State Iy gone once for all

Shri Maurya (Aligarh): Did that
‘go? Were they in possession of that
road?

Shrl Sham Lal Saraf: If my friend
listens he will learn something If
we keep that in view, I think that we
are the galners.

Shrl Manrya: We have gained no-
tring.

€hri Sham Lal Saraf: I respect the
epinion of my friends even though
they strike discordant notes. This is
the material benefit that acerues to us
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Secondly, for the last 17 or 19 years
in that entire border line we have al-
ways faced trouble, turmoil, toot,
plunder, killings and what not. L
will certainly say that in Nausivera,
Akhnoor and Chhamb and Ranbir-
singhpura tehsils our people have
suffered the most in a number of
ways. I need not go into details I
think the Tashkent spirit will save us
from all these things.

Shri Bade: What is the guarantee
for the futura?

Shri Sham Lal Saraf: You please
be a little patient; I will tell you
Then again we have suffered in a num-
ber of ways. Government of India
have wspent iarge sums of money im
the Jammu and Kashmir State and I
must say to the eredit of the adminis-
tration there that they have been glv-
ing us very good results What
happened; every second year Peidstan
does some sort of mischief with the
result uncertainty again prevails and
tourist traffic that had risen very high
sometimes comes to the lowest ebb;
business and commerce comes to ®
stand otill . . . (Interruptions). Be
far as Tashkent Agreement Is ocon-
cerned, there are two aspects to it—
national and international. [ had
occasion to talk to a number of foreigm
dignitaries; they have not always be-
lieved our words so much as they
believed our friends from Palkistan.
Let us at least this time show to the
world that we beHeve in sound pro-
fessions and also sound practices.

Mr. Depuiy-Speaker: Ths
Member's time Is up.

hom

Shri Sham Lal Saraf: I have a few
more things to say. Mr. Anthony has
expressed gome of his feelings with
which 1T do not not wholly agree. Tt
is correct that nobody has taken the
responsibility for these infiltrators. I
can assure the hon. Ministers here
that thev could be dealt with any time.
A few thinps have happened in  the
past. Politically questionable persons
have found their way to the State of



Tashicent

959

Jammu and Keshmir in the last few
years. | can name them. I will quote
only one instance. Last August that
is in 1964, 1 was coming from Srinagar
to attend the monsoon session. One
friend who happened to know me, a
high dignitary in West Pakistan was
flying in the same plane and we halted
at Amritsar and stayed there for
sometime, My friend knew me, and I
knew him. I made a little probe,
therefore, into his mind. Frankly, I
may say that a statement came out in
respect of it. He said, “Suppose, there
is a dig on either side, from Naushera
to Kargil, what would happen In
Kashmir?” 1 asked him agsin to ex-
plain it to me. He told me plainly all
that has happened today, and I per-
haps reported about that to the hon
Minister also. Similarly, a number
of people, who are politically ques-
tionable, have found their way to go
thete.

Shri Tyagl (Dehra Dun):
Pakistan| official?

Shri Sham Lal Saraf: He 1s a dig-

Is he a

nitary. [ know him in person.
An hom. Melber: What is his
_name?! (Interruption).

Bbrimad Lakshmaikanthamma
(Khammam): Give him more time,
8ir. Mo ls coming Trom that area, and
we would like to hear him.

Mr, Deputy Sposher: 1 koow that.

r, Shtm Lal Sevaf: Now, the
cease-fire line has been talked about.
‘May I remind my hon. friends as to
‘What happensd thers in 108, when
1 too hap i to be body In
that State? At that time, when the
cease-fire line was acreded from
the State Government wss mot c©on-
sulted; our Central Government did not
consult us. If we had been consulted,
the Hajipir question would not have
been there; the current things the
current happenings, would not have
been there, Certainly, this cease-fire
line would have been drawn in a
rational way. Now, similarly Pakis-
tan too might have one or twn diffi-
culties. But it was not done and
‘therefore, we have to be careful about
these matters hereafter also.
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Now, the entirg success of this Tash-
kent agreement and the spirit which
lies behingd it may not be known to
very many. It ghows one thing: that
the Gaovernmeot at the Cenire has to
be & firm government. They must
give the impression that what they
say, thcy mean it and what they
mean, they say It is only a strong
Government that can dellver the
goods; similarly, a strong government
which cun deliver the goods in Jammu
and Kashmir State should be set up
there,

Regarding the inflitration, the pre-
sent infiltration would not have hap-
peped at this acale and those men
would not have dared to come near
our boundary anywhere; but unfortu-
nately it had happened. Let me tell
you what happened. I got up one fine
morning, much earlier in the mor-
ning, and I heard the firing going on
only a furlong and a half from my
house. The Inflitrators had come
near there, right inside the heart of
Srinagar. Has such a thing hap-
pened In the past 17 or 18 years?

are a few things which I wan-
ted to bring to the attentlon of the
Houge. [ have very little time to
cover all my points. But I would
submit to the Ministers of the Central
Government here, ang to the Govern-
ment as a whole, that the Government
here must be very fArm and they
must take a very firm stand. What-
ever they have agreeqd to in this Tas-
kent declaration, certainly we are one
with them, but let them give the im-
pression to our country-men hers and
to the world outside that what they
mean, they say, and what they say,
they mean.

In regard to what has happened on
our borders, and what happened later,
we could count on our finger-tips
who really were the trouble-makers
on the borders either on this slde or
on that side, and we know how to
deal with them. What is the position
todav? I met some hon. Members
this mornine and 1 told them only
with the idea of helping our people
and the Goaverrment that this Taskent
agrecment Indicates success. I beg tor
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[Shri Sham Lal Saraf |

#ubmit, let this agreement be made a
Suctess. Bul wnen ey us not torget vne
thing. It hus appeared in the papers
Also this morning. That is, the content
of truups, the couatent of Lhe lurces,
was & thing with which we did not
agree in 1949,  (Interruption), We
must not forget one thing, and we are
sincere about it: and this is a thing
which, Goq forbid, should not hap-
pen; the point is,—and my hon. fricnds
should not  forget it—Pakistan can
rush its military reinforcements to
our bord s within just two  hours,
while jt will take days todgether for us
to reach our borders. These  facts
also should be noted by our people
and our Government.

Even with all this, I brg to submit
that I am lending my full support to
this agrecment. Let everybod, be
vigilant, all the same, about the hap-
penings—whether it is  the De'ence
Miniiter, the Minister of External Af=-
fairs or the Prime Minister. [ would
conclude bv saying that it only care
has been tiken, if only greater care
had been taken earlier I am absolute-
ly sure that all that has happened
would have bexn avoided and much
couli have been saved. With these
few worda 1 sunport tne Tachkent
agreema=nt and the motion belore the
House,

g ®wy fawg :  <TMIA
‘RgEw, e WU X fawit =

ot WY : ToTeTR wEvTT, W @
w7 g7 0% DZf & UF e5E A J1 999
B fem w1

At least one Member from every
g:oup must get a chance.
Mr. Deputv-Speaker: Tt has been

discussed, and the Speaker has decided
that we shou!d close this at 2.30

{Interruption).

Bhri Mawrya: It s wrong.

oY pen W wwAry :ug A
weaye fawg § 1w fAu W agr
faar «g

& ww fowd e gm e At
T afer | w9 gw &1 @ fove & w9
T &fag 1

aEE FUT 9% fraw 77 599
¥T9 ©F FU A0 WG ET ALT TAAT
anfer, afra g3 &1 wisdi & fauim &
At qudn § win wna-afssaa §
weaeut #1 1 fogar sfapa d, sq+1
|t agaeT v@qa wifgo, @Al e Foe
¥ 1 g v g (@ m @ w7 b
wi-mr mel & 99 e oaar @,

Zay gwfag g wT gaAm Iw

W FETT

affraE & 99 @@ wmaET &
qT8 7 wAig @ o 0f Afq 0, q
fivdafAfaFdrgaadrm
Tt s A fa @ oaaTe w1 faany
gaw &1 f o 4 agr #van g o7 gAY
w gfaar «) Fafy dar Q7 § o dmet
fawrg mdrafzaa g ¢ f& mmag &
wifet €t feex saifg senf ko & swar
wigar§ & foes wsg A & feay
e &1 fezo vl sk AT g7
wqifaal w1 w39 1 W ¥ 4z 4
warenel § g G OIRE AT § aw-
sraw i mfwr YT g o, e
or-mru wEA swrk e o W A
o T T % feofa wwg
W W oaaE %) feafa w1 gt
e 9T WY XA & Rl
st ot yu awr g § owdr et
ot e (6 &%) WA A av-
w1t ®1 qferia &1 gt ¥ 6
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grAtm & A &, faw § W
€14t wsat Fv 5 qreafis gwear
g7 adt grf, i 37 figfy Fmw
wil, arg & 7rE qyd W g@rfr
wir g f5r fzsg eqfs &1 aw
guit mwa sadr zafar & fra-
'R s aga g fF osw @
gfaur @ famm & a=w )

1947 § 917 garq 9 w1Ag
g, Al 3T awy o atry w7 A
g it gema dqu fem oo o4r, 39
# o4t ag gfrur adr am dri
IT H ooF Wwre @t OF utp %
fuzey & g7 @@ §1 WM Ay
¥ ogic gin W gir g=mE &
g 5T wsy & o4 ZwE %A W
gam w1 #we fem oan o4
g1 & awz fary o Aoty fEY
7T B I H FFC oF FR A
TF &1 wrrAr @, Wy g &
avg TN & T g mAEge
fat wgv *wr & worar §, faro
G & ¥ AT g WK qadr AT
aTma " frarad £1 eI @y
wr afwnm W wox @l Wl

g

fergmm e mfemra & dra &
a1 UF FUT 18 WAA, 1948 F
g Wt fer 14 Foamag 1948 & gar
f 336 UF AT TF T 90T W
wvmearm § fs &6 oR W AUl
®r wrrar o gEh Wi fewaa
a7 gAY WY ®TT TAY KT WA
oo wr @i wfr g€ 4@ F wqy
T §:

“Any propaganda for the amal-
gamation of Pakistan and India or
of portions thereof :neluding Eust
Bengal on the one hand and West
Bengal or Assam or Cooch-Behar

MAGHA 28, 1887 (SAKA) Declaration (Motion) 9y

or Tripura, on the other, shall be
discouraged.”

™ Yz &1 wany o qw ATy
arlr Wr g1

AL AF WeTHeqwl W §ATH §,
o ot @A qg g fr wevaeaw
o gy Ul ® 6, 3T e
WL F EM O | IR A
wfrmt fad | @y @ ;9 7@ oY 4
T ¢ f& 3% frowsw & fiR
g vz It gfaam sgmd 4 WAt
wifgd, 7 &1 gwq wfw &7
wifed | g ®1 & ¥¢ € 7 wrA
e afgram & dte F g
JzefamEa wuT ¥ o) gwiv A
wrEArt @ & afuy ) #fry oA\
w3t § ag ot gfaur @1 fzmm ga
Trr ot ary 1 adr fiw e o
&1 wiaa fwar, sa® w71 M oar
f& wafrdt s & fewsm #@
w g, 3aq OF atf I 6
UqgEE Wy 99y usdl #
wa A Al 19 s F A1 ag
or war rar qr f Gy feafy G0 %1
ard, frg & wzromst w1 w13 gTE
¥ xyg a1 /¥ ardr W Am afeer
A ggr e B T qfrema =
@id o W & oagt 8 Inom™
g 7 Atz wx gz omR oW owd
#fes o1 ¥ ame g1 a9 (7 s
¥ fresmn & faY qfnn & § o7
e gt aa § At fe
WTF T F ZA AT I0E 6T ATRC A
5T %1 37 % U A g wrgfi g
wrr fresgor oy wfsqr € ardy
vt wgdr § moag &t oowdl
# qgY feafa tnn won et 4, Tag
¥ geriery fgw=1 ¥ gw W@
wi R E g Ae?

I w7x wrw A fr o7 e
w1 nT § % wea i wTRAl gt
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{ v vy foed )
agt w0 1 AT guA ¥ A 7w § e
WITE ATH 9% A OF 2W 9T, ZW
QF 794 & Aviow g, Fam gare fad
ag W qeag g /1T aifEentag) &
feq wewr gm0 ow gut & saeAT
HTRAT # 2506 A FL a1 frAeir AT
WR! X ATHS KO F AL F Fay wqr
{ & srwda woaEl ¥ gendiv 7 Y
w1 arar feql o § 1 A aw faere
o« AvE § | 3w 6 T waed g Y
wqtfe st q71 7w & B w iR g
ot fegaedt At &7 W g T
9 & WET I arwex 7% g wfum §
o Wt Wt oy waTd & 59 H AT
Ao %%, g8 § fawmedt &7 ) @9
arq & foage wo g § e o A
R ETITT A e o gRATT & W
¥ f roow, wrafre, s & awe ¥
Hiod OF TAT A0S W TH AORTE A
fooar a7 tw oW F goed e AT E &
o9 7 s e s w0 S
HT FEaE OF WAy OTRET o St
WoE g vl gedv W B §
AT PW W Wl oag st 7 W
W TEN Ux AT WA F AEE
LR e caR S
@ & fovamesmar v @1 T o
srm A gha feamry, sy X, wwpae
W # AT ATET A ¥ e greTe
QT |F &1 T W7 AT AT
o A g e a1 9w &1 o0
AT TR WA W TG |17 T,
1968 & ot faew &= @ At
frg & wigw & o& SO § AT WA
# W 39 # AT AT gATE quAT STEan
§ | TR A T H A AR aT S
gHTIT A AT AR T AAI UL !
o Ry W AT AT @ FT AT A
TR FHUHEET AT OF, TAH AT FwT
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WrEr Lt ? g Amatg S oAy
WA go svare A fog ¥ oog s
qr

"We have suggested to Khan
Abdul Ghaffar Khan that he

would be a most welcome visitor
to India and we will, when he is
here, afford him all opportunities
to carry on whatever work he
wants to carry on.”

¥g & THATRE w19 A & o
gl AN WA AT 4, gegfaieTrT &1
KT waTE ®1 9TT g F ol ger W
WRE 7 W7 IWE LT F A e
fag ¥ 31 w1 5 ogi 38 w1 w92 R
WYT W1 FTH T FHG & WL EH OF
wTH K I HT FFTEQT HO1 1

o7 "qYRIT e fqE A g Ao

“We are fully aware that the
fundamental freedoms and the
nptyral aspirations of the brave
JPathans have been consistently
denied to them and their struggle
has got our greatest aympgthy.
We will support the efforts that
Khan Abdul Ghaffar Khan might
undertake in that direction”

& fam oY 91 & @y sTAAT qmEAT
g fe ) ar® ow 7w T AL AT
a9 & fem fe wafeeam 5 werdr
&Y owrd & g7 arq A7 F R Anrr ¥
&Y 3w & 9T w7 A wege e
oA H AT AT AT 3 SRR AT
e & forr Agre §, w9 TR AR 97
AR T T G AN AT Wy g
Fart ¥ gHas ¥ K @wd
T & W & art # ot Wy
w7 W AW OREE AEET a@ R
s ¥ gadt AT uAT /g 1 909 W9
A ary § 7 & frdew we wnge §
e e w7 v & foer T 2 fa
o gl ¥ www ¥ feswed

e ferg wmraw § W7 A s e
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g=rita wrRal ¥ gerda At e srom
fesga us qwgaw ara § 1 w9 fom
TIEY 9 99 @ § 99 9L 99 FL qFT
wafae adt &) o ) & w=ifs o wrd-
wr§ @, W gF ¥ § amfor €,
EHAAAT A, IA & WT A qAr
a1 e, gww g faam WY A 3 wre
T %1 frard 77 v w3 a2t o=
qg Siw w4 @ D1 aver § ) xafan
A waw W Ffardt Aae R g ag R
% F1 qTFTT FAAT ATT g AT
it § 7 o ATa & o wron
I FTON FI AT F ACHIC IT H)
FAF Ay dac g ? o TEr A
wOATT ww 9@ § 3 o A aAw
& wft ¥ 7 @ 1 v W ow T ofiA
wifg & sqifr oA f aw @
oft frt ag feafr 7 gefr oY que
GEE A R AT A A & )
TH A FALH WEL Fgl AT
§ f5 o= a9t 7 w7 &7 avaw femryn
i aFIft oz A se I g s
forq §9F T /T F G K WA
L7 FY A IA A TG {T W
wraor ¥ gt Wy area &, gt o g
g far & w7 oife gau sa
WACTX FT AFAT § 1 AT FT AT
& ww 3 2 1 arer § 34 B A A
wrgr f Az g ) w1 AT fer
XA # & oM R
“To develop friendly relations
among nations based on respect
for the principle of equal rights
and self-determination of the
people,”
g7 H Argmafrtr ¥ aa e af
Rraw i viema st smavr k fe
CRTIATT S 1T =T v AT dmt
irr::tin-ﬁqfﬂnﬁmﬁk
fag @ i § 7 ¥ A A e
St 70T 31 #1 g A N Py
fara & oA 48 d @
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smmaa iy oF ¥ garé §,
FLAFA § | M9 Wt IA A R OHCAWA
§ 42 Wiy angg ¥ v & fr Tewatn 7
A & A A1 ga & Oran & qfea
518 I geaig g% g0 mfawe
wra § ff zart 97 515 wreme w0
@1 I3 T gR € T GEITAT TG
forr Yy e w1 stfusre e G
qiffeaT 187 37T T2 QA0 F
“FTIAIT 9T wrETo Zam § Emd s
| gaT § gafTa an si AT ur &
garia 38 & faarw Frarens avdark
WFarT ¥ 3z Srar d ¥ =D
WA agamac wgr mE

ot forw wroww (3tAT) ;o 3a WY
TFTaT ¥ v 2§ 7

ot wy fowd ¢ & 37 & awTEm
ST F 1 o W wf wOT e §
o IAN WTT FI AT AvE aE W
waw W w1, AT # aereed
&1 w7 A Fifow T wE wfgy

ot fwwrr qzomoe ¢ Azt AY AT
s AW A agt &5 %
FFTAFTIA F 0

sit fara areraer @ 3 TETA WAL,
Tz a7 Wi Renke & 1 AT AFAE
s ErwT Fr A A @

o wy fomd : g T T ER
wt & FF (%00 A0 W AT 99N
a dfemmrmy o &7 g7y
mrmaRTAN A T T A ¥
w1 mar ar £ FoaTT ¥ o 7 gt
¥ afur q-rfzz am § o sex mew aar &
g gem A i e fery wrfe
ot & firrerrr fed B e v
At 77 w1 sten BA & g AV A
whr Frm o w6 ax ot ¥ P
mﬂmtmqnm
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[+t sy forwd ]

I ¥ 7 for & & arfesrs & qeeams
vafrr i nfraa Y st fe &
T wTaaT adt £, 54 #1 Iearfoe
EMUg g AT gaafo i g &
ary ¥ swTsmgTEaT Y
gu=1 Af% qrfe 17 % wreeiT §wae
WA HTE G | e FTEGT IUTIA 6 A H
ward gHY SIEY 1 '

IUTA WEWAT ¢ 6T W g
Lo gl

it 7y ferd : Aol fee ¥ vy
w1 oW e @A {rr
LA

ware gg ¢ Fram ol e d art
gl dfigmimmr i g T @
g E rT g g, afuw &1 frafo
B | A ag FEr g e v
Farr i " Eed ﬁ'-ilf ﬂfr, LT ] F'!'*Tﬂ'
Fowra ad woa &1, A ardfore waeat
g 1 H o FHT AT WA 1, T T
wE R gT g Fagagfw
T2 5T wirraT o wfen un §y
g? aiw [iAr Ay A i 0 mfe-
AT T Y H

ul %o Ao frarlt (amr)
w0

ot 7y femd : wlas " 3 9
Tzi g ! owd A A s o A fa g
®T G ¥ &g AA A7 7§ f
f ifE T st A e Era Wi
TR A 4 AN I H
TUTT FT R GTEN ATTC AT 7w
mada g P grcmE A moer fgm
THT A7 W T TA X RTGLT EAT )
AT &7Z a7 3 7773, frwrm arefen
wfz garddi i arfae w3 a1 foors ax
fa1 § | SR T F amiws 8 e
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wra & Tmfes § cwadet ww X
gfirem & W § &7 offarT &
frgsor & aaw fazt & 1 ©F w1 &5™%
Tiwa glaT § 6 &g e fraer ot
ww fegw ot @5 1 ==Ar

W oo ¥ ogw wiE & el oy
T g W g Wiy & g ¥
frags sem fFag o 1| famm &
g ferm o AFTAF T 99 @Y
5§ %t ag =¥ | fogd wgeg a9t §
Wt T gn | feg A F ot
T T KA GHT, TG T WR
v, dge-famra sUT gwr, WY
AWER WEAYAT GET § | 6 F AEay
FAE wN o AEY der @ IwY we
Laeaeal e Zc il O I i g
ST FF T ¥ W T 2w R
i fawrar & 1 s 1 A
wifgd fe vet wm w3 A gfer ¥
qg W FEOE £ qFAT |

w ¥ % oF g1 @ Tg S
g & s g v Fedwar
arr ¥t @ e gt § gy
R gEamAl £ 9§, o @) gEe
WoHeTE § 97 ¥ A ¥, vw feer
= dE wd o w1 ogmit gerey
T v fer &) 99w ¥ s
g UF WX a1 gEamAl § agar aea
& f5 W gu 7 @ @ my a7 I
Ty avn A @ 3 W g G
9 &1 gudt o 3% § fF gH a
€17 AY A7 gl AEY TR A g1 wmfedy
¥ framr sem wwar § fr fg o
wEamAl § 19 7 A1 g g 99 0
a w7 & ol w=w gmar wifgd )
agl & gEewT w@ ava gt § 0 ¥
CRORIE AEENT g gew, avad
T g & o6 amd ¥ fawe &
gt i @ & ) 9 qgewEl
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®1 77 ¥Tw @ 4, wiey g, ag
& a7 w1, o af e § A T-
wifex s wierat § 37 9 fawrss o
¥ ®1 gl axar o gwar § )
ATET T & A wmamaw § fe &=t
gfrar ardr ardl w1 sy e fawe
ot ogrray v & faz A9 ek

w1

Mr. Deputy-Speaker: Tha House
will now take up non-officia] business,

Some hon. Members: We may
extend the time.

Mr. Deputy-Speaker: This matter

was raised when the Spsaker was
here and he has decidrd that this wiil
go only up to 2.30.

Shri Harl Vishnu Kamath: Now
you are in the Chair and you can
decide,

Mr. Deputy-Speaker: I am sorry 1
leave it 'n the Speaker. If he wants
to extend the time, let him de s0.

Shr! Harl Vishnu Kamath: Pleass
consult him,
Mr. Deputy-Speaker: Unless ths

House is prepared to forego the Non-
official Business,

Shri Harl Vishno Kamath: Why
should we forego that? We can take
it up at 3.30 and go up to 6.00.

Bhri Swaran S'ngch: Sir, we are
entirely in the hands of the House.
If they want to cut into non-official
business we have no objection. I only
want to point out that I will have to

go to the other House at 3.00.

Shrl Huri Vishnu Kamath: The

Defence Minister is there.

Mr. Deputy-Speake-: All right We
will continue this d scussion un '
300 and then take up non-official
business.
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Shri Swaran Singh: Sir, on Mondav
there should be nothing on this except
my reply.

Mr. Deputy-Speaker: Yesr. Wa
will close this at 3.00 r.m. and take
up non-official business. The Minu-

ter will reply to the debate vo
Monday.

Shri Joachim Alva (Kanara): Sir,
when 1he g.eat Juliug Cae.ar ‘was

murdered by Brutus and his friend
Mark Anthony Legan to deliver his
will distiibuting his lands and garde.s
Caesar became more triumphant afier
h.s deaith wan when he wa; aove.
So also, with regard to Shastriji, when
he wag alive he did his best and he
died like a hero. This Tashkent
Agreement is his last will and testa-
ment to the Indian nation. This agree-
ment has made him more powerful,
maore potent, more  influential,
more respactablg and more immaortal
after his death than when he was
alive. He laid down his Jife for =&
noble cause. Wg cannot forget that
the last breath of his life, the last
drop of blood in his body, he sacrificed
{o bring the two countiries, that form-
ed Hindustan, together ay Tashkent,

Sir, the Tashkent spirit s very
extra.ordinary. When my hon. friend,
S'ri Frank Anthony was saying that
we should do this and dp that, 1
wondered whether he waved us to
go and occunv Pakistan. What is his
ohiection? Dnes he want usg to go
end nccuny Pakistan?  Perhaps, Sir,
through the Tashkent spirit we may
arrive at a settlem-nt on Kashm'r,
We have not closed the doors. We
have kept the door op=n.

Shri Jawaharlal Nehru for eight=en
lnna yeary strugglsd wi'h Pakistan
askine for peace. But Pakistan bhang-
ed the dnar on him. He propas=1 a
ar decla=atinn which they reje-t-

no-w

ed. TRut. fina'ly. even twroush war
and vin'ence wa have arrived at #®
rettiament, We growled at e~ch
nther, We lonked a1 each nther with
Adark flerea eves. Rut todav  that
hlandy mand hae vaniched,  The hv-

lanes and high-lanes between India
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ewd Pakistan are open. We are ready
to go there and they are ready. to
come here. Shri Hiren Mukerjee
said yesterday that there should be
more the spirit of such declarations

and more o! such cultural agreements
behind.

Sir, you have tg view history for
the last twenty years. What did the
British do? Before I touch upon the
British, T should jike to pay a tribute
of praise to the delence forces of
India. They have done a mighty job.
QOur airmen and jawang sacrificed
their lives fighting on the front. They
left their wills and children and went
to the front when we were  sitting
comfortably on these benches. One
can imagine what sacrifices they un-
derwent, They were led by our gal-
lant and patriotic Defence Minister.
Also, our negotiations were carried on
by & devoted and hard-working
Foreign Minister led by an immortal,
great Prime Minister unto victory,
whose memorable words still ring in
oUur ears:

“gRg T % orarw e g "
Mahatma Gandhi was the greatest
Tberator of India. Netaii Subhash
Chand-a Bose was pur gallant fighter
who planted our flag outside India.
‘But for him we would not have been
sitting here for so long as we have
dome.  Sardar Patel was the greatest
integrator in our history. Pandit
Jawahar'al Nehru was the greatest
{dealist and planner of India. But it
was 1ot to Shastriii to be the greatest
Yender both In peace and war. He had
peacre in his heart when he leq us
Ante war.

Waw T come to the British, What
happened? The British had plaved
thn #ome of Hivide and rule. So much
blnod has flowed down Punjabh, so
thany thousanis of pennla eacrificed
‘their llv~e ‘becanse the British Tulers
planned to divile ns, jutt W ‘they
planned to  Bivide Trewnd, TIran,
‘Cynrne anf even  Kmerien Worth
‘America nnBl'Crrda would mve berh
“Orfe buy ‘Yor the Writkh, They wtill

1%, 1996 Duclaration (Metion) o

want to play the gamg in the entire
region of South-East Asia. They
want to see that no one power in
South-East Asia is paramount. That
is why they put us one against the
other. More British ships landed in
the harbours of North Vietnam during
the last few months giving them aid.
than of any other power. They played
this game with us, The Communist
leaders in Socialist Countries were
right when they told our delegation
that went there that a time bomb was
delivered by the British in 1948 by
cutting wp this land and that bomb has
exploded after 20 years resulting im
rivers of blood.

Sir, the French had come intw our
eountry, the Dutch had come and the
Portuguese had occupied our land.
The British also invaded and occupied
us. But it must be said to the credit
of the Soviet Union, for being the
only 'oreign power that has brought
us together. It is Soviet Russia, the
USSR, that has brought us together
Yor the first time—praise beyond
words unto Prime ‘Minister,
Mr. Kosygin. ‘The British by their
thanoeuvres always ‘tried to keep us
apart. They drove King Amanullah out
of his throne from Afghanistan and 1
remember, as a student before the
thirties, how wildlv he waz welcomed
In Bombay. The Ranas of Nepal were
impregnatad with the Teartion hv the
British so that the other side of India
mav naver have anvthing tn do with
us arrnss the Himalavas and an iron
curtain was thrown between Russin,
Afhanistan  and India, and even
China and ourselvas. The han, Mem-
har there referced tn Ahdul Gaffar
Khan, T racall how when T met him at
the end of the Gandhl-Irein truce in
Bomhaw in 1931, how  that dnclle,
patrintic. eTest man was requested by
me tn addre-s the Christiane. For that
ha was ssntenced for sedition and
pwrardsd ten vasrd imprisanmant by
‘Phe then Chief Presidancy WMagiot=ate
whn waa ixier dmightad. %5, Khan
Abdul Ghaffar Khan was sentanoed for
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preaching non-violence and he got
two years imprisonment. I wrote a
letter to Mahatma Gandhi who, In
his turn, wrote a letter to the Gov-
ernment. Shri Bhulabhal Desal also
pleaded his case but in vain, because
the Britishers were angry that he was
preaching for  independence, That
same Ghaffar Khan is now in a
friendly country, languishiag there.
We are not concerned with what hap-
pens in Pakistan; it Is their business,
According to the Tashkent Declaration
we shall not interfere jn the internal
affairs of their country. But our
hearts go out to Ghaffar Khan who
is still suffering, even though we have
become independent. Hig brother,
Dr. Khan Saheb, one of the greatest
Ministers in India or Pakistan, died
at the hands of an assassin and was
buried deep down. JShastriji was to
go to Kabul to meet Khan Abdul
Ghaffar Khan and the King of
Afghanistan nor call on Ghaffar Khan.
Tashkent. But death came in hls way.
He was not able to meet the King of
Afghanistan nor call on Ghaffar Khan.
1 remember his younger days whe-. he
was in Bombay. 1 remember, I was
a student of the great Khadilka® then.
The British put him into jail for two
years. Shri Bhulabhaj Desaj defended
him. I was present at the trial.

Mr. Deputy-Speaker: We are dis-
cussing the Tashkent Agreement,

Shrl Joachim Alwva: This is the back-
ground in which we have tg view the
Tashkent Agreement. This is the
background of the British policy—
putting one community against ano-
ther, one part of India against another.
The Tashkent Agreememt ushers in a
new spirit. We are trying to forget
the bitter past. We will proceed in 8
new direction.

We have also to remember the part
played by China. They gave a green
signal to Pakistan tp invade our terri-
tory. She told Paklstan: creep and
attack Kashmir, we shall close our
eyes. This was the same China which
had told us years ago that the Kash-
mir problem should be settled In a
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peaceful manner, Marshal Chen Yi,
the Foreign Minister of China was in
Karachi on the 4th September, 1985,
On the 5th September, Pakistan start-
ed the hostilities with the approval of
Marshal Chen Yi. So, the Chinese
danger is still not owver.

After twenty years of bloodshed
and war, the Tashkemt spirit has
come. Peace has settled on the reglon
and there is an atmosphere of cordia-
lity. It is pot correct and proper for
some of the Opposition parties to say
at this stage that they do not agree to
this. On the eve of his departure
to Tashkent, Shastriji, the late Prime
Minister, met the leaders of Opposi-
tion parties and ¢his is what they
told him: you do whatever you like,
but dellver the goods; we shall sup-
port you.

ot wq fwrd < GaT Tt T AT

Shri Joachim Alva: Hs spent his
last drep of blood to achleve peace,
It is our bounden duty to complete
his unfinished task.

There is one thing which I want to
say about the Tashkent Agreement.
Let us not forget that there are a large
number of Muslims in this country.
There are more Muslims in India than
UAR, Turkey, Iraq or Iran put to-
gether. They are happy here and
everything is going on smoothly. They
have no complaints about the treat-
ment meted out to them here. In fact,
even In the recent conflict, Muslim
warriors have sacrificed their lives for
the cause of India. I ghould not forget
to mention here the gallant deeds of
Havildar Abdu] Hameed. He alao dled
In the conflict along with so many
Rajus, Tarapores and Tyagis and
others, We cannot forget them all

There I3 one rainbow in the Jky.
I remember the rainbow which came
in the sky on the 15th of August 1947
at 5 O Clock in Delhl. That rainbow
in the sky was a wonderful sign for
us. But at 7 O’ Clock we heard of
mir problem should be settled in @
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Declaration is amother rainbow in the
sky.

The Tashkent spirit has to be pre-
served by us at all costs We have
to work towards it. We have to see
that both countries march op the road
to progress. We must help Pakistan
to be on the right path, We should
not permit her to falter in her steps.
If we succeed in that mission, peace
wil] reign in this sub-centinent against
all external dangers.

Mr, Deputy-Speaker: I have mis-
talkenly said earlier that the House
will sit up to 8 O'Clock. K will sit
only up to 5-30 pm. We will take up
Private Members' business at 3
O*Clock. Hon. Members should be
brief and should not take more than
ten minutes,

Bhri Sheo Narain:  This iz a very
importamt subject. It is more important
than non-official busimess. So, we
should get a chanre to speak on this.

Mr. Deputy.Speaker: I am sorry, 1
will have to close this discussion at
3 O'Clock.

Shri  Seshiyan (Parambalur): Mr.
Deputy-Speaker, an behalf of the
DMK Party I welcome the spirit of
the Tashkent Declaration. It is a
major step in the right direction of
bringing in  peace and friendship
between these two countries. After
a troubled history of 18 years, during
which time there were strained rela-
tions between India and Pakistan.
this joint declaration by the Prime
Minister of India and President of
Pakistan has come, Tt gives a ray
of hope for abjuration of violence for
settlement of disputed points between
the two countries in the sub-conti-
nent. That declaration is a signal
contribution to the cause of peace in
this part of the world for which we
have to be thankful and grateful to
those who brought about this situa-
tian, It symbolises the aspirations of
millions of people on either side of
the line to live in peace and concord.
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We cannot forget that i is a geo-
graphical fact that India and Pakis-
tan are neighbours and that we have
to live as neighbours. Therefore,
whatever may be the disputes that
may arise between them, we have to
choose between the two paths—whe-
ther it has to be settled by violence
or by methods of peace. Whatever
may be the past history, whichever
may be the way to bring in concord
and a ray of hope towards civilized
manner in which these differences
can be settled, that should always be
welcomed. Here for a moment we
have to pause and imagine what
would have happened if the Tashkent
Declaration had not been made. If
both the ‘countries had not made such
a declaration, the tension would have
been kept up, probably it would have
mounted to a war, probably a bigger
and fiercer one. The Tashkent Dec-

taration has eased the tension and
paved the way, and I think the
right way, for amity and concord

between these two countries.

Yesterday amd todey many points
were raised about the constitutiomal
manner in which this agreement is
to be implemented. I leave that
problem to the Government. It is
for them to consider whether it is
constitutional or not, come to a deci-
sion and implement it. So many
things have been said from this side
and that side. They have got an able
Law Minister who would be able to
deeide this issue. I am sure they will
do it according to the Constitution,
So, I leave that bugbear to them.
‘While taking into consideration the
opinions expressed by experts, T hope
they will also take into consideration
the opinion given by a constitutional
expert, who has sald:

“out of sheer necessity, on the
grounds of our sovercignty, those
areas should not be allowed to
be vacated™

This is his categorical statement. He
is also a constitutional expert of
many years standing. His worth
was also recognised by this country
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and the Prime Minister. 1 repeat his
words:

“QOut of sheer necessity, on the
grounds of our sovereignty, those
areas should not be allowed to
be vacated"

This has been stated by Shri G. S.
Pathak in the Rajya Sabha on 2th
September, 1985, while speaking on
the United Nations Security Council
Resolution dated 20th September,
1965 regarding cease-fire between
India and Pakistan. As this gentle-
man is the Law Minister of the
Government today, I do not know
how he is going to reconcile his own
opinion with the view of the Gov-
ernment.

It does not mean that I am against
the Tashkent Declaration, But
whenever the Minister gives his
opinion, 1 hope there will be some
sort of uniformity with what he said
previously and what he is about to
sy now,

With these words, T support the
spirit of Tashkent which is to usher
im an era of peace between these two
countries. Let us preserve the spirit
of Tashkent Declaration. Let us
proceed on the difficult road of peace
and strive to bring in an era of peace.
Let us also take & pledge to remind
ourselves that we are good brothers
and good neighbours and that we
have to remain so for a long time to
come.

Bhrimati Tarkestrwari Binha (Barh):
Mr. Deputy-Speaker, Sir, I am grate-
ful to you for this opportunity that
you have given me.

Sir. so much has been said about
the Tashkent Declaration. From the
course of the debate, T have come to
understand that this Agreement has
been judged from the contents of the
Declaration, from the eompulsions
which brought the existence of this
Agreement and also from the impor-
tance of this Agreement as a pointer
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in the direction of peace. In order to
bave a proper judgement about this
Agreernent, we have to assimilate all
its aspects, the contents of the Dec-
laration, the compulsions which
brought it about and its importance
more as a pointer, as has beep point-
ed out by the Foreign Minister, than
as a conclusion.

There is no conclusion to Indo-
Pakistan problems in the near future
because the problems have been
conditiomed by historical perspec-
‘ive, historical antecedents, of not
only today but, as Mr. Alva pointed
out, of the time when the Britishers
created the feeling of Hindus and
Muslims and the Muslim League was
born out of fhat kind of feeling.
Snce those days, this kind of mis-
understanding has been generated
and it is impossible for anybody to
even presume or even to dream that
a complete accord will occur with
any such international agreement,

When I was a child, I had read the

‘book Alice in Wonderland and I am
reminded of a line mentioned in that

book that Alice had to rup very fast
in order to be where she was origi-
nally. I did not realise the =signifi-
cance of those words at that time
more than ever I realise today that
either in the Indian economy or in
any international relatianship, we
have to run fast even in order to be
where we were. The Tashkent Agree-
ment has achieved this very thing.

Shri Bham Lal Saraf: Relatively.

Shrima#! Tarkeshwar! Sinha; The
first and foremost achievement of
the Tashkent Agreement is that it
has brought us to a position where
we were before this challenge of war,
challenge of aggression, was cast on
us. We had to meet all the obliga-
tions of this chaflenge. Tt Is not a
joke; it is not a small matter. The
Defence Minister is sitting here and
he realises the significance of war,
the maney, the men and the material
that we were losing everyday. I do
not know whether my figure s cor-
rect but T understand that everyday,
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during all these days when we were
meeting the counter-attack of Pakis-
tan, the expenditure was to the
tune of Rs. 25.crores. Certainly, if
a gituation demands, we shall forgo
everything for maintaining our
honopur, But in a country like ours,
how can we be blind to the situation
that it demanded Rs. 25 crores
everyday to meet our obligations? It
required 11,000 people to die or to
be injured or to be missing to meet
our obligatlons, And yet what did
we do? We did not defeat Pakistan.
We made Pakistan humble. For the
first time, Pakistan realised that war
would not pay. The coin which was
a bad coin was In ecirculation and
it could never be put into circulation
again. This is a lesson that we have
given to Pakistan and, 1 think, that
has been ome of our great achieve-
ments.

The statesmanship demands that
we could not go on spending the
money, the men and the materia]l for
an indefinite period of uncertainty.
What was the position? For example,
as Mr. Sham Lal Saraf pointed out,
in Chhamb sector, they were not
moving In spite of all the efforts that
we were putting. It was a vital life-
line of this country. They were not
moving and we could not make them
move, There were many other
places where we were stuck up and
there were many other places where
they were stuck up. This was the
situation though, comparatively
speaking, certainly, we were in a
better position. But we cannot say—
I again repeat it—that we defeated
Pakistan. We made Pakistan hum-
ble, We made Pakistan to realise
that war cannot be fought with
India any longer and we made
Pakistan to join us at the conference
table. This is the achievement. As
Mr. Menon pointed out, Tashkent
was a venue where two parties met
The Soviet Prime Minister, Mr.
Kosygin, came as only a person who
was mediating between the two
parties as to how they could be
brought at the conference table. I
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wish in the Vietnam war the two
parties eould come at the conference
table. The Prime Minister pointed
out today that it is very difficult to
make two people to come at the
conference table. It was not diffi-
cult for us. But it was most difficult
for Pakistan to come at the confer-
ence table, to discuss the merits of
the case and to accept the basle
agreement of ‘no-war’.

Most of the Members have ralsed
the point of ‘no-war' agreement.
‘What is the sanctity of ‘no-war’
agreement with a party which does
not have any sanctity for anything?
We are presuming so today. Well,
it is a fact. The past history of
Pokistan has certainly made us feel
suspicious, There are cogent reasons
for that. Even today, this argument
holds good. Even if we have a 'no-
war' agreement with Pakistan, what
is the guarantee that Pakistan will
not violate that agreement in future?
They are doing it right now and the
apprehensions that have risen in the
minds of the people are because of
the interpretation that has been given
by Mr. Bhutto, Mr. Ayub and Mr.
Ahmed, the Foreign Secretary of the
Pakistan Government to the funda-
mental concept of the United Nations
Charter which has been incorporated
in the Tashkent Agreement Itself.
That creates a doubt and suspicion
in the minds of the people. But this
is Pakistan. The Members would
have been very happy if a ‘no-war
agreement had been signed. But I
say: What guarantee is there that
Pakistan would not wviolate it? No
agreement would have carried that
amount of sanctity if a party wants
to violate it. It can violate any
agreement, whether It is a ‘no-war’
agreement of any such other agree-
ment.

This Agreement has brought iInto
existence the end of war. The machine
guns, the heavy mortar guns, the
tanks, etc. are not moving, This Is
what has happened under the Tash-
kent Agreement. The peace has
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come into existence.
the imbalance of power which was
being generated very rapidly. After
all, China is there. It was our prob-
lem and not so much thewr problem.
Therefore, whatever we  have
achieved has set in motion bilateral
discussions for creating a peaceful
atmosphere.

It has checked

Before I conclude, I would like to
point out this morning's report and
the broadcast which was made by
the All India Radio about the news
from Rawalpindi that we are golng
back to the position as was obtain-
ing in 1849, 1 would like to point
out tgo the Defence Minigter—he is
no longer sitting here; I am sure his
colleagues who are sitling here will
report to him—that reorientation of
strategy has to take place. We have
been meeting our obligations through
the defence forces. We have been
meeting our obligations on all fours.
We have to assimilate our position

in such a way that we can to any
situation and meet our obligations
fully in any situation, Take, for

instance, the border of Azad Kashmur
with Pakistan, They have sur.ender-
ed 3000 sq, miles of Azad Kashmir
territory to China, It has become a
danger not only from Pakistan but
it is more from China. The border
of Azad Kashmir goes into the border
of Sinkiang a part of China and
there is a place called Khotan very
near the border of Azad Kashmir
from where the operations on Tibet
were carried out. From there, not
only a track has been made but a
regular air service has been started
between Khotan and Peshawar. If we
go back to 1949 position, do we
realise the implication of reducing
our strength in that area which Is on
the border of China? I do not think
it is proper for anybody to agree to
this situation that we ghall go back
to 1949 position.

I am appealing to the Defence
Minister through this House thul he
should not allow such a rapid with-
drawal of Indian troops because that
kind of withdrawal can always cause

West Bengal (Adj). M.)
danger. This is a danger which we
must realise before it is too late.

15 hrs.

Mr, Deputy-Speaker:
sion is over.

The discus-

Several hon. Members rose—

Mr. Deputy-Speaker: How many
Members are standing at a time!
They may kindly resume their seats.

ot gww W oW o I
wgrey, qg aE g o1 faew § oot
AR wEEdl A W A g
g § fr @ few qv o =i

374

Mr. Deputy-Speaker: Shall we

extend it upto 3.30 P.M.?
Several hon. Members: Yes.
Beveral Deputy-Speaker: All right;
we ghall go upto 3.30 P.mM.

1501 hrs,

RE: MOTION FOR ADJOURNMENT-
contd.

Foob SITUATION IN WEsT BENcAL—
contd.

Mr. Deputy-Speaker: Has the hon.
Minister for Food & Agriculture got
the information?

The Minister of Food, Agricultare,
Community Development and Co-
operation (Bhry C. w):
Yes; I have got some information
which I can supply to the House.

Shri 8. M. Bamerjee (Kanpur): In

morning when we were speak-

the
ing....

Mr. Deputy-Speaker. The . h'on.
member got up without permission

and goes on. He may kindly resume

hiz seat.
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Bhri S. M. Banerjee: 1 am pomung
out the same thing . . .

Mr. Deputy-Speaker: Let the Minis-
ter make the statement; he said that
he would make the statement at 3.C0
P.M.

Shrl Mawrya (Aligarh): He is con-
sumuing gur time.

Mr. Deputy-Speaker: This is also
government business. The hon. Minis-
ter may start.

Shri C. Subramanlam: During 1985
we had supplied 28 lakh tonnes of
rice and 78 lakh tonnes of wheat to
West Bengal. During this year, be-
cause of the owverall rice scarcity in
the country, we have tentatively
agreed o supply one lakh tonnes of
rice to West Bengal. So far we have
allotted 15,000 tonnes of rice from
Orissa. However, the supplies of
wheat 1o West Bengal have been in-
creased correspondingly to make up
for the short supply in rice and in
January we supplied 80,000 tonnes of
wheat and for February we have
allotted one lakh tonmes of wheat to
West Bengal. It cannot, therefore, be
snid that there has been any failure
on the part of the Central Govern-
ment to supply foodstuffs to West
Bengal. The maximum quantity that
is possible taking into account the
overall availability with the Cenlre
and the demands of other States also,
is being given to West Bengal

With regard to the incident, this
ia the information that I have just
now.

On the forenoon of February 18,
local college and school students
organized a demonstration on  the
food {issue at Besirhat Court to
demand increage in ration, regular
supply of ration ang supply of kecro-
sene oil. The demonstrators ransacked
SDO’s Court Room, Circle Inspec-
tor's office and damaged government
property. Some arTests were made,
but this was of no help. The students
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pelted stones at the police and attack-
ed the jeil and residence of the SDO
Police had to resort to firing (11
rounds) resulting in injuries to six
persons. The police arrested about
100 persons of whom the students
were later relemsed. A dusk-to-down
curfew has been imposed and Sec. 144
Cr. P.C. promulgateq in Basirhat town.

As far es oil is concerned , the
Minister concermed will be making a
comprehensive statement with regard
to kerosene oil supply in the country
and also in West Bengal, on Monday,

Shri Priva Guwpta (Katihar): For
want of kerosene, the practical classes
of Chemistry are held up since the gag
required cannot be preparej without
kerosene. . ..

Mr. Deputy-Speaker: Four hon.
members are standing. 1 have not
called Mr, Priya Gupta.

Mrs. Renu Chakravartty.

Shrimati Benu Chakravartty
(Barrackpore): Do you want that

thiz should be taken up now? 1
would like to say something on the
kerosene oil situation.

Mr. Deputy-Speaker: The Minister
concerned will be making a statement
on Monday.

Shrimatl Renu Chakravarity; That
s alright.
Shri 8. M. Banerjee; What about

the adjournment motion?

Shri Priya Gupta: The examinee
students cannot read for want of kero-
sene oil

Some hon. Members:
the adjournment motion?

What about

Mr. Deputy-Speaker: All right, 1
will keep it pending.

Now, Mr. Prakash Vir Shastri. 1
would request hon, Members to take
as little time as possible,

——y
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DECLARATION—contd.
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a ¥ & <& welt ¥ W9 oF fauw
T JBAT ATgAT § | 39 ¥ ;R A
TF wH § | wrer ot 7 fom afdeafam
¥ fagm @ ¥ grmae R ag s
aT a%ar ¢ fagm welt ¥ ot g wY agw
forega Y &1 awdl wifE g ST R
§% Y SR INIT &Y A O1 afF
T Wl ¥ gw 1 freEd waw g
3 & fowmg o @ f5 o A
a1 F1 afeaa 17 gu WAl s A
& @ WR 3g @ HIw A aga qwe
TE ATIWA N § 1 ag g @ W §
SEl AUST ag ¥g FX W g fe ar A
W WL T gew & av fawdt @ w EEd
¢ fod et feafa S e gw A 7Y
Hrar ¢ 1 9 39 N & fAanh § a@t
wavfa el gg @ Wik saa SN
W waw qrr § 1 Y feafa § st
Tg §I F& AW F1 qg 9AW qad &
gARE T g 7 & fau
oY ® I it A wwr T f A ?
¥ WAt el s @ 6 S Ot
w1 T T & g fafisa s ¥
IR g wr agwfy e @
® g | e T ag § oAy
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U AT WX TG &1 AEATH $1 5=,
&g ¥ e § 1 e ag wwer feafa
# e Ew # fF | oSEE At
TG | WE I F A A I
T § OF QW AT ZuT ¢ IEE
s 21 9

g Wl & ¥ H qIwee qEH
#1 fadw s § 91 ot dves A
@ § ¥ wgar § f& gwwr &m
T fam w0

The Minister of Defence (Shri Y. B.
Chavan): I would like to make one
clarification. The hon. Member has
made some personal reference to me
which might possibly create some
misunderstanding. Therefore, I would
like to say that I was in complete
agreement with Shastriji when he
agreed to the Tashkent Declaration,

st WY gER F) SO A
% U WY F) §9E F fAu @ |
oy ®1¢ o miEsdr a1 #1 o fe-
st gafer adt @ f& mfs &
guEaTdi #1 29 7 fEar 9g 1 qrewe
# AT}, qOEE F gEwR {q
SR I U O Gl Al
% qeA T2 41 |

# amre= SEOT ¥ 2D AW w
T AT § AR af SEw o faww
g W §, @ @) 9% faww s §
TF ¥ (ST WA F 9 T W
@A & e I & q9 T |
wrEaTal &1 grEew g Wi ¥ 6K
e & gy § fe ofesra 0
T TEEY T § SHy At wrEsT
¥ gy a3 0 o N D @F A g
T H A
qreo & e fear @

& g W W A A E
7 oy fewT g e w6
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(o o]
fag®r a9z ¥ gAY WA F7 AT &
9 AW & 21 %7 (il Sfex aifwem
T ¥ ar W mba 7% g€ W
a7 & agt or WrEA™ &1 A g
waal § a1q @ g€ | & Far
g @ ag adt o g fF arfees o
% FT IFY FICAT 9T TR w4,
WTFAW §IA qE 0 FSY FT TAH R
guT W FER! FTIEA A4SV A,
Tax oAt ¥ wla 1 St awshn
gt ar IEE A A 7 waw R
FAT FEX FOAT K AT A WS 7
wdre ¥ walfst wux # am o
oy ifed, fo1 39 w 7 &d ¥ gwrC
& yfqgma & ogAT 1T q v & a1
fegmm o qaT W A fear 7
% gg wg AgaT § fE Ao Seer
faa®t fe o= F agv AT ar, a9 & qur
T A7 ey, qEwE, famd
q1g wre fedt @1, g7 mfa & €3 ¥
qiffeaT 7 AT 9O AEY 9§ oo
Gar g oF avRh famd gerw A
CURAE Ll CR i L
&Y & W STeAr ¢ 6 W A e
ag # 9 g arfeens w1 owrd sl
@ &, wrrdrg g arf reavfy w wid
w1 @ & dfwa Tk ag miwem g
H AW AR T FTFT THTCAT
q[g:m:mﬁngmmgt g
wg & ? s Iawr gfaw  fawroarad
gH QA & 7 (freedwm) 1 ¥ F
£ 99 qH T TG KT gRS §
et oz T FqegAr ¥ ATeLw @A E
&t WA I AT § ¥ TF 9L ¥ WL
1 % A0 & w7 R F ommm &
oTET T AGY grt & wrawrd g%y
w71 ¥ g7 g ¥ 1 wifeET A
% dar woer AE fwar

o & I TOATATE | O TR
w1 33w &1 adt v fr e & |
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FX w8 awqEE W, Wik &
T | aft W o aftea
Ft Ay AT F7 AW GG TR ¢
1 ag FIE 7 gEEn §7 ga ey
WA A g Awd ) T W A
T TEW FT AN &Y, qrieET o2 ferg
wmH ¥t £ oara F g A q|
uqT @ 2 fe wy Tdr TR 9T W
e 71 For 9% g el A e Ewe
ATga 7 T ¥ W I oF fasrarn
T 4 71T ZATE 9 AWq ¥ A A
Fae1 faig fpar a1 ? @1 5§ W
F1 WY FgAT AT ALY AT (A T9F
T T A O 7 i ¥ 6
wer ¥ T # Srge w77 § o9
W ae W gt ? & agm fe
O ATE FTAT FT W9 AAGH WL
91 | AT AT AW R T FE 6
R e w1 oafaw s ¢ i
g gaw fee grem ® 0 a@ SR
@ ooz @ EH T § v AR
T A e @, TEwr W fere
o i 1 ara qrg aft WS A

ww % gfeeged I AW 1 A
Iz g oI A7 UF agT € d@
3 | rafsied ®T 9@ e wmAr R @Y
forq wwra fapafcdt Frafeer ag e
¥ 2 fe AT qdl ¥ an¥ qoEE
# g W ¥ TET 9T 94 AT
wifgd, aw yafwesed &, qadfedt ¥
o7 grrw fewaifdt wafes &
e ¥ @ A g 1 & 3 S
# ¥ g ooy wy & gfwarae s
wif wradt g ar At g e A atw
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WET #1 TAT 9C WA 0, W
& ifg? | forg ¥90 qgeft wAay Wt
wfat & fad gus qanar wa7 ot 7@
frgraga ey g fw
qi = ey 1 @ 7 17 Fr farnfcr
widfga 3 hgar 7 faar § ot fadoe
ax a7 f§ afwres @ mowt s
¥ &g gl QU E, A WTIEL 9T
#1 @ 9% WAt gow Afew IEE AN
w5z AR TEE & 11 96d gy
wifwer 3 § ? I8 @ww A gt
qEr TavgT Aq1 g7 f§ & 7gi o wifaw
& | wr gafesizd W 99 wred
qgAq ¥ agf wran gr & e 3o
w1 yerTe e mm gt sfew
FIfmrEd & s AT qmF= & 0
oY &7 W F FIT S6 AT W@ 0
3.5 Wk ¥ (g T WIFE TTEAN T
Tar 9 G €91 g @i
¥ { I E1 ww gafeeied € aw
ardt § a1 & AT A1gT § oW AT
o AT T WA A w7 a § W
T AR " i favary feEra
TqT§ SE  WEl WiAF w1 A & faw
9T Ty aw o gff s ot 9 qw
ot ot wreqr @ W WEY FW T
T WA @a | 34 "gr WiAa
¥ wedt w1 & 787 9 WOET F w0
ATt | wex IR 24 faa,
1965 B §E ¥ |

“I have made India's position
absolutely clear in my letter of
14th Scptember, 1965, addressed
to the Secretary-General of the
United Nations. Our understand-
ing of the three resolutions of the
Security Council is that  they
are applicable to both regular
forces and the infiltrators  from
Pakistan. Pakistan muost own snd
discharge the responsibility of
withdrawing the infiltrators from
our State of Jammu and Kashmir.
However, they are comtinuing to

disclaim all responsibility for
the infiltration, despite the report
of the Secretary-Gereral himsclf.
If Pakistan persists in this atti-
tude, India alone must deal with
the inflitrators effectively and
forve them out. . . .Moreover, we
shall not allow any arrangement
for the future in which there may
be possibilitics of further nflitra-
tion.”.

FEM A ¥ W W Wi A
T ogmeowet ¥ g g g K osam
¥9 Af WEN WRA £ WA

T wen WEw §ofe oo
wfeget ® afaw ¥ & am

, ¥
¥

i
A
4
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Dr, M. S. Aney: [ thank you for the
chance given to me to speak in the
debate on this Tashkent Declaration.
This is a unique occasion. 18 years
after  independence, for the  first
time, India has sat at a table in a
conference with another country with
which it fought a war, and both came
to an agreement aimed at bringing
about peace between the two coun-
tries. What strikes me as a peculiar
position in this is that India was more
or less the victorious party and the
other party was in the position of the
vanquished. With the patience and
perseverence of friends, the two par-
ties came to & conference and co-
cluded a treaty between themselves to
the effect that hereafter they will live
like friends. That was the condition
so that there should be no recourse
to arms for the settlement of any
dispute between them.

In judging this agreement, we have
to remember one thing. Initlative was
tiken by a common friend to bring
the two parties together. As a result

FEBRUARY 17, 1866 Declaration (Motion)
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of the discussions that followed bet-
ween the parties, an agreement was
arrived at without creating any feeling
of defeat for either side. Although
one may be victorious for the time
being and the other might be the
vanquished for the time, the agree-
ment arrived at was of such a nature
as to show to the world that they do
not consider one party as the
victor and the other as the vanquished.
This treaty has been arrived at in true
spirit of friendship, If there are
certain things here and certain things
there not to our liking if there is
anything wanting in  language, the
essential fact that the twp  parties
have been brought together on a
common pledge to renounce resort to
arms to settle their disputes should
not be lost sight of.

I mention this for this reason. It is
a matter of pride for India that for
the first time, we have come to an
agreement with another country after
a fight in the field of battle in which
our armed forces acquitted themselves
creditably. We suffered g loss of
prestige in the world by reason of
the reverses we suffered at the hands
of another enemy only four years ago.
China was practically the victor at
that time and she ig still in possession
of a considerable part of our territory.
The stigma that was attached to our
armed forces then has been comple-
tely wiped out by the bravery, skill
and daring that they displayed in the
recent fighting, and they have covered
themselves with glory. It was at that
time that we were called upon to sit
with the enemy, through the good
offices of common friends, and come
to an agreement.

We lost something in the agree-
ment, Mention was made of those
three strategic places which we had
occupied for the purpose of flushing
out the inflltrators. We have had to
give those places back. That was not
done because we have not got the
courage to hold on to them, but it
was done with a view to show to
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the world as proef of our intention
that we do not want to speak in terms
of our being the victor and their be-
ing the vanquished, and that our only
aim in view was the establishment of
peace. That was the consideration
which impelled Shri Lal Bahadur
Shastri to take the step that he took.
We have done that to create conditions
In which there would be no feeling of
bitterness; we have done that to see
that both sides agree to abjure resort
to armg to settle their disputes, but
solve their problems by  peaceful
methods, by negotiations at the
table, by consultations with each
other and live as good and  sincere
friends of the greater glndi of both,
That was the motivation behind this
magnanimous aockicn by Shri Lal
Bahadur Shastri.

Therefore, I say he has lost noth-
ing for India. On the other hand, if
this agreement is carried out faithfully
in the spirit in which it was made,
there would be nothing lost but we
would have done much more %y way
of cofderring immense goor

What was the position when this
wer began? There were those
friends of us who were at that time
more or less reluctant to come to our
help. On the other hand, they were
helping Pakistan. That was the posi-
tion. I am gure that if thig treaty is
carried oul by us faithfully, and it
the other party does not do so, we
shall be in a much better position vis-
a-vis those friends who were reluctant
to help us at that time. Their friend-
ship and their goodwill is not a matter
to be scoff at. In that sense also, It
would be 5 distinct gain for us. I am
sure by agreeing to make this treaty,
Shri Lal Bahadur Shastrl had created
an atmosphere where there would be
more faith in us in case the other
party goes wrong, It has also paved
the way for the solution of some other
problems without which peace in the
world cannot be properly established.
It is a step In the directlon of that
larger gosl, but it is a proper and im-
portant step.

Army Chiefs of India
and Pakustan (Stt.)

I do not wish to take any more
time. 1 only want {o say this that
notwithstanding a petty loss here or a
petty loss therr the immense moral
gain we have sccured should not be
lost sight of and on the strength of
that again, we shall cheerfully support
thjg agreement. I wish this Govern-
ment would carry it out faithfully.
At the same time, I would warn my
hon. friend, the Minister of Defence,
about one thing. He has a responsi-
bllity which he should always keep
before him. Although peace has been
ushered in, he has to be  watchful,
vigilant and careful and be prepared
to face any kind of eventuality that
may arise in case our expectations do
not fructify. There can be no let-up
on that score. While hoping for the
best, we must also be prepared for
the worst.

But I say this, that by this treaty
we have opened a new chapter and
we shall see that that chapter will be
a glorious chapter.

Mr, Deputy-Speaker: The Minister
will reply on Monday.

15.30 hrs.

STATEMENT RE: DISCUSSION BET-
WEEN C-IN-CS (ARMY) OF INDIA
AND PAKISTAN

The Minister of Defence (Bhrl ¥. B.
Chavan): 1 would like to inform the
House that the Chief of the Army
Staff, India, held discussions between
with the C-in-C, Pakistan Army, at
Rawalpindi, on Februvary 9 and 10,
1966. Honorable Members will recall
that the C-in-C, Pakistan Army, had
come to Delhi on January 21 and held
discussions with the Chief of the Army
Staff about the arrangementis to  be
made for the withdrawal of armed
personnel in  pursuance of the
Tashkent Agreement. The visit of the
Chief of the Army Staff to Pakistan
was to continue discussions regarding
further arrangements In the same

direction.
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(Shri Y. B. Chavan.)

Under Article 1I of the Tashkent
declaration, the Prime Minister of
India and the Premdent of Pakistan had
agreed that all armed personnel of the
twg countries should be withdrawn
not later than February 25, 1866 to
the positions they held prior to
August 5 19685 and both sides should
observe the cemse-fire terms on the
cease-fire line. In accordance with the
arrangements arrived at on the 21st,
the forees on both zides have become
disengoged and defences on either side
of the cease-fire line all along the
western sector are in the process of
demolition. Exchange of prisoners has
also made substantial progress. In the
agreement that has been now arrived
at by the Chief of the Army Staff
with the C-in-C, Pakistan Army, it
has been agreed that “in the State of
Jammu and Kashmir, the quantum of
regular troops, para military forces
and armed civilians who may be con-
sidered to constitute a military poten-
tial, to be locatzd in the State will
not be more than as accepted by
UNMOGIP in the cuntext of the 1849
Karachi Agreement, The bringing
down of armed personnel to these
numbers will be completed by April,
1 1966 and be certifled as having been
done by UNMOGIP",

“This arrangement is to give effect
to the provision in the Tashkent
agreement to observe cease-fire terms
on the cease-fire line. It is expected
to reduce tension all along the cease-
fire line and prevent a recurrence af
the sequence of events which led to
infiltration and armed clashes last
year. The provision under which in
the context of the Karachl Agreement
regular troops, para-military forces
and armed civilians are restricted
should B¢ of great value in establish-
ing a state of affairs which will pre-
wvent 8 recurrence of the events of
last year.”

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification.

Mr, Deputy-Speaker: I will give an
opportunity to discuss it.
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Shri Harl Vishnu Eamath: This is
a geparate matter.

Mr, Deputy-Speaker: We have to
take up Private Members' business.

Shri Harl Vishnu Kamath: He has
made it after 3'30. Naturally there
are some points which are very dis-
turbing. I will only ask one question.

Mr. Deputy-Speaker: 1 will allow
only two or three questions.

oy femd ({72) : ¥ &
ST ¥T N6 ¢ )

Shri Hari Vishou Kamath: 1 had
raiged it earlier.
Shrimati Renu Chakravarity (Bar-

rackpore): He has raised a point of
order.

44449295949
gi;aﬁﬂ§% 3
T EZ
%iiaa
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Mr. Deputy-Speaker: Order, order.
Only one call attention motion is
taken up every day. One was taken
up today. This was sent to the Minis-
ter, and the Minister has made a state.
ment. I will allow one or two ques-
tions. There is mo point of order.
(Interruptions).
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Shri S. M, Banerjee (Kanpur): I
want your guidance.

ot woww e (FTT) ;@ @Y
wrfert wéwe 7 Arfag. . . (v )
T @ fagh famw fen §
s zgw  faer sofgd

Mr. Deputy-Speaker: This is a state-
mrent by the Minister, not in reply to
call attention motion. There is no
point of order.

of pew wx wgEw (3ATE)
a1 & waTH FEA T A . (sowwer)

Shri Hari Vishou Eamath: | had
raised earlier why this agreement
between the Chief of .he Army Stafl
of India and the Cuommander-in-Chief
of Pakistan was kept a seccret from
the Parlisment and the people, and
why we had to learn sbout it from
Radio Pakistan; and further, why it is,
when the Tashkent declaration does
not provide for the reduction of forces
to the 1949 position but only ~ith-
drawal to August 5, 1865, posigon, we
have agreed to this so as to expose
our country to danger again.

Shri Y, B. Chavan: In answer to the
first part, T would jike to say that it
wag a part of the understanding bet-
weea the Commander-in-Chief of Pa-
kistan and the Chief of Army Staff
of India that this fact of agreement
should be made known to the public
on 17th February, that is today.

Shri Eari Vishen Kammth: They
have broken the agreement.

Shri Y. B, Chavan: We could have
Riven to the press yestcrdey as they
did, but we thought that as Parlia-
ment was sitting, we shou'd not give
it to the press. Really speaking, I was
myseH thinking of making a state-
ment, but I thought I would be per-
haps intervening in the debate, but
when T saw that notices of calling at-
tention were given, [ thought 1 should
sug moto mike a statement

and Pakistan (Stt.)
Shri Hari Vishnu Kamath: Why did
Pakistan violate it? Last night Radio
Pakistan gave it,

Shri Y. B. Chavan: That was tLhe
understanding that they should 50
release it that the public knows it on
the 17th.

Sbri Hari Vishou Kamath: The radio
is a publi communication medium,
and last pight it came,

Shrli ¥, B. Chavan: They announced
it this morning.

Then, about the second question, we
have agreed that there will be  less
tcnsion, less cause or no cause for
tension on the ceasn-fire line, because
we are party to an agreement that
we shall observe the terms of the
ccase-fire on the cease-fire line itself.
This particular position can be achicv-
ed by only reducing the number to
the one that was agreed. It is a very
logical siep.

Some hour Members rose—

Shrimati Remu Chakravartty: But ‘n
view of the fact that one of the
clauses of the Tashkent agreement.

Mr. Deputy-Speaker: Five people
standing at a time. Please sit down
Unless 1 call you, please do not put
the question  Shri Limaye,
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Shri ¥, B. Chavan; There is no
secret part of the Tashkent declara-

tion. . . .

Shri Hari Vishnu Kamath: We hope
not.

Shri ¥. B, Chavan: .. .which is
kept secret from the people. What,
really speaking, is being done is that
there will have to be a series of agree-
ments to implement the Tashkent de-
claration.

Shri Harl Vishnu Kamath: Why,
why should you reduce forces? Tash-
kent agreement did not ask you to do
that.

Shrl ¥, B, Chavan: When we have
agreed that the cease-fire terms will
be observed, in order to observe that
term, we will have to take certain
steps, a series of steps. (Interruptions)

As for the other question, it has
nothing to do with the army that we
have there to defend the position
against the Chinese in  Ladakh.

st oy felt :  IOH W &
frr wmgm 7 AT WWT w7 TETHOATE
T g ?

e WA ¢ ww o §f5y
(e

oft vy formlr : &RV Wt
ey WX FTei ¥ o
gETr I A oW
o s A AT g 7

Mr. Deputy-Speaker: He hag given
the answer.
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Shrimati Renu Chakravarity: A
part of the Tashkent declaration says
that neither Government should permit
anything through mass media which
will create  tensions and especially
something which Is not correct. May
I ask whether the Government is going
to take up with the Pakistan Gov-
ernment the unfortunate statement
which was broadcast by Radio Pakis-
tan yesterday. It was a wrong state-
ment which they made and this leads
to tensions. May I know whether this
can be taken up?

Shri A. P. Sharma (Buxar): What is
that statement?

Shrimati Renu Chakravartty: This
statement that we have withdrawn to
the 1948 line.

Shri ¥. B. Chavan: There is no ques-
tion of 1848 line. I do not know what
the other statement is. Unless I know
the exact statement, how can I make
that statement . (Interruptions.)
‘Without verifying it, I cannot make
a statement on that. I will certainly
look into that matter.

Shri Harl Vishnu Kamath: Let it be
held over till that time, then.
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qT qoNe & w7 § g€ §ar agt
T A uw A ¥ ¥ ox
g W wwHT w1 e fgew
qif v A w1 A F AT AT &)
W A R it o, 0w T
WMATF M TIA W G2

Shri Y. B, Chavan: No, Sir: the
suggest:on thal the hon, Member is
making in that questivia 1s not correct;
there is no question of giving up any
pari of Rashmir.

Shri Maurya (Aligarh): Why is no
action taken against the Cabinet Minis-
ter who says in the public that there
would be partition of Kashmir. . ...
{Interruptions.)

Mr. Deputy-S=eaker: You cannot
go on like this, Order, order.

Shri Maurya: Why do they not say
that it is not the policy of govern-
ment? [ want to know what is their
policy. Why cannot they take ac'ion
against that Cahinet Minister

Mr. Deputy-Speaker: Oruer, order.
Let the hon. Minister complete his
reply.

Shrl Y. B. Chavan: It is not merely
a2 unilateral reduction of our armed
forces, 1 would request hon. Mem-
bers to go through my statement. It
hes been agreed by both partes to
maintain the proportion of military
potential as was agreed to when the
cease-fire agreement came into force
in 1049 . .. (Interruptions.)

Shri Harl Vishou KEamath: Pakistan
should vacate aggression first under
that agreement.

Shri ¥. B. Chavan: It is in our
interest to implement the Tashkent
declaration. Those who have got
doubts, basic doubts about the Tash-
kent declaration have all the doubts
asising out of that basic doubt. Once
you accept the position that the
Tashkent declaration Is the right step,
in the right direction, and that it has

2435 (AD LS—10

and Pakistan (Stt.)

to be implemented, then in the imple-
mentation of that we will have to
take a series of decisions.

ft sererefie el : Tg AT T
- | AT 649 37 § e wv1T T
TE WT AT ARG A FITAT €Y &
Zm¥ 719 ¥ Azt gw fea gferr o,
fFafi & W@ WA gAY
w fadir 7% ®1 ®1€ wfow a@d g
e gw gt i fedt gat & ar mifwena
& Tz § A7 LT &7 T7 &7 €T &7
faota £74 & A1 #17 g =G Q97 W
fasta & grar oo wTvl7 w1 afzeg
feafs § ara 1 Sq 7 877 97 0
TA AT (O ATgAE ! (frCeaiA)

FqreTw wEYea : qTEE, WTET ) o)
FHAT |

oft R W FHATA : FqTTH TR
w1 oty 77 ¥ 74 I F9AT gTer §
wro % gw fasrv fem  fr 3ol frafa
w1 § WY A S 0T &) AT R
T w1 & & o Am g 7 ww w1
at qrfwena & wrwee femr a1 ag €1
g2 ¥ WIT AW 97 WMET W K1 AT
¥ § walw 7w 39 Aurad (g
gqq ¥ 9% 4§67 & A1 €T AD
aral 97 fRe &7 fagrman ¢ 7

off gmem o wgrw ¢ A
(¥zeerm)

ot arare fieg : &7 20 Arfew fa
g

Shrl Trdib Kumar Chaudhuri
(Berhampur): 1 want to know if the
attention of the government has been
drawn 1o the authoritative statement
made by spokesman of the Pakistan
government 1o the effect that the
Tashkent declaration or accord does
not cover the question of infiltrators
for whom they have not till now
accepted any responsibility? Are the
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[Shri Tridib Kumar Chaudhuri]
government sure that in agreeing to
reduce our forces to the 1949 level
we are not reducing our strength to
fight the infiltrators effectively because
that danger is always there? I wan*
to know whether that aspect of the
matter has been kept in mind and the
government have satisfied themselves
that there would be no effective
reduction in the strength to meet the
danger of infiltration?

Shri Y. B. Chavan: I can assure
the House that when we have agreed
to this Tashkent declaration, the basic
comcept of the Tashkent accord is a
balanced agreement. We will take
all care. There is no need o suppose
that there is any possiblity of letting
down India by this agreement. Cer-
tainly we will be in a position to face
any gituation...... (Interruptions.)

it e W wEETR A gAYl
cqrge w1 IT 7Y WAy & qF O 92
¥wmararg. ..

IR RATW : AT, AT |

sft g e wepETa ;& qET AT
fF agFTTE & e FOIT 9T 5FTE HT
|HAN § AaAF g Tga FYTIT FHT AWM
av gawr 1§ I Al frmrmar g4

JqTea wEYE AT TEIA 2
faar 21

sft gew wex wguT : A EIE TAET
A | qT A W 1 TET &, JY A
w1 AT &V AT Famranan wan g

IR WERT : SIS, }IET |

ot g few: (T1werd) c F ag
AT wrgAn § o s maweE & @t W
A TG d1 I§ AWY T AT
Far ay fis 7d s 1949 & faad@t wier
fergrara o wifsema 1 w@h 3ad
®Y o awr A, afe g oA fEady
¥ fegem @ it feadt o
arfrerr gy avh § 7
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Bhri ¥. B. Chavan: This question
was not gone into in great details.
The whole matter was discussed in
Tashkent. But these matters came
up when we are now sitting down to
consider the implementation of the
Tashkent agreement. This question
was raised; after that both the chiefs
of staff met and they had to handle
the question of the size and the units
and they had to decide where they
had to locate them, ete. Naturally
these questions are more relevant in
the light of the agreement that we
have to observe the terms of the cease
fire of 1949. It is in that context that
we will have to see this particular

issue (Interruptions.)

Mr. Deputy-Speaker: No more
questions.

Shri Raghunath Singh: My ques-
tion has not been answered.

Shri 5. M. Banerjee: You did not

give me a chance,

Shri A. P. Sharma: You are allow-
ing the Opposition Members to ask
s0 many questions but only one ques-
tion from the Congress Benches. Tha
Congress party has got 350 Mcmbers..
(Interruptions).

Shri Kapur Singh (Ludhiana): I
want to know whether under this
agreement the para military forces of
the so-called Azad Kashmir which
are believed to be considerable will
also be withdrawn or disbanded or
will they remain effective?

Shri Y. B. Chavan: The connota-
tion of the word ‘military potential’
does include para military forces.

Shri
ask. .

A. P. Sharma: I want to

Shri S. M, Banerjee: Because he
is shouting you are giving bhim a
chance.

Mr. Reputy-Speaker: The Cong-
ress Party has 350 Members but T am
allowing only two questions.
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ﬁn 8. M. Banerjee: There is no
question about that.

Mr. Deputy-Speaker: I am not
allowing any further questions. I
have called A. P. Bharma.

Shri 8. M, Banerjee: This is dis-
crimination. How can you gag the
freedom of a Members I walk out
against your decision.

(Shri S. M. Banerjee then left
the House)

ot Wo o &t : TrffEdTA T AT
fra® FeaY # <dar 7g1 g e g
o qriwa & a1y foe® i & dee
g1 § TfEEnT & 3@ & Adf W )
T qree FegdrterT & are # wegw
@i ¥ ot 23 faan § sl & @vaew
¥, & ag I Argan g fe garh S
ar &g LA g 1949 A Hfaw I
afewr gl AT dE awee geh fie
qrfwEna I ot gt B Sy Fw fiwmT
g7

Shri Y. B. Chavan: I maW refer to
that part of the statement If the
hon. Member sees it, it will be cer-
tified by the UN officers and it is
there in the agreement; it will have
to be certified by them.

Ahri Priya Gupta (Katihar):
on a point of order,

Sir,

Mr. Deputy-8peaker: Order, order,
There is no point of order.

Bhri Priya Gupta: Point of order,
Sir,

Mr. Deputy-Speaker;
point of order?

What s the

Shri Priya Gupla: Going beak to
1#48—does it mean that the strength
of the forces—

Mr. Deputy-Speaker: What is the
point of order? Has any rule been
infringed?

P. M. B. Comm.
Reports

1932

Shri Priya Gupta- What | mean
to say is, I want to usk whether going
back to 1048—

Mr. Deputy-Bpeaker:
you are arguing.
Mr. Priya Gupta.

Shri Priya Gupta: Plesse hear me.

Mr. Deputy-Speaker: 1 am
hearing. Please sit down.

Bhrl Priya Gupta: On a point of
order,

not

Mr. Deputy-Speaker: I want you to
say whether any rule has been
infringed. Which rule has been
infringed? You are not showing
which rule has been Infringed
Please sit down.

Shri Priya Gupia: Rule 407.

The Deputy-Speaker:
such rule as rule 407.

There is no

Bhrl Priya Gupta: I mean rule 47.
Golng back to 1840—does it mean
that the number of forces as well as
the improved military weapons, will
be reduced or given up? Will it mean
shelding off all developed and
mechanised arms received after 19497
That is the point of order.

Mr. Deputy-Bpeaker: That rule
does not apply; there is no point of
order.

15.51 hrs.

COMMITTEE ON PRIVAE MEMBERS
BILLS AND RESOLUTIONS

SEVENTY-SEVENTH REFORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Seventy-seventh Report of the
Committee on Private Members’
Bills and Resolutiona presented
to the House on the 15th Feb-
ruray, 1868."
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Mr, Deputy-Speaker: The question
is:

“That this House agrees with
the Seventy-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 15th February,
1968."

The motion was adopted.
15.52 hrs.

HINDU MARRIAGE (AMENDMENT)
BILL*
{Amendment of Section 13)

Shri D. C. Sharma (Gudaspur): I
beg to move for leave to imtroduce
a Bill further to amend the Hindu
Marriage Act, 1955,

‘Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Hindu Marriage Aet, 1955."

The motion was adopted.

Shri D, C. Sharma:
the Bill.

I introduce

CONSTITUTION (AMENDMENT)
BILL*

(Omission of articles 152, 370, etc.)
oft swrenfre et (faee=) @ &
ST R E
“fe wree & dfage ¥ owm
dntgs w73 arr fadaw wY Ao
FITF FAAA A ST
_ Mr. Deputy-Speaker:  The question
1=

“That leave be granied to intro=-
duce a Bill further to amend the
Constitution of India."”

The maotiony was adopted.

“ePublished in
dated 17-2-66.
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sft srIrae qrest & fadow B
FUFLATE |

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL*

st geordy faarst

TN R E

(garg): &

& gz wfeaw favafagaa
wiafama, 1020 H T FMETETH
a1y fadas &1 qw 77 71 sq#7(=
e

Mr. Deputy-Speaker: The question

is:

“That leave be granted to
introduce a Bill further to amend
the Aligarh Muslim University
Act. 1920

The motion was adopted.
st gy faardt : & fadas w0
qor FIAT § |

CONSTITUTION (AMENDMENT)
BILL*

({Amendment of articles 1 and 393)
st weorde et @ (wrr) @&
qeT™ FTATE
“fg wra & Afagw § 9w
g5 1 i faduw 1 O
w7 &1 ganfa fram”
Mr. Deputy-Speaker: The guestion
18:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The mution was adopted.

Part 1, section Z,
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sft yooy faqrdt & fadox o0
M FTAE |
CONSTITUTION (AMENDMENT)
BILL*

(Amendment _;f- the Seventh
Sschedule)
st oot Forarét (5ama) : & wed1a
Lot 8
“fi W & Afaam ® owd
qOHT 7 ATy fagaw w1 4w
w01 #1 gt &y g
Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duee a Bill further to aménd the
Constitution of India.”

The motion was adopted.
ot yortw faqrdt ;- & fadogw 1
TMEHETATE |
PREVENTION OF COW SLAUGHTER
BILL*
st gew wx vy (FETE) o d
TR T E
“f& qrea § MAaw 1 UFA *
forg faraw 1 oo w77 w1 wqufa
rang
Mr. Depuly-Speaker: The question

“That leave be granted to intro-
duce a Bill to prevent the slaugh-
tering of cows in India ™

The motion was adopted.

Shrimati Reno Chakravartty (Bar-
rackpore): Sir, I do not know what
exactly is the rule on this subject.
Can we again bring forward a Bill
which has already been imtroduced?

Bills Introduced MAGHA 28, 1887 (SAKA)
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Mr. Deputy-Speaker: Not in the

same session. Anyway, it has been

permitted by the Cuommittee

AY gwm e w4 fadaw o
AT FTAE 1

——

DENOMINATIONAL EDUCATIONAL
INSTITUTIONS (DISCONTINU-
ANCE OF AID) BILL*

Dr. Mahadeva Prasad (Maharaj-
ganj}: I beg to move for leave to
introduce a Bill to provide for the
discontinuance of Government aid to

educational institutions having reli-
gious, denominational or sectariam
names.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for the dis-
continuance of Government aid to
educational institutions having
religious, denominational or sec-
tarian names."

The motion was adopted.

Dr. Mahadeva Prasad: I introduce
the Bill.

HINDU MARRIAGE (AMENDMENT)
BLL*

(Amendment of section 8)

Dr. Mahadeva Prasad (Mahurs)-
ganj): 1 beg to move for leave to
introduce a B:ll further to amend the
Hindu Marriage Act, 1855,

Mr. Deputy-Speaker: The question
is.

“That leave be granted to intro-
duce a Bill further to amend the
Hindu Marriage Act, 1955."

The motion was adopted.

*Published in
dated 17-2-66.

Gazette of India B‘lrmda;y;_l’aﬂ ﬂ’ section 2,
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Dr. Mahadeva Prasad: I introduce
the Bill,

CONSTITUTION (AMENDMENT)
BILL*

{Amendment of article 31)

it 7y faad : (Wi7) ;& 95T

FATE :
IR AEA K Si4grA 7w

g MET s a1 fadas S190 677

FY wyafa £ s
Mr. Deputy-Speaker: The question
i=:

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
At wy foradt - & fagme &1 A
FIATE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 16)

st 7y faay (747) : & g=m
®IAE :

"f& WY & giaarA # " g0

q1F 0T T (47 9F §1 70§74

Fyafs v o

Mr. Deputy-Speaker:
is:

The question

“That leave be granted to intro-
duce a Bll further to amend the
Constitution of India.”

The motion was adopted.

st wy fornd : & Faew w1
TR0
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CONSTITUTIONYAMENDMENT)
BILL®

(Amendmen; of articles 22, 32 and
omission of article 339)
ot wq femd (A7) o & wEHA
wTATE :
“fe wra F dfama 7 g

g ¥ a1y fagow F1 fw
w77 £ gaAfa & ag

Mr. Deputy-Bpeaker:

182

The question

“That leave be granted to intro-
duce a Bill further to amend the
Cdnstitution of India.”

The motion was adopted.
it wy ford : & fagaw 31w
FTATE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 83 and 172)
st wq fom@ (witz) : & g
l?ﬁ'ﬂg :
“f& wmima ¥ wfag@ 7§ =wm
#Aa &9 oA fadgw &1 4o
F7A F geAala A @y

Mr. Deputy-Speaker:
is:

The question

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motion was adopted.

ot owg fawa & fadae 1 4w
FTATE |

*Published in Gazette of India Extraordinary, Part O, section 2,

dated 17-2-66.
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CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 352)

Shri Hati Vishnu Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, Sir, I
teg to move for leave to introduce a
Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The guestion

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motion was adopted.

Shrl Harl Vishhe Kamath: I intro-
duce the Bill.

Dr. M. S, Ane; (Nagpur): Sir,
when a motion f* made, introducing
a Bill to amend the Constitution of
India, no mention of the article to
be cmended is made there. How can
the people understand it?

shri Harl Vishnu Kamafh: That is
the form in which the motion is made
You might tell the Chair. 1" he per-
mits, I shall be happy to mention the
article.

Mr. Deputy-Speaker: Order, order.
Shri M. L. Dwivedi,

TREASON BILL*

ot w1 fpady (xdTege) - &
qEIT LTT
“f& gamz ¥ fao e i
AATY TTA STPETI R I TA AT
AT qTRAT &7 JIGT T A
fadaw &1 1o w77 € ganfa
Er
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Bill

Mr. Deputy-Speaker: The question

18
“That leave be granted to intro-
duce a Bill to provide for punish-
meni to persons found gullty of
treason and matters connected
therewith.”

The motion was adopted.
Y Ro wre fgwdY ; & frdaw w1

Lyl zo ko

ALL-INDIA BSERVICES (AMFND-
MENT) BILL*
(Insertion of new gection 34)—by
Shri C. K. Bhattacharyys)

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shri C. K. Bhattacharyya on the
3rd December, 1885:

“That the Bill further to amend
the All-India Services Act, 1881,
be taken into consideration.

Shri C. K. Bhattacharyya to con-
tinue his speech.

Shri C. K. Bhattacharyya (Raiganj):
Sir, last time when you called upon
to me to move the Bill, T had just
lime to make the motion. Now, after
these heated controversies raging in
this House, T will just state in a short
surmmary what I would like to say in
justification of the Bill before the
House.

My object in bringing forward this
Bill has been stated in the Statement
of Objects and Reasons, which T wil

read out:

“There is a growing tendency,
of late, on the part of senior Gov-
ernment officials to join private
firms or companies on lucrative
remuneration  after  retirement.
These officials, having held key

*Published in Gazette of Indla Extraordinary,

dated 17-2-60.

Part T, section 2.
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positions in the Government, are
in a position to influence the ad-
ministration and obtain discrimi-
natory favours and wvaluable in-
side information for the benefit of
the private concerns in which they
accept service, This practice of
persons in high places, who, in the
course of their official career
come into contact with big busi-
ness, going into private employ-
ment, has not only a deleterious
effect on the morale of public
services, but also goes against the
fundamental principles of social
morality and conduct. Hence the
need for a prohibitory and penal
measure to check such practice”

1 propose that the All-India Services
Act, 19851, be amended by the insertjon
of a new clause 3A after section 3.
Section 3 reads:

“The Central Government may, *
after consultation with the Gov-
ernments of the Stateg concerned,
ineluding the State of Jammu and
Kashmir, make rules for the
regulation of the recruftment and
the conditions of service of per-
sons appointed to an all-India
service.”

After this, I want to insert a new
clause to this effect that the members
of the All-India Services including the
Indian Civil Service, shall not, after
retirement from such service accept
employment in any capacity, either
honorary or otherwise, in a company
or firm which is owned, controlled or
managed, wholly or partly by a private
individual or body of such individuals.

While moving for the consideration
of this Bill, 1 should state in the
beginning that 1 am dealing with a
very delicate matter. To propose
restrictions on persons earning their
livelihond or propose restrictions on
the rights of citizens of India which
they have got under the general laws
of the country is rather a delicate
thing. T would not have brought this

FEBRUARY 17, 1966 Services (Amdt) Bill 1032

Bill but for a certain sense of being
compelled by the circumstances rag-
ing around us. In fact, what 1 have
tried to do is in a way trying to imp-
lement the suggestion in the report of
the Santhanam Commission. This
Commission has given its opinion in
no uncertain terms that such restricts
are necessary. This matier has been
agitating the public mind after inde-
pendence, because since independence,
it was found that quite a number of
persons belonging to the highest ser-

vices of the State began to accept
employment in private firms after
their retirement from service. The

difficulty that we felt was this. After
independence, the persong in the
highest services were not only hold-
ing service for their employment,
but they were cxercising the ruling
authority of the State and as such
thelr assoclation with private interests
after their retirement raises a question
of fundamental public morality.

If in any way the agencies through
which the State exercised its own
authority became allied with private
interests which wantd advantages out
of the State organisation, that would
create difficulty not only for the Gov-
ernment but also for the public. That
is the feeling with which the Santha-
nam Committee made that recom-
mendation and that is the feeling with
which T have brought this Bill.

I should mention here, after in-
dependence one of the first beneficia-
ries of independcn~e were men be-
longing to our public service, parti-
cularly persons in the highest strata
of service. With the handing over
of power, with the change of Gov-
ernment, the British clement in the
topmost strata of service retired and
persons who were much  below in
grede jumped up to a scale of salary
which they could not have expected
so early and which perhaps they
could not have exp:cted even in their
whole career. [ know persons who
were ge'ting Rs. T00 per month sud-
denly jumped up to Rs. 2700. This
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is the situation which came
with the handing over of power,
when the British left. But what we
felt is that even after this quite a
good number of them, as I have stat-
ed, accepted services in commercial
firms and commercial undertakings,
and that tendency seems to be grow-
ing.

As I have stated, this ma'ter has
been agitating public mind and the
public mind hag been reflected, 1 be-
lieve, in questions in both the Hou-
ses of Parliament. 1 have tried to
collect questions put in the Lok Sabha
only. I find questions raised on this
ground in the Lok Sabha from 1963.
These questions have been raised as
to whether persons belonging to the
highest public services should ba
allowed to accept such appointments
af 'er their retirement., This matter
also came to the ngti e of our Prime
Minister, Pandit o#fawaharlal Nechru,
because in 1962 the Cabinet Secreta-
riat issued a circular intimating that
the Prime Minister disfavours close
contact between the administration
and retired government employees in
prwate concerns. A special reference
wag made to those officers who®ork-
ed In ‘he Ministry of Commerce, In-
dust‘ry. Steel, Heavy Tndustries, Mines,
Fuel, Finance and Railwayvs, because
the<e are the ministries with which
tke public came in contact and through
which interested persons might get
undue advantage for themselves at
the rost of the public and at the cost
of the Government.

Then, the question was referred to
bv Shri Lal Bahadur Shastri as Home
Minis‘er in 1982 in the Lok Sabha. As
a result of the announcement that he
made, the Santhanam Committee was
appointed. The Committee, as 1 have
stated, makes their recommendation
very clearly. Tt is said here:

“After very careful considera-
tion we gave a report on 20-12-
1963 on the question of govern-
ment servants accepting commer-
cial employment after retirement.”

That is a very detailed report and 1
have no time to reproduce that—it is
given on pages 199 to 201 of this re-
port. Then it is said here:

about
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“Our report is in Annexure E.
We have recommended that there
should br a complete ban against
government  servants ceepting
private commercial and industrial
employment for two years after
retirement.

We consider that such a strict
restriction is necessary to  dispel
any impression that there is any
sort of league or partnership or
community of interest or collusion
between the echelons of atmos-
phrre and the private corporate
seclor, as such an impression,
whether justified or not, not only
afiv:ts the prestige of the civil
services but also affects the social
climate."

From what I have gathered, Govern-
ment have considered the report and
recommendation of the Santhanum
Committee but they have not neen
able to make up their mind whether
to sccept it and, if so, in what form
ond whether the acceptance of such a
recommendation will be warranted by
the Constitution and the laws. Thegps
are the difficulties facing the Govern-
ment. I have brought this Bill to
focus the attention of the Govern-
ment as well as the public to the need
for such a restrictlon being put. In
what form it will be necessary. it
will have to be decided by Parliament
and Government.

There was a question in the Lok
Sabha on the 10th November 1985 in
reply to which the Government stated
that they are considering whether the
recommendations of the Santhanam
Committer could be implemented and
that a decision wag expected to be
taken shortly. That was in Novem-
ber 1985. I do not know whether
Government have been able to come to
a decision as yet.

The report which I collected from
newspapers is that among the different
grades of lawyers there is some dif-
ference of opinion as to whether a
ban like this can be imposed and, if
80, to what ex'ent it can be donc
That will be for the Governmeant to
decide In consultation with their legal
advisers.
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There is already a Gowernment

-order, putting a restriction of a certain
type, on public servants in accepting
such appointments after their retire-
ment, and [ hear that order is not be-
ing liked by members in services and
the lawyers are also aching their heads
over that order ag to whether it can
be maintained and. if so, in what torm.
Whether it can be done in the preser:
form or not, my suggestion would be
that the services themselves build up
a tradition and a convention by which
they will not accept such appointments
after retirement. There is a conven-
tion like that among the Judges. They
do not accept private employment
after retirement. In the same way, a
convention can be built up, at least
in the higher strata of the services.
1 will not say that about persons in
the lower scales of salaries because
it will be rather hard upon them to
put such restrictions. But persons in
the higher strata of service are, I be-
lieve, given sufficient emolumerils to
help them after retirement. So, they
may build a convention themselves,
even though legislation of the type I
have mentioned might be required.

1 shall make reference to one jnst-
ance that has come to my notice.
Many members of the public service
after rclirement have taken to edito-
rial jobs; rather, they have encroached
upon my sphere, I should say. The
views that they give expression to In
their publications take my breath
away. They have occupied top-most
posts in the Government and if the

* wiewg which they now give have
expression to in the editorials were
their views when they were in service,
there is no surprise if the Government
comp to grief some day or the other.
That is an indication that some restric-
tion is required to be put even after
the retirement so that persons may
not be in a position or may not have
the chanees of coming in contact with
private interests and secure undue
advantage for them from the adminis-
{ration, .

That is the whole object with which
the Bill has been moved. 1 leave it
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to the Government. In fact, T have
tried to do what the Government
should have done and what the Gov-
etnment hag been thinking over. I
ohly suggest that the strictest recti-
tude for publlc services should be
built up and should be set up in the
country ih the interest of this Gov-
ernment or any Government that
India may have today or tomorrow
or day after.

Mr. Deputy-Speaker: Motion moved:
“That the Bill further to amend

the All-India Services Aect, 1951,
be taken into consideration.”

1 hour is the time allotted. Only 45
minutes remain. How much time
will the Minister take?

The Deputy Minister i the Minis-
try of Home Affairs (Shrl V. C.
Shukla): Only 10 minutes.

st Terrre faw (veToEY ) - FuTeRE
wErEd, ¥ TE AWAT F A1q A F9_T

& wgrA 3 @ fadgw gufega
ffar & soeT wwdT v E W@
fadaes aga waww ¢ swfag fe
fergmam & srpda & 51 s ArAa
T T FIAT § AT ATH FORTD EH-
arfei #1, g1f 2 & oI F1 W
qifearite F qavdi w1 ot (et g &
AR & W11 & FTC @AT & | W
BT FETC FHRITGT & FA7 fret
WETT #T 52y 307 a1 3% Frt were
F1 Farg wiaAT g% ot |\ sATEr WA
¥ TN I ATAT § AT @A W@ F
Hria #1 7 7feam & gwar § wifE
S § @1 AT A9l § a7 F
fem & Furaacfi §, TR 6 o 2 &
I AT § FT Agd @ W%
I AR #, I agATEAT § TH W
T W1 &3 420 & w1 A1 W@ AR
amaifas gt aft gri, ag 4T
faw Ao §1ft | e § wgen
arg § & gl g i@ 91 Ow
wAntfer zerw @Y ok  fir aré w2 &
TAL BT TIAL TAT AT, gIE K K
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AT T TN T vAAT far dar 2,
ay ag Afefmadt M edfaar 0 ¢
Fa¥ art § Sl w7 a2y Ay e
it g gré w12 w7 FA qg wwEm
f & aTeT £ o AT, THTT Ao
* g 7w Ay geax § fr femd
¥ arr wff 1 qrAT aaw fear o,
=TT EF T A wAglo gk ¥ &
AXT F g ot A ag gl w0
qfte w1 & wdq oft = w o F qww
Fff &r =fiF

gl a1 qf qg w7 & fF agi
% ArFTa w1 Gy FAE WA
FmT w7 A aga am wwa g
g9 7Y w=3 W4T §, agT 4= arzA
& a¥ mrawz ek § afes goe
aqrar a4t & fie Fronfes &% oy,
Az da gl A g faoy A
qEdt AT 7 7 & wwe feme
gFY & 1 Zw = A1 wyew . gw A
& wa oA ¥, o FAerowukd #,
F A B, wOT T AN TR
KA § AT KA gEAT § AT AW A
e 1 fif wvan & wror 9w g
W A "rar # w7 £ w6 & ol wEa
¥ AT A9 B S § AFA
@ & g g § e oy faags
®FA 741 ¥ arfgw | & W9 ) ow
TR § | OF WA R AT
A ¥ WO R 1 9 OF dar =T
g T o grast a At A e,
FUTT AT a8 Al i T Awar
¥ 1 W 3T qerw 7 A wAl #
& wI% =7 4t i1 wel w1 kT 2,
O 7 w5t 7 g s, W
Tz 7 37 § qeraen s femarite
® AT & oy 9 F woAvg {1 wrSm,
&1 g W qw w1 fer e A1 Az
A T 5 o A, W oW
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= "2 wwn, o qads PePred
¥ aff b wg et wr fefist @&
=y 7Y fra awar wife fafaeeT
i} fr gu =y &, fafaees o) ar
fe gv fromw <, BfsT 3w W,
7% gro-dr frover 7 g wF At
ffezr it freom Tt £ ewar wife
Wi gRra w1 b ¥ A g gwon at
wyfger gw wam w=n & P owh
w1 fefaee & gre 97 97 ¥ wdard
0% & wagy ot dte Fo Wy 3
i fardaw vafeas far & & g9 fadow
w1 gafay @ma w7 s §ofe
wTie § ¥R AAg 4w gerar gw
AT F A A R AT wAard
fezrge g1a &t et 7 (7t T8z &4
o At £ vt & 1 7 framiz & A
At ® § FrET g1 i @ Forg w6
W AFT# wETAAAT (RTEA R
a4l gaeqr § @7 WreAAq § qta
®Y {11 g/ F7A &, APPAT F1 AALS
WTAT & AT HAA & W7 il § 4
a1 fireft Y € 97 W1g verw A f1Av
wifew fr v %1 feniz & w5k =g
Y faq wwn § 1 FT T FA T
&1 f wrf 1wl wrf At g
wq3rQ fwd( &7 § e 78 £ 79T
Ft FETQ FEAD § gTHT T AT
Adr &R £ A0 g M WL AE
IR F ATq FTH R AFAT 0
we F1 yfeforadt @1 750 #91 wowr
FaAx § | e w1 Alehomd o o
T AT g gAwy 2 6 awr o Al
I § 7z framgeitz ¥ arx #dT AT T
grt 3, qafier & aw faenm 3 2
A X1 0F wA & §, fone gfez A
W AW T R TR oy @ A
%1 afefwerdt wr amt i v A1 A E
7% TarA } 1 adr & # fw awr a1
warE wTw ¥ | s Ew fgAgEmT
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[ Y 7q7mq fag |
# gafaw dz7 1 TFTHA wrow wOAT
ATEA & AT T F1 IF U F7 77 2170y

7 W=kl ¥ =g & gq fagaw w0
WA A g HIT g An FI §
f& g 57 =W w00 1 &R 9
qore gam w3t § 5 oga argde
WA §F frr & 77 it g ot afirar
W ¥ g g2 W Al g ar &
AW § W HAT F7Ar § R g
wew AT Sfgar 1 4 | A
w31 AT At 7 a8 $O THO IO
e f @ & wT &1 @A T
AN

st wiert W & (FET)
# ft #ro Fo WETSTH ¥ faer w7 WA
WA § | 78 31% &1 & fw A1 oo WiR
fafreed sfe femT g, aF s
MEECT FFRIOT T "7 92 & Fremw
g1 1 978 TR AT afaw 7 5 1 99 |
FfFa 70 we & F 97 S0 w1 9o
wadt wgfaa & o s o afaw o
® wEVEA A wgE q | w9
w9 & aared fr s OF s o
200 ¥1F 9w fasr 91 27 a7 ¥
wZ A a%m a1 am owon ?ogafag
T W A A1 ¢ fv wowe oy
¥ 9% WHAUA AAl WIT AT @
&1 quiet qTEAT H GO L {1 98 geAd
¥ §T9 AT AT AL AT qF W@
T g ATAT AT AEY Q@ ardd a
ATATT AT 61 fet 7 fFat w7 §
awT g § 9w @ fEdr e
g H AT 3

gg WY gwm Al § fw sy ad &
Az galT 9T T q%EOd F 1

IE Fq H G owEr W "W
Ay § fr ww & o, fafired wfz
feemt gmT wgaz gfag 7 &% 41
w19 FAH1 gl do ¥ wifw wfge
& f ST AT TEHT 100 AT 200 TA
¥ A1 I H AT AT AT g Ay
A AT oL AT EIHT ATEAC Fiag
T g ) rfer & w faw o=
gwgT F3q gq 47 g fy grd
HEHOA WA diCE w1 Srgae wfaw
&t aww 7 WA § fag qaie gav
wrg foay % ¥ goaad T @19 wo
ST FT qF |

FavsTw wEET . At A W
wHi |
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IIF 578 9= fFr 7 fedt ager a9
78 @A T wifen 1 oW ot EwTe
Aaqas davfas A AT 3 EFA1-
foraw AqTT §F 7 & TART WOT AR FT
FraT fraam arfee | s wr$ wesn-
qATE A F FTCT T ZT4T 45 TG0
& faq e @ fe e FoT w99 Mg
¥ faw ITaHRr AT gH frear &) A
& AT I A g ARAT FT 58 F
a2 W) GredE FEA oy § Y ag wrd
WA a2 g arfgg s T
g sqferal $1 3T FTET OC FH FH
w1 9 37 e | W W ¥
|aA F w0 A ¥ ot dwmfw 7
AFATET TEAAT ST (Rl g AT E &,
¥% 7% (AT, 7% 7% o wifg 98
FETE AW O ¥ wF w1 & K g
£ i 7z geedt afvew aw2 gt nfiqm
TS AT WY ATE AT AV HIFC & F
Farfaw, Exfogs, sofad mfz
vl W gwrcl ¥ gwa § fawr gwy
# 1| gafan 94 78 SR w1 A0 Mo
arfac)



Io41 All India
st gen wx weATy | (Za4TH)
ELRCLES GER AR AME ok s
grar nogfy 7 g =far A g w4
¥ X7 Twg ®row Ad§

Mr. Deputy-Speaker: The bell is

being rung. Now there is quorum.
Shri D. C. Sharma.

1625 hrs

1Sun SHam LAL SarAv in the Chair.]

Shri D. C. Sharma: (Gurdaspur):
1 first of all congratulate you on
being elevated to this Chair. I hope
it will be a precursor of greater hon-
ours which you deserve so richly.

1 beg to support this Bill far three
reasuns. My first reason is that re-
cently the age of retirement for these
persons has been upgraded; formerly
1t uscd to be 55 but now it has be-
come 58

Shri 8 M. Banerjee (Kanpur): It
15 #n for ICS officers,

Shri B, C. Sharma: My feeliug is
that uniess a man happens t™ be in
public life—because public life has
an vlectrifying influence on u person—
he cvases to be very useful after the
age of 58 or 60; hi= mental potential,
his physical potential agnd his psy-
chological potential all dwindle after
that age. Therefore, in view of the
fact that we have raised th;: age
limit for relirement of these persons
we should try to see that they have
a comfortable, easy and peaceful
Iife after retirement and they do not
run after other jobs after they have
retired.

My second powt is this. I have
seen that somehow the people who
are in services suffer from one great
discase, an occupational disease, if I
might so put it and it is this that
they want that they should be able
to draw their salary up till the last
minute of their breath of life, I have
seen some persons who go from one
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post to another; they retire from one
post but they go on to another; they
thus manage to go from one post to
another and then to uw.aoth r and so
on. Of course. there are somu pursons
who can manage ministerial jobs, and
they have the knack of doing that,
and they go from one job to another.
But I feel that this kind of lust for
job-hunting is somecthing which does
not do credit to free India. Unfortu-
nately, it was not there to this extent
before india became free, but it has
now become an infections discase all
over India, and so people go on
moving from one job to another.

If you see the records of the per-
sons, you will find that some who
have retired after occupying the
highest places in the educational ser-
vice become the agents of some pub-
lishing firms. I do not want to men-
tion names. Some who have retired
from the highest posls in the police
become labour welfare officers in some
of these mills and faclories. Some
who have retired from the Indian
administrative services become the
managers of this concern or that con-
cern.

Shri Shinkre (Marmagos): Go-

betweens.

Shri D, C. Bharma: They may be
worthy of those jobs. I do not deny
that.

ot R W wga ;. Adiafr
wgr=g, & WY w1 SWAEQT WA 7,
A wes WY7 ognA aw A TR
2, Airr A § g ol &

Mr. Chalrman: The bell is being
rung—Now there is quorum. Shri
Sharma.

Shri D. €. Sharma: But somehow
the public has a feeling that those
persons are all the time inching for
one job or another. This only means
that while they are holding one job
in government, they have ther eye
on some job which they will occupy
after their retirement from govern-
ment service. [ know of a gentleman.
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who was one of our ambassadors—I
can cite many other instances. First
of all, after retirement from ambassa-
dorial service, he took service with &
commercial firm. After he had served
his full term there, he has become
a member of a political party. Per-
haps he will contest the election, I
have no grouse against that

Shri Ragbunath Singh: May I know
his name?

Shri D. C. Sharma: I do not want
to give any name here,

But I say that this Bill makes a
wholesome bid, a noble bid for pro-
viding facilities for our services. I
do not know if there are any com-
stitutional hurdles in the way. I
believe it is only a question of rules.
1 do not think there is any bar to
doing that. Government is always
changing rules. Even today, papers
show to us how many rules they have
changed. So everyday they are
changing rules. There is no consti-
tutional issue involved, no legal point
involved. It is only a question of
change of rules. I think that the
rules should be changed so that our
services enjoy that kind of status,
prestige and public esteem which
they deserve so richly, because I
know our services' performance in
this country is great and they should
not sully that performance by run-
aing after a job here or a job there
after retirement,

oft wrewret " (t) - awiaf o,
& o T WIAd % 39 fagTw
1 AT AN ) A A WETHT
It Y Wy faaq cava fgar ar vgr @
soerer T oaTerd mftrefay
& A1 ¥ W)Y e R wwe A
gAY ATt §, 97 AT §9 s faar
g@T &1 e gt afred A
v gfr ¥ 3 o & Afew gt o%

T3 qEfrmfegl f arw §, &
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ORI T o) e g eg !r(-ﬁ G
qF E w7 3w ¥ A & 1y & Wy
7 E b fdw oW1 § o oY s
IOET T AFAT & | 59 qvaT K q
#F 1, W A @A # A oNg
qgor F¥A # 39 A% 7 AY earw AN
#Y wravrTe & 1wy, TEm,
TS, W FAM WY wraeRT wifE
fawmit % s w7 a9 wfawma
¥ 3¢ w=qt oY w7 oY g
Y wt wEay A § T w4 T He)
T YT AA @A E, T B 3 wel
o grafaY Y mifas mw o fa
O IFIT K AT EIET @E A
58 g7 TEfgr o pfy g
#F

e e 3 g §, ¥ sl o qea
§ ot 37 3¢ 7 w7 o weafi
% A9 WETEl WA §RE W 87
gt TF i ATy I E Al sw I
® T S AT TR AT GHT AT Wt
# 59 wrwraw wmwt § o7 3 9T
F9 e Y g AT Al S
9 ¥ EAHE T W T AT
BT F7 T o § | TGAT IA THC
& wiasrt 3 st @ weqisal
¥oad oam ¥

st gWR W SEIW A9
WA, &ARqT &1 TE | weA i
moqfs 7dt &

warafa wmyrn SR Tk
TH & —-wF FH T R ) A
I FIAT ATAT AT T |

ot areelt - & w5 g AT fE Ay
gfgsrt o€t I 1 NFTF T TR
¥ 2 aft aft wql o weefaal &
gee7 fY 91 Ty TE Y WO
9T ¥ 095 Graer Ha K 1 ug WY
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W ET e ooa ® wo¥ 93 WY
wC o ok §, ow oft IA T Aeew
I fawmdl § a g g ¥ MR 9T
T F T qn fed ot g § oa@
§ o vy g W ogSETE wA
§1 @ wFw ¥ SreageE aEd
# 1 X aaqar 1_fx wwm aor @
9 &y wOwE 58 T § st ar
wiglql & W1 w7 aTA a7 qE
we T8 qa ¥ 1 e afrefal
1 ¥ A1 WA H WA E, S06T @
wfasifdt & gro dar fienr AT
g o xrr d

wgl v fremociz wv 7u s
w7 60 qG TR A E, 6o AT
1 37 i qrafas, wafry @ w-
qarire wisr w1 g7 &1 arm A
g o e 393 @7 § & wvn
FH AT 63 & | AROHA T FT
fawfoni & qyer g @ § owrd
W fom g @, A1aw & avw AET
§1 FeTd sowgler w1 e Y
orfgr

wez mgfw w1 37 owx ¥ A7
oF @ 7l @ Twur @ v avwe
I g% &, g4 faT w1 F oW,
oY 82 a§ w7 @ g
® M ¥ fF g S oy oI
qAFTAE | G TT AT H AR
for velt & 1 Af o 37 A AT
™ W Wl Al f, w3 %
fritsrrr g A g 8§ &
TAff Howr | £ TALT W
T & fd | 0 g Afe A
W) I F FUCFRAT T9E A OF A
Luielyiii i - T postl 2 AL
T g & 6 3% foa M gaTT RTa
297 ft oA weft d, Ay IR O
v w1 wifer wn @ I
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#1 59 I@ow i yovT 7 O fndaw
! AT T wrfgg 1 Ew WY
® g ¥ a4 fedgw wr awiy
FETE |

sft querw feg (dvrm) o warafa
g, & wiAdm ot weEm
W gxv frdaw ¥ fa0 agrage
wAYTE w1 g o AT ool 3z 2 fw
W Femt fgat 08 ey § faw
=t g% 79 wrawen ¢ fafaed &
Toed, TTRd W1 feifAes | g1 &
T gHTT W A W oAwAT ¥
FATe agt o @@ faw qf e
s fafaedr qomw, a1 gdfawd =
T oo ¥4 1 ®TWH W
T W F 1 GEET ETW a7
w1 ¢ f§ god mgm Sreeww
WU I T R | WA A% ATINI Af
TIM FTUR FAT OTEM | @9 W
qararT &7 A1 AT fgw, wveme
T AT A AW HRE | W |-
NTT T AT AL A1H AT AEATE
fif wezTaTTETaT 78T 1 faw wrs fr afem
g% fr afem ¢w qov 1 a9 A wewn
gt @ ¥ Fuagd s qaare
T | W7 W XA A7 AT Ay
a1 OF WEETAIT "W E1 AT

wFT ag fadaw aga wver B,
Afwn fafeed & frorad 7, o
oI IRE FT gEIT ggt age e 2
oy AAl af faa 7 ¢ fwm
¥ fe e 2w At wafr g1 2% 3w
fad o 1 qriez w7 fzar

Tt ot fef@mamn
wr g fe Jr Amogma wfeia @
i3 qu g O A ¥ wofagt @ o
g, 37 %1 4w 3 fy 7g weafaar
I E1H S0 QT AZT AT T T KO
& | o7 ara fafewx § f& @ famm
TREIWE T AW %1, AT T R
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[T awarer frz)

wTfe Hie UHo, Wrie Tre THe WIT
oTE To Qo FMF F1, IAAT & A
Tt F1 wgew w0 fag% w9
7 Ft fmar o€ § 1 ag Ao w9 A
aifeas & agF W ®HT 1 TEE WY
¥ 95 % 58 ara fes 9 e 6o am
farar | ot e & ¥ qwert § 9 A
% o 79 fear g afe v ¥
¥ AACEH W A A | WA W gETL
o ¥ O & A & Y 73 AT HTER
W owgeET Ty T avq ¥ & wmAT
ATEE & TN ATwErE w@ig, I
"o # Agiwfa wfve s g,
IT FT FEIA AT AAA E, AT TG
g gt g fw gt dw A Al
sifers w18 &0T FT aFq ¥ | 9wg I
F qfg F1 F1E T 7 fRar T
39 % siifraa &1 gfeemgsr frar
% Aar wyFr geeT A A fam

T Rl & grg & = Wi
H qaT! ST g ag 79 faw B amw
qE AT | q7 AW oS Agr A
¢ f& gzt 97 wwg qTa feal =,
T g e o, oAt @2 &
WTE T4 F AR A wEETT w7 X TR
oz 56 frdus® *) amy| 4 § 1 gure qai
s mr @ fF -

TH &1 FY Tga ¢ TH A AGH A
¥ wA A F AT AR R A
it WEETT ¥ ST AT 7 I fF W
frmstdama &1 Fagmgfe
o et #Y s w forr @

TRt & arg & v fad F) Ao
LRI
Shrl B. K. Das (Conthi): Mr, Chair-

man, the object of the Bill is lauda-
ble but I am afraid in the form it has
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been brought, it will not serve the
purpose. 1 think all aspects of the
matter should be considered very
minutely and a comprehensive Bill
should be brought before the House
in order to cover all aspects of the
matter. Among the All-India Ser-
vices, there is the Engineering Ser-
vice, the Medical and Health Ser-
vice,  The Agricultural and Educa-
tional Services and so on, are going
to be included in the All-India Ser-
vices. If g company or a firm has
any organisation in which some re-
search work has got to be done, and
if a retired government servant who
belonged to the All-India Services is
in it, I think there will be difficulty,
and the object of the Bill will be
affected. When there is somebody in
a commerical firm or any industrial
firm @nd he works as g go-between
and exerts his influence to have work
from the Government, in these mat-
ters, care should be taken so that his
positlon as a servant of the company
Is not used n a way that influence
is brought to bear on the Government
for the company.

There are posts such as Members
of the Public Service Commission and
also the Auditor-General and such
other big posts in respect of which our
Constitution provides some prohibi-
tions and restrictlons regarding the
services of the Chairman or the Mem-
bers of the Public Service Commijssion
with respect to services under the
Central or the State Governments,
but not under private individuals or
private firms. I think when the Bill
is drafted, these matters will also be
inciuded there.

Wt gew o wgEE o AET
wgrem, axa ¥ worglw A

Shri Raghunath Singh: Shri Hathi
should be counted as 100 Members:
His name is Hathi and he is bu'ky
also!

Mr. Chairman: The bell is being

rung—Now, there is quorum. The
hon Member may continue his speech.



1049 All India

Shri B. K. Das: Those persons will
be debarred from taking any private
service after retirement. Such things
mizht also happen: that just before
retirement, a person in that position
may resign his post and may try to
seck employment under a private firm,
which is not desirable. So. keeping
in view all these aspects of the ques-
tion, a comprehensive Bil] should be
brought before the House and the
Government should examine the mat-
ter very carefully and then this House
will be in a position to consider the
matter fully and pass an enactment.

ft forr sy (=fY) o awmafa
e, w77 T § fe ol ans gy
Wt www gl | g AW ot safE
ag o B fr aE o goom wTy WY
¥ ow ¥w madie w gur R
woaT Tty athe o fered e
g I 9T gw wrew A FT AR | W frg
o gwara fag ¥ w1 fe fafeed
wiferd Y orE e AW | gw
freft mw wwTT & WifeRd w1 ST
T FT qex § | o A AORIT N
reiterd #, gl ot |
qew ¥ afafeen AT v § @
gewoE A gam } fie  famy
¥ faforte ¥ matife 99 v 719 w1 )
g frdy ®Y ot fadoe ¥ g7 )
¥ owrfed ax K AT F WO
gexd qer F v g7 & fR 55 ol
¥ oz #r sl A wEm o SfE
@ FArarh qrAw Z9 A g awit
Wl aw & wedr i g ke
gt #r arfy S Ay 57
Fmd

w1 Ay A & wh e A
YT 55 a1 65 ¥ @z fET AW &
T TN TE AW wHm, St
of=r grar % Agrdr whm o afwa
= Ayt # v e g & fr faaad
®1€ g7 aft 1 gerd wegfa # 100
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af % ofte o T Ao &
25 at aw wgrrd, TAE A [EE,
TH a7 ¥ TN wAeer § | Afew wrw
ag =Eeqr g3 Ak gare AwoA i
w1 35 kg s & faoe qu
feafrqufeer &t avw garor enm
A8 T o fir gl W A goa
Aegfa TE o

@ W AT ¥ gAY @y =
2 ot g fafaee & wgar wge
g f& wrr wmmy Jymemea adf fea
A ag o R ol ERE A
fzrge =wm § At fs fremge gev
Tt o § | W I O At e
I ax dturfaw wfirerT § o dfew
W am &t dw fraw amd e
AETEAYA &7 &0 A7 § geie s
# fF ag A gfrovm g7 Y amom
A g wzerard ot w1 @ fam d @y

A e ooy e
& iz ag wrdt fagra o1 AT g
£ & wEwT wEGT A g |

Shrl ¥V, C. Shukla rose—

ot gew wx wgwm ;. EWfa
qEET, g A 9FAT wenw §1 T
& W7 Az # worgfa At @

Mr. Chairman: The bell is being
rung—Now there is quorum.

Shri V. C, Shukla: Sir, Shri Bhat-
tacharyya's Bil] secks to insert a new
soetion 3A in the A'l-India Services
Act, 1851 with the intention of pre-
venting the members of any all India
service from accepling any private
employment. As one of the hon, mem.
bers who precedel me said, the object
of the Bill is quite laudable, The
mover is ohviously trying to follow
to a certain cxtent the recommenda.
tion made by the Santhanam Commit-
tee. Government are a'so in  full
gympathy with the recommendations
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of the Santhanam Committee. There-
fure, they senl this recommendatiun
W the Allorney-General and the Law
Ministry oy their advice. A consti-
lutional dificulty has been ponted out
Ly the Altorney-General and the Law
Minisury. Before | come to that, I
would explain to the House the posi-
bun as it stands today,

The present position about accepting
4 commercial assignment by a retiring
guvernment servant is governed by
article 531B of the Civil Services Re-
gulations in the case of former Secre-
tary of State's government servants,
incluwing the ICS. As regards the IAS,
IPS, etc, Rule 26 of the All-India Ser-
vices (Death-cum~-Retirement Bene
fits) Rules, 1858 regulate the position.
1 would like to read the provision as
it exists. It says:

“A pensioner shal] not accept
any commercial employment be-
fore the expiry of two years from
the date of his retirement, except
with the previous sanction of the
Central Government. No pension
shall be payable to a pensioner
who accepls a commercial employ-
ment without such sanction in res-
pect of any period for which he
is so employed or for such longer
period as the Central Government
may determine.”

“Provided that a pensioner who
has been permitted by the Central
Government to take up a parti-
cular commercial employment
during leave preparatory to retire-
ment shall not be required to
obtain subsequent permission for
his contlnuance in such employ-
ment after retirement.”

ot gww ww weETg o EWTIfr
wgrwm, agq # wogfa a4 &
Mr. Chalrman: The Bel] is being

rung. The hon. Deputy Minister may
resume his seat.

There is quorum now. The hon.
Deputy Minister may continue  his
speech.

Swri Vidya Charan Shukla: | was
‘aenuloning, Sir, the pomnt raised by
the Atlorpey-Genera: about the con-
shiutional valicity of the proposed Bill
as well us the recommendation made
by the Santhanam Committve, The
supreme Court has firmly laid down
in the case Kameshwar Prasad Vs,
State of Bihar, that the Government
servants are as much entitled to the
fundamental rights guaranteed by Part
111 of the Constitution as any other
citizen. I wouiq like to read out the
relevant part from the Supreme Court
Ruling:

"We find ourselves unable to
acvept the argument that the
Constitution excludes Government
servant; as a class from the pro-
tection of the several rights gua-
ranteed by the severa] Articles in
Part 1l save in those cases where
such persong were  specifically
named. . . . We consider that
other classes of servanis of Gov-
ernment in common with other
persons and citizens of the coun-
try cannot be excluded from the
protection of the rights guaranteed
by Part III by reason merely of
their being Government servants
and the nature and incidence of
the duties which they have to dis-
charge in that capacity might
necessarily involve restrictions of
certain freedom.”

The Law Ministry also considered
this matter and they have also given
their opinion to the Home Ministry on
this. For the information of the
House I will read out the relevant
paragraph from the opinion of the
Layw Ministry. The Law Ministry
says:

“The Government servant,
therefore, is entitled to practise
any profession or carry on any
occupation, trade or business gua-
ranteed by Article 19(i)(g) subject
only to reasonable restriction ‘in
the interest of the general puble’
as provided in Artlcle 19(6). Now
it is quite reasonable that a Gov-



1053 All India
ernment servant should be pre-
vented from carrying on any
occupation trade or business while
he iz in service; and also for a
reasonable period after his retire-
ment provided the business is in
any way connected with the posi-
tion occupied by him, But to ban
a Government servant from enter-
ing any private undertaking what-
soever for a periog of four years
irrespective of its ion with
hig official position woula not ap-
pear lo be justified as a reason-
able restriction in public interest.
This question, I believe, has been
referred to Shri Santhanam’s
Committee £

17hrs.

Sir, I am quite sure the Housc
knows what the Santhanam Commit-
tee's recommendations are. 1 would
only give the reaction and the decision
tuken by the Homu. Ministry on this
matter. One hon. Member was en-
quiring whether the Government have
taken any deciston in the matter or
not. We have taken a decizjon in this
matter. We have decided to fortify the
ruies that already exist and follow
them very strictly, and wheneve. any
applicalions are received fraga: the
Government servants for re-employ-
ment after retirement, ia order to
decide on those applications in a fair
and sound manner the Government
have laid down the criteria so that
there is np injustice and no invidious
distinction between one officer and
the other. For the benefit of the
House I would read out the criteria,
as has been laid down by the Home
Ministry, These are the criteria:

“(1) Has the Officer while In ser-
vice hag any such dealing
with the proposed employer
as might provoke the suspi-
cion that he had showp pre-
ference to the latter?

Will his commercial duties be
such that his official know-
ledge and experience could
be used to give his employer
an unfair advantage?

(2)
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(3) Will his duties be such as
might bring him into conflict
with the Gowvernment?

(4) Is the proposed employer a
thoroughly reputable man?

(9) Are there any exceplianal cir-
cumstances which would make
the refusal nof consent real
hardship?”

Tnese are very fair and sound eri-
teria. If the applications recelved
irom officers are decided in accord-
ance with these criteria. I am sure
there would be no complaint wad
there could be no doubt about the
soundness of judgment in giving or
refusing permission 1o the officer con.
cerned.

I may also mention that after the
Santhanam Committee Report was
received the Home Ministry received
14 applications from retired officers
for re-employment. The Home Min-
istry rejected all applications, excep-
ling one which satisfied these criteria.
This will show how strictly Govern-
ment is following the recommenda-
tions of that Report.

Sume hon, Members have referred to
a few things like military service,
doctors etc. I may point out that the
Bill befure the House does not relate
to military service at all; it relates
only to the Centiral Services. In view
of the position that has been explained
by me, I am sure that the hon. Mem-
ber who has moved this Bill with a
laudable spirit would consider the
feasibility of withdrawing this Bill
and approving the measures that have
been taken by the Governsment.

Shri C. K. Bhattacharyya: Mr.
Chairman, [ have heard the very help-
ful speech made by our new Deputy
Minister in the Ministry of Home
Aftairs. My object was very simple,
to concventrate the attention of the
Government gs well as of the services.
Because, the Government and the ser-
vices are almost identifiable, because
it is the Secretary who represents the
Covernment and =igns, on behalf of



Toss All Tndia

[Shri C. K. Bhattacharyya]

the Government when the Govern-
ment enters into an agreement. The
object of my Bill is to bring in a
clean civil service. a clean all-India
setvice which ean stand in comparison
with any service in the world in recti-
tude and integrity. The British Gov-
ernment in India was a foreign gov-
ernment. But that Government was
very particular about the ronduct of
its eivil servants. Tf T had the time
T would have given many instances
Sir Thomas Holland. who was a Mem.
ber of the Executive Council of Lord
Chamberiain as Commerce Member
was thrown out because he has en-
tered into some conspiracy with scme
businessmen to cheat the Government.
The entire civil service revolted
against the action of Lord Chamber-
lain. But Lord Chamberlain stuck
to his guns and the Commerce Mem-
bher had to gn. That was the stan-
dard that thev =et up here hecause
it was felt and known that it is in
the interests of the Government that
the civil service should be a service
of unimpeachable rectitude and inte-
Arity.

This Bill is somcthing like an ap-
peal to the ervices to play their part
well. Tt is an anpeal to the Govern-
ment to see that the Services play
their part well. T regret to say that
after Independence. the mart has not
been plaved well in all its entiretv,
That iz mv inner feeling and T sav at
times if after Tndependence the Ser-
vices and the business community in
Tndia had plaved their part ‘Tairlv
and squarely. India would have been
a much better tTand to live in today
than what It 1s. That ia mv inner
feeline  with which T had brought
forward this Bill. T the Government
is devetine ite mind and its attention
and its ennsideration to  the same
auestion. T have o Thesitation in
withdrawing the Bill. T onlv leave it
to the Home Minister and to the Gov-
ermmment. T also leave 1t to the Ser-
viees ta he  actnated e the same
spirit with which this Hill had heen
hroneht before the Homse.

The Rill was hy leave, withdrawn.

—
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17.07 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(Amendment of gection 92) by Shri
D. C. Sharma

Mr. Chairman: The time allotted for
this Bill is 1 hour. Shri D, C. Sharma.

Shri D. C, Sharma (Gurdaspur): |
heg to move that the Bill further to
amend the Code of Civil Procedure,
1908. be taken into consideration. Mr.
Chairman, Sir, every time a private
Member brings forward a Bill before
the House, he finds a death-knell to

it

s dierr am For (weT)
IR w4 a% A ?
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Shri D. C, Sharma: Sir, I was sub-
mitting very respectfully that when-
ever a private Member's Bill is put
forward in this House, we always find
n kind of a hang-man to stifle the Bill,
to give a death-knell to it or to make
it what T might call a case of infant
mortality. For  instance, my hon
friend, Shri Bhattafharyya had, as a
hang man. a new Deputy Minister who
quoted from this place or that
place

sft pvwt wxr wemry  (Farw)
T F tq gy mafy a8 §

Mr. Chairman: There is no quorum.
The House stands adjourned to meet
again at 11 am. on Monday, the 21st
February, 1088,

17.09 hrs.

The Lok Sabha then adjourned till
Fleven of the Clock on Monday.
Fehruary 21, 1986/Phalguna 2, 1887
(Sakn).
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